
LOK SABDA 

BULLETIN-PAaT I 
[Brief Record of Proceedings] 

Monday, March 8, 1976/Phalguna 18, 1897 (Saka) 

No. 538 

11 A.M. 
1. Obituary References 

The Speaker made references to the passing away of (1) Shri Moinul 
H~ueChoudhury, who was a sitting Member of Lok . Sabhaj and (2) 
Shri K. C. Reddy, who was a Member of the Constituent Assembly, 

" Second and Third Lok Sabha. 
Th~reafter, Members stood in silence for a short while as a mark of 

respect. ... .1 

2. Starred Questions 

Starred Questions Nos. 1, 2 and 5-10 were orally answered. Repli'es 
~ remaining questions were laid on the Table. 

3. Unfltarred Qufastioas 
Replies to Unstarred Questions Nos. 1-51, 53-68, 70-115 and 117-

122, were laid on the Table. 

4. Papen Laid on the Table 
The following papers were laid on the Table:-

':., 

(1) A statemelnt (Hindi and English versions) regarding Report 
submitted by the Pipelines Inquiry Commission (Takru Com-
mission) which was set up in August, 1970. to inquire into 
certain matters connected with the laying of Gaubati-Siliguri 
and Haldia-Barauni-Kanpur Pipelines of Indian Oil Corpo-
ration. 

(2) Report of the Pipelines Inquiry Commission (August, 1975) J 

under sub-section (4) of section 3 of the Commissions of 
Inquiry Act, 1952. 

(3) Findings and Important Observations contained. in the. Report 
of the Pipelines Inquiry Commission (Hindi and English ver-
sions). • 

(4) A copy each of the fol1owingOrdinan~s (Hindi and English 

;; 
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versions) issued by the President under provision of article 
123(2) (a) of th~ Constitution:-

(i) The Comptroller and Auditor-Genera!'s (Duties, Powers and 
Conditions of Service) Amendment Ordinance, 1976 (No.1 
of 1976) promulgated by the President on the 1st March, 
1976; 

(ii) The Departmentalisation of Union Accounts (Transfer of 
Personnel) Ordinance, 19-76' (No. 2 of 1976) promulgated 
by the President on the 1st March, 1976. 

(5) A copy of 'Economic Survey, 1975-76' (Hindi and English 
verSions). 

(6) A copy of the Urban Land (Ceiling and Regulation) Rules, 
1976 (Hindi and English versions) published in Notification 
No. G.S.R. 85(E) in Gazette of India dated the 17th Feb-
ruary, 1976t under sub-section (3) of section 46 of the Urban 
Land (Ceiling and Regulation) Act, 1976, together with an 
explanatory note. 

(7) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act, 1962:-

(i) The Customs (Publication of Names) Rules, 1975;· published. in 
Notification No. G.S.R. 27 (7) in Gazette of India dated the 
19th January, 1976 together with an explanatory memoran-
dum, 

(ii) G.S.R 183 published in Gazette of India dated the 7th Feb-
ruary, 1976. 

" , 
(iii) G.S.R. 74(E), 76(E) and 77(E) published in Gazette of India 

dated the 12th February, 1976 together with an explanatory 
memorandum. 

(iv) G.S.R. 106(E) published in Gazette of India . dated the 1st 
March, 1976 together with an explanatory memorandum. 

(8) A copy of Notiti,cation No. G.S.R. 75(E) (Hindi and English 
versions) published in Gazette of India dated the 12th February, 
1976 making certain amendment to the Second Schedule to 
the Indian Tariff Act, 1934, under sub-section (2) of section 4A 
of the said Act together wit~ an explanatory memorandum. 

(9) A copy of the Central Excise (Fifth Amendmenj) Rules, 1976 
(Hindi and English versions) published i'n Notification No. 
G.S.R. 164 in Gazette of India dated the 7th February, 1976, 
under section 38 of the Central Excises and Salt Act, 1944. 

(10) A copy of the Income-tax (Amendment) Rules, 1976 (Hindi and 
English versions) published in Notification No. S.O. 134(E) in 
Gazette of India dated the 23rd February, 1976, under section 
296 of the Income-tax Act, 1961. . 

(11) A.copy of the Wealth-tax (Amendment) Rules, 1976 (Hindi and 
English versiolils) published in Notification No. 5.0. 147(E) in 
Gazette of India dated the' 1st March, 1976. under sub-section 
(4) of section 46 of the Wealth-tax Act, 1957. 
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(1Z) A copy each of the following Notification (Hindi and English 
versions) issued under' the Central Excise Rules, 19114:-

(i). G.s.a 1~ published in Gazette of India dated the 7th Feb-
ruary, 1976 together with an explanatory memorandum. 

(ii:) G.S.R 163 published in Gazette of India dated the 7th Feb 
ruary, 1976 together with an explanatory memorandum. 

fiii) G.S.R.63(E) published in Gazette of India dated. the 9th 
February, 1976 together with an explanatory memorandum. 

(13) A statement regarding fire in a bogfeof T <~4 Up 'Thana-Bombay 
V.T. Local Train between Sion and Matunga l!!tations of the 
Central Railway on the 12th February, 1976. 

(14) A copy of the Gadgil Committee Report (HintU and English 
versions) on the points raised in the Memorandum submitted 
by the National Seeds Corporation Employees' Union to the 
Prime Minister on January 30, 1971. 

(15) A copy of the Central Warehousing Corporation '(:Amendrneht, 
Rules, 1976 (Hindi and English versions) published in Notifica-
tion No. G.S.R. 143 in Gazette of India dated the 31st January, 
1976, under sub-section (3) of section 41 of the Warehousing 
Corporations Act, 1962. 

'(16~ A copy of Notification No. G.S.R. 52(E) (Hindi OOld English 
, versions) .published in Gazette of India dated the 30th January, 

19'76 cbntaming corrigendum to Notification No. G.S.R. 211 (E} 
dated the 29th April, 1975, under sub-section (3) of section 25 

(7) 
of the Seeds Act, 1966.' : .' 
A copy of the Indian Telegraph (F'ourth Amendment~ Rules; 
1976 (Hindi and English versions) published in Notification 
No. G.S.R. 98(E) itl' Gazette of'fndia'dated the2'fth PebfUelry. 
1976, under sub-section (5) of section 7 of the Indian Telegraph 
Act~ 1885. ... 

(18) A copy of the Fertiliser (Movement Control) (Second Am· 
endment) Order, 1976 (Hindi and English versions) ,p~],i~ed 
in Notification No. G.S.R. 49(E) in Gazeete of India dated the 
28th Jan ual'y , 1976, under sub-section (6) of sect;W}l 3 of the 
Essential Commodities Act. 1955. 'f 

(19) A copy, of the Annual Report (Hill~:ii and ll4ltglls¥:v~~~~) of 
the RaJFsthan State Agro Industries Corporation"" LImited, 
Jaipur, for the year 1974-75 alan!! with. the Audited Account~ 
and the comments of the Comptroller and Auditor .Genera.! 
thereon, under' sub-section (1) of se~tion 619A oft'he Com· 
panies Act, 1956. , (' 

(20) A copy of the Order of the President daUld the 5th March. 1976 
,issued unc:ler section 51. of the' Govenunent of Union Territories 
Act, t963, extending the President's rule in Pondicherrv for 
a further period of one year commencing I from 28th March. 
19'7fS. publis~d in Notification No . S.O. l74 (E).in qazet~ 
of India dated the 6th March, 1976. 
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(21) A copy of the Madras City Municipal Corporation (Amend-
ment) Ordinance, 1976 (Tamil Nadu Ordinance No. 5 of 1975) 
(Hindi and English versions) promulgated by the Governor 
of Tamil Nadu on the 3rd March, 1976, under provisions of 
article 213(2)(a) of the Constitution read with clause (c) (iv) 
of the Proclamation dated the 31st January, 1976 issued by the 
President in relation to the State of Tamil Nadu. 

(2.2) A copy of the Annual Report (Hindi version)' of the Indian 
. Institute of Science, Bangalore for the year 1974-75. 

(23) A copy of. the Certified Accounts of the Indian Institute of 
Technology; Delhi for the year 1973-74 along with the Audit 
Report thereon, under sub-section (4) of section 23 of the 
Institutes of Technology Act, 1961, (Hindi version). 

(24) A copy ot the Certified Accounts (Hindi and English versions) 
of the Jawaharlal Nehru University, New Delhi, for the year 
1973-74. 

5. Calling Attention 
Shri Ramavatar Shastri called the attention of the Mini.ster of Com-

munications to the increase in the rates of postal services, telegrams 
and telEl?hones on the eve 0$ Parliament Session. 

The Minister of Communications made a statement in regard thereto. 

6. Minutes of Committee on Papers laid on the Table-laid on the 'l'able 

Minutes of the sittings of the Committee on Papers Wd on the 
Table held on the 23m June, 1975, 18th February and 1st March, 1976, 
were laid on the Table. 

1-. Report of Committee on Papers laid on the Table 

Shri Era Sezhiyan presented the First Report of Committee on Papers 
laid on the Table. 

8. ~tatemen.t· by Minister 

, The Minister of Petroleum made a statement regarding discovery of 
oil by ONGC in Bassein structure. 

9. The Napland Budget-1916-77 

Shrimati Sushila Rohatgi preiented a statement of estimated receipts 
and eJCpencfiture of the State of Nagaland for the year 1916-71. 

18. The Pondicherry Budget~1916-77 
Shrimati Sushila Rohatgi presented a statement of estimated receipts 

and expenditure of the Union territory of Pondicherry for the year 1976-
77. . 

11. Suppllementary Demands for Grants (General)-197S-16 

Shrimati Sushila Rohatgi presented a statement showing Supplemen-
taryDemands for Grants in respect of the Budget (General) for 1975-76. 
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12. Government Bills-Passed 

(i) The Indian Lighthouse (Amendment) Bill, 1976 

, The motion for consideration of the Bill was moved by Slirl H. M· 
" Trivedi. 
':": 
1<· ",.'; 
i~\· 
::;:)\ 

Ii,",: 
,~, 

ifj lJ: 

The followi:ne: Members took part in the debate:-
(1) Shri Mohammad Ismail 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.05 P.M.) 
(2) Shri Hari Singh 

~. Shri H. M. Trivedi replied to the debate. 

t:!ti' The motion for consideration was adopted and clause-by-(:lause con-
~,Sideration of the Bill was taken up. 
,'1% Clauses 2 to 9 were adopted. 
Jif 
't::~ Clause 1 was adopted. 
f !:~ The Enacting Formula was adopted, as amended. 
~~~ . 
~. The Long Title was al:;o adopted. ",;'-
~~1 The motion that the Bill, as amended, be passed was moved. by 8hr; 
~ H. M. Trivedi. 
//F 
:;r 
:r-( 

. The motion was adopted and the Bill, as amended. was passed. 

(ii) The Warehousing Corporat>ions (Amendment) Bill, 1976 

~- The motiun for consideration of the.Bill was moved by Shrt Annasahib 
- P. Shinde. . 

The followine: Members took part in the debate:-

(1) Shri Krishna Chandra Halder 
(2) Shri M. C. Daga 
(3) Shri D. K. Panda 
(4) Shri Nathu Ram Ahirwar 
(5) Shri Erasmo de Sequeira 
{6) Shri Nathuram Mirdha 

Shri Annasahib P. Shinde replied to the debate. 

. Th.:: motion for consideration was adopted and c1ause-by-clause con-
slderatlOn of the Bill was taken up. 

Clauses 2 to 10 were adopted. 

Clause 1, the Enacting Formula and the Long,Title were also adopted. 

~:. motion that the Bill be passed was moved by Sbri Annasahib P. 

[P.T.O. 
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The motion was adopted and the Bill was passed. 

(iii) The High Cou.rt Ju.dges (Conditions of Service) Amendment 
Bill, 1976 

The motion for consideration of the Bill was moved by 8hri H. R 
Gokhale. 

The following Members t.ook part in the debate:-

(1) 8hri Somnath Chatterjee 
(2) Shri H. N. Mukerjee 
(3) Shri M. C. Daga 
(4) Shri Satyendra Narayan Sinha 
(5) 8hri Vasant Sathe 
(6) Shri Frank Anthony 
(7) ShI'j c. M. Stephen 
(8) Shri Aravinda Bala Pajanor 
(9) Shri P. G. Mavalankar 

(10) Shri Ramavata- Shastri 
Shri H. R. Gokhale replied to the debate. 
The motion for consideration was adopted and clau5e-by .. dause con-

sideration of the Bill was taken up. 
Clause 2 was adopted. 
Clause 3 was adopted, as amended. 
Clauses 4 to 6 were adopted. 
Clause 7 was ado;>pted, as amended. 
Clause 1 was :::dopted, as amended. 
The Enactin~ Formula and the L')ng Title were also adopted. 
The motion that the Bill, as, amended, be passed was mov~ by Shri 

H. R. Gokhale. 
The motion was ad'Opted <"lIld the Bill, as amended, was passed. 

(iv) The Supre~ Court Judges (Conditions of Service) Amendment 
Bm,1976 

The motion for consideration of the Bill was m,oved by Shri H. R 
Goikhale. 

The motion for consideration was adopted and clause-by-clause con .. 
sideration of the Bill was taken up. 

Clause 2 was 'adoptel'l. 
Clause 3 was adopted, as amended. 
Clauses 4 to 6 were adpoted. 
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Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill, as amended. be passed was moved bv Shri 

H. R. Gokhale. 
The rollowing Members took part in the debate:-

(1) Shri Ramavatar Shastri 
(2) Shri H. R. Gokhale 

The motion was adopted and the Bill, as amended, was passed. 
13. Report of Business Advisory Committee 

Shri K. Raghu Ramaiah presented the Fifty-ninth Report "f lJle 
I l'usiness Advisory Committee. 
·6.12 P.M. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 9th March, 1976). 
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LOK SABHA 

Btn...LETIN-PART .I . 
[Brief Record of Proceedings] 

Tuesday,Mvch 9, 197tilPhalguna 19, f897(Saka) 

I NO.'539 
11.01 A.M. 
1. Starred Questions 

Starred Questions Nos. 21, 25, 29-34 and 36-~·.,ete()taJfy as-
wered. Replies to remaining questions were laid on the Table. 
1. ,UlII8Ined QaesaioIm 

It:epUes to Unstarred . QuestioosNos. 123-179BD<f·f81~222 were 
laid on the Table. 
3. >Papen Laid on tile Table 

The following papers were laid on the Table:-

(1) A copy:each ,of the foll()wiog Notifications (Hindi and English 
versions) under .sub-section (2) of section 11.of the Delimitation 
Act, 1972:-

(i) S.O. 64(E) publiShed in Gazette of India dated the 27th January, 
1976 ,making certain COlTectWns in Delimitation Commis-
sion's Order No.2 dated the 31st May. 1973 ·in respect of 
the State of N agaJand. 

(Ii) S.O. 71(E) published in Gazette of India dated the 31st Janu-
ary, f976mliking certain corrections in Delimitation Com-
mission's Order No. 31 dated the 1st January, 1975 in res-
peetof1he State of Tamil .Nadu. 

{iii) S.O. 109(E) published in Gudte of India dated the ] 3th 
February, 1976 making certain corrections in Delim.itation 
Commission's Order No. 40 dated the 28tb. April; 1975 in 
respect of the Union Territory of Delhi. 

(2) A copy of the Railways Red Tarift (Third Amendment) Rules, 
1976 (Hindi and .English versions) published in 'Notification 
No. G.S.R. 148 in Gazette Of India dated the 31st January, 
1976, iJsuedUDder ,seetion 4701 the ,Indian Railways Act, 
1.890. 

[P.T.O. 
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(3) A copy of the University Grants Commission (Disqualification, 
Retirement and Conditions of Service of Members) Amendment 
Rules, 1976 (Hindi and English versions) published in Notifi-
cation No. G.S.R. 115 in Gazette of India dated the 24th Janu-
wry, 1976, under sub-section (3) of section 25 of the University 
Grants Commission Act, 1956. 

(4) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 15A of the Indian 
Museum Act, 1910:-

(i) The Indian Museum (Amendment) Rules, .1976, published in b . 
Notification No. G.S.R. 218 in Gazette of India dated the .. " 
14th February, 1976. 

(il) The Custody and Handling of Exhibits in the Indian Museum, 
Calcutta (Amendment) Rules, 1976, published in Notifica-
tion No. G.S.R. 219 in Gazette of India dated the 14th Feb-
ruary, 1976. 

" AsseD.t to BiUs 
(i) SecretaJry-General laid on the Table following seven Bills passed 

by the Houses of Parliament during the last session and assented tD:-

(1) The ~i Land Holdings (Ceiling) Amendment Bill, 1976. 

(2) The Nagaland Appropriation Bill, 1976. 
(3) The Pondicherry Appropriation Bill, 1976. 
(4) The Regional Rural Banks Bill, 1976. 

(5) The J>ayment of BonUs (Amendment) Bill, 1978. 

(6) The Urban Land. (Ceiling and Regulation) Bill, 1976. 
(7) The Prevention of Food Adulteration (Amendment) Bill, 1976. ':) 

(li) Sec!retary-General also laid on the Table copies, duly authenticated 
by the Secretary-General of Raj.ya Sabha, of the follOwing twenty Bills 
passed by the Houses of Parliament during the last session and assented 
to:- . '. 

(1) The Burmah Shell. (Acquisition of Undertakings in India) Bill, 
1976. 

(2) The Delhi Development (Amendment) Bill. 1976. 

(3) The Election Laws (Extension to Sikkim) Bill, 1976. 
(4) The Sales Promotion Employees (Conditions of Service) Bill, 

1976. 
(5) The Imports and Exports (Control) Amendment BilJ., 1976. 
(6) The Smugglers and Foreign Exchange Manipulators (FoI'-

feiture of Property) Bill, 1976. 

(7) The Maintenance of Internal Security (Amendment) Bill, 1976. 
(8) The Delhi Rent Control (Amendment) Bill, 1976. 
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(9) 'The Bonded Labour System (Abolition) Bill, 1976. 
(10) The Conseration of Foreign Exchange and Prevention of Smug-

gling Activities (Amendment) Bill, 1976. 
(11) The Assam Sillimanite Limited (Acquisition and Transfer of 

Refractory Plant) Bill, 1976. . 
(12) The Press Council (Repeal) Bill, 1976. 
(13) The Equal Remuneration Bill, 1976. 
(14) The Motor Vehicles (Amendment) Bill, 1976. 
(15) The Prevention of Publication of Objectionable Matter Bill, 

1976. 
(16) The Parliamentary Proceedings (Protection of Publication) 

Repeal Bill. 1976. 
(17) The Payment of Wages (Amendment) Bill, 1976. 
(18) The House of. the People' .(Extension .of· Duration) Bill, 1976. 
JI9) The Levy Sugar PriCe EquaIi'Sation Fund Bill, 1976. 

/ / (20) The Industrial't>isput'es (Amendment) Bill, 1976. 
,,g~ Calling Attention 

.; Shtl Samar Mukherjee called the attention of the Minister of External 
Affairs to the reported precondition laid down by the Bangladesh Gov. 
ernment for talks on sharing of Ganga waters and the stalemate arising 
out of it. ' 

The Minister of External Affairs made a statement in regard thereto. 
G. Motion regarding Fifty-ninth Report of 'Business Advisory Committee 

Shri K. Raghu Ramaiah moved the following motion:-
"That this HOUse do agree with the Fifty-ninth Report of the Busi· 

ness Advisory Comm,fttee presented to the House on the Sth 
March, 1976." 

The motion was adopted. 
7.Go~enunent~P~ 
• (i) The High Court at Patna (Emblishment of a .Permanent Bench at 

Ranchi) Bin. 1976 

The motion for consideration of the Bill was moved by Dr. V. A. Seyid 
M~~ .' 

The following Members took part in the debate:-
(1) Shri Somnath Cha~rjee 
(2) 5hri N. E. Horo 
(3) Shri M. C. Daga 
(4) Shri Vayalar Ravi 
(5) Shri Aravinda Bala Pajanor 
(6) Shri Sarjoo Pandey 
(7) Shri N. K. P. Salve \\ 
(8) Shri Vasant Sathe 

(LokSabha. ad.;ourned at· 1 P.M. and re-asembled at 2.05 P.M.)' 
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Dr. V..A. Seyid Muhammad replied to the debate. 
The motion for ccmsideration was ade>pted and c1Buse-by-cl.ause con~ 

sideration of the Bill was taken up. 
On amendment No.1 to Clause.2 moved by SheiN. E.-Hot-o, the House .; 

divided, Ayes 7; Noes 87. The amendment was accordingly negatived. 
An amendment f,,) Clause 2 was adopted 
ClaUSe 2 was adopted, as amended 
Clause 1, the Enacting Fonnula.and the Long Title ,were also adopted. 
The motion that the Bill, as amended, be .passed was moved by 

Dr. V. A. Seyid Muhammad. 
The motion was adopted aId the Bill, as amended. was passed. \" , 

,(ii) The Standards of Weights and MeasuTes Bill, 1976, os passed 'by 
:Ra;t#4 Sabha. 

The mtOtion for consideration.f the Sill, as passed by Rajya; Sabha, 
was moved by Shri A. C. Geogre. 

The following Members took part 'in the, debate:-
(1) Dr. Saradish Roy 
(2) Shri Sarjoo Pandey 
(3) Shri M. C. Daga 
(4)Shri Surendra MOhanty 
(5) Shri P. G. Mavalankar 
(6) Pandit D. N. Tiwary 

Shri A. C. George replied to the debate. 
The motion for consideratian was adopted and elause-by-cJause 

consideration of the Bill was taken up. 
Clauses 2 to 85 and the Schedule were adopted. 
Clause 1 was adopte~ 
The Enactin~ FOil'!D.ula was adopted, as amended. 
The Long Title was also adopted. 
The motion that the Bill, as amended. be ,'passed was moved by \)' 

Shri A. C. George. 
The motion was adopted ADd the Bill, as amended, was passed. 

8. Sta:tutory Resolution-UudM Consideration 
Shri K. Brahmananda Reddy nroved the following Resolution:..o..-

"That tlris House approves the Proclamation issued by the Presi-
dent on the 31st January, 1976 under article 356 of the Con· 
stitution in relation to the State of Tamil Nadu." 

The followin~ Members took part in the deba1!e:-
(1) Shri Era Sezhiyan 
(2) Shri K. Gopal 
('3) Shri Dinen Bhattacharya 
(4) Shrimati Parvathi Krishnan (Speet:h unfinished). 

The discussion was not concluded. 
6. P.M. 
(Lok Sabha adjourned till11 A.M. on Wednesday, the 10th March, 1976) ,J. 
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WK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, March 10, 19761Phalguna 20, 1897 (Saka) 

No. 540 
11.01 A.M. 
1. S1arredi Questions 

Starred Questions No. 41-43, 46, 49. 50, 53-55 and 58 were 
orally answered. Replies to remaining questions were laid on the Table. 

2. Unstaned Questions 

Replies to Unstarred Questions Nos. 223-251, 253-262, 264-275 
and 277-326 were laid on the Table. 
3. Papers. Laid on the Ta),le 

The following papers were laid on the Table:-
(1) A copy of the Jute Manufactures Cess Rules, 1976 (Hindi 

and English versions) published in Notification No. G.S.R. 
89(E) in Gazette of India dated the 18th February, 1976, 
under sub-section (4) of section 30 of the Industries (/Deve-
lopment and Regulation) Act, 1951. 

(2) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619 A of the 
Companies Act, 1956:-

(i) Review by the Government on the working of the Scooters 
India Limited, Lucknow, for the year 1974-75. 

(ii) Annual Report of the Scooters India Limited, Lucknow, for 
the year 1974-75 alonl!: with the Audited Accounts and 
the comments of the Comptroller and Auditor General 
thereon. 

(3) A copy each of the foJlowing Notjfic~tions (Hindi and Eng-
lish versions) under section 159 of the Customs Act, 1962:-

(i) G.s.R. 81 (E) and 82(E) published in Gazette of India dated 
the 16th February, 1976 10gethler with· an explanatory 
memorandum. 

[p.T.O. 
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(ii) G.S.R. 267 and 268 published in Gazette of India dated the 
28th February, 1976 together with an explanatory memo-
randum. 

(iii) G.S.R. 271 published in Gazette of India dated the 28th 
February, 1976 together with an explanatory memorandum. 

(4) A copy each of the following Notifications (Hindi and English 
versions) under section 38 of the Central Excises and Salt Act, 
1944:-

(i) The Central Excise (Seventh Amendment) Rules, 1976. pub-
lished in Notification No. G.S.R. 238 in Gazette of India 
dated the 21st February, 1976 together with an explana-
tory memorandum. 

(ii) The Central Excise (Ninth Amendment) Rules, 1976. pub-
Hshed in Notification No. G.S.R, 100(E) in Gazette of India 
dated the 1st March, 1976 together with an explanatory 
memorandum. .. 

(5) A copy each of the following Notifications (Hindi and Eng-
lish versions) issued under the Central Excise Rules, 1944:-

0) G.S.R. 94(E) and 95(E) published in Gazette of India 
dated the 25th February, 1976 together with an explana-
tory memorandum. ' 

(ii) G.S.R. 101 (E) and 102(E) p\lblished in Gazette of India 
dated the 1 st March, 1976 together with an explanatory 
memorandum. 

(iii) G.S.R. 104(E) published in Gazette of India dated the 
lst March, 1976 together with an explanatory memoran-
dum. 

(6) (i) A copy of the Certified Accounts of the Khadi and Village 
Industries Commission for the year 1972-73wgether with 
the Audit Report thereon (Hindi and English versions) under 
sub-section (4) of section 23 of the Khadi and Village Indus-
tries Commission Act, 1956. 

(ii) A statement (Hindi and English versions) showing reasons 
for delay in taying the above document. 

... (7) A copy of the Naval Ceremonial, Conditions of Service and 
Miscellaneous (Amendment) Regulations,' 19~5 (Hindi and 
English versions) published in Notification No. S.R.O. 237 
in Gazette of India dated the 19th July, 1975, under sec-
tion 185 of the Navy Act, 1957 ~ , 

(8) A copy each of the following Notifications (Hindi and Eng-
lish versions) under section 185 of the Navy Act, 1957:-

(i) The Navy Leave (First Amendment) Regulations, 1976, 
published in Notification N<? S.R.O. 29 in Gazette of 
India dated the 21st February, 1976. 

·The notification was previously laid on the Ta.bleon the 16th January, 
1976 and was re-Iaid "m:Jer R,·le 234(~.) of the Rules of Procedure. 
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(ii) The Naval Ceremonial, Conditions of Service and Mis-
cellaneous (Amendment) Regulations, 1976, published 
in Notification No. S.R.O. 32 in Gazette of India dated 
the 21st February, 1976. 

(9) A copy each of the following reports (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(0 Annual Rep<>rt of the. Bharat Dynamics Limited, Hyderabad, 
for the year 1974-75 along with the Audited Accounts and 
the comments of the Comptroller and Auditor General 
thereon. 

(ii) Annual Report of the Garden Reach Workshops Limited, 
Calcutta, for the year 1974-75 along with the Audited 
Accounts and the comments of the Comptroller and Audi-
tor General thereon. 

(iii) Annual Report of the Bharat Electronics Lim ited, Banga-
Jore, for the year 1974-75 alortg with the Audited Accounts 
and the comments of the Comptroller and Auditor General 
thereon. 

(iv) Annual Report of the Bharat Earth Movers Limited, 
Bangalore, for the year 1974-75 along with the Audited 
Accounts and the commentc; of the Comptroller and Auditor 
General thereon. 

(10) A ropy of the Bea" Construction Board Rules. 1976 (HindiP,nd 
English versi'Ons) .'Oublished in Notification No. G.S.R. 242 in 
Gazette of India dated the 21st February. 1976, under sub-
section (3) of section 97 of the Punjab Reorganisation Act. 
1966. 

4. Messages from Hajya Sabha 

SecretalljWGeneral reported the (l;::Uowing messages, from Rajya 
Sabha:-

(i) That at its sitting held on the 8th March, 1976. Rajya Sabha 
passed the Contempt of Courts (Amendment) Bill, 1976. 

(ii) That at its sitting held on the 8th March, 1976, Rajya Sabba 
passed the Maternity Benefit (Amendment) Bill, 1976. 

5. Bills Passed by Hajya Sabha-Laid on the Table 

Secretary-GenerrJ laid '00 the Table the follOWing Bills, as passed 
by Rajya Sabha:-

(1) The Contempt of Courts (Amendment) Bill, 1976. 

(2) The Maternity Benefit (Arnendment)BilI, 1976. 
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i.Panel of Chairmen 
The Speaker announced that he had nominated 8hri P. Parthe.sarthy 

on the Panel af Chairmen vice 8hri H. K. L. Bhagat having been ap-
pointed as a Minister. 

7. Motiaus for E'ledion to- Committee 

(1) Shri Dharnidhar Basumatari moved the following motion:-
"That the members of this House do proceed.:to elect in the man-

ner required by sub-rule (1) oi Rule 331B of the Rules of 
PrQaedure and Conduct Off Business in !.ok Sabha, twenty 
members from among themselves to serve as members of the 
Committee on the Welfare of Scheduled Castes and Scheduled 
Tribes f'Or the term beginning on the 1st Aprll, 1976." 

The motion was adopted. 

(2) Shri Dharnidhar B-,')umatari moved the following motion:-

"That this House do recommend to Rajya Sabha that Rajya 
Sabha do agree to nominate ten member's from Rajya Sabha 
to associate with the Committee On the Welfare of Scheduled 
Castes and Scheduled Tribes of the House for the term 
beginning on the 1st April, 1976, and do communicate to this 
House the names of the members so. nominated by Rajy;; 
Sabha." 

The motion was adopted. 

8. The Budget (Railways)-197&.77 
8hri Kamlapati Tripathi presented a statement of the estimated 

re:eipts and eXipenditure of the Government of India for the year 1976-
77 in respect of Railways. 

9. Statu.tory Resolution-Adopted 
Discussion on the following Resolution moved on the 9th March, ~976, 

continued:-
"That this House approves the Proclamation issued by the Presi-

dent on the 31st, January, 1976 under article 356 of the Consti-
tution in relation to the State of Tamil Nadu." 

The following Members took part in the debate:-
(1) Shrimati Parvathi Kri'5hnan 
(2) Shri O. V. Alagesan 
(Lok Sabha adjourned at 1 P.M. and re-assembLed at 2. P.M.) 

(3) Shri H. M. Patel 
(4) Shri R. V. Swaminathan 
(5) Shri' Satyendra Narayan Sinha 
(ti) Shri K. Suryanarayana 
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(7) Shri Krishnan Manoharan 
(8) Dr. Henry Austin 
(9) Shri Tridib Chaudhuri 

(10) Shri M. Ram Gopal Reddy 
(11) Shri M. Kalyanasundaram 
(12) Shri S. Radhakrishnan 
(13) Shri C. M. Stephen 

Shri K. Brahmananda Reddy replied to the debate. 
On the Resolution the House divided, Ayes 176; Noes 3. The Resolu-

tion was accordingly adopted. 
6.03 P.M. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 11th March, 1976), 

S. L. SHAKDHER, 
Secretary-Genera.l. 



LOK SABRA 

BULLETIN-PART 1 
[Brief Record of Proceedings] 

Thursday, March 11, 1976/Phalguna 21, 1897 (Saka) 

llJH A.M. 
1.Stamld Qaeaioos 

No. 541 

(: Starred Questions Nos. 62. 63, 66-70, 72 and 73 were oralJy aDS-
~. Replies to remaining questions were laid on the Table. 
%~:S:UDStarred Questiolls 
,l;'Replies to Unsta·rred Questions Nos. 327-443 were laid on the Table. 

3::'Papers Laid on tbe Table 
_ The following papers were laid on the Table:-

.J'!"'; :'!, 

. ; . 

,~f ~ 

\'~g 
"tii )",~, 
~~~ 

.. 2: 

.,"! 

(1) A copy of the Drugs and Cosmetics (Second Amendment) 
Rules, 1976 (Hindi and English versions) publisbed in Noti-
fication No. G.S.R. 245 in Gazette of India dated the 21 sl 
February, 1976, under section 38 of the Drug;; and Cosmetics 
Act, 1940 . 

(2) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (5) of section 7 of the Indian Tele-
graph Act, 1885:-

(i) The Indian Telegraph (Seventh Amendment) Rules, 1975, 
published in Notification No. G.S.R. 62 in Gazette of India 
dated the 10th January, 1976 . 

(ii) Tbe Indian Telegraph (Sixth Amendment) Rules, 1975, pub-
lished in Notification No. G.S.R. 63 in Ga7..ette of India 
dated the 10th January, 1976. 

(iii) The Indian Telegraph (First Amendment) Rules" 1976, pub-
lished in Notification No. G.S.R. 178 in Gazette of India 
dated the 7th February, "1976. ~ 

(iv) The Indian Telegraph (Second Amendment) Rules, 1976, 
published in Notification No. G.S.R. 224 in Gazette of India 
dated the 14th February, 1976. 

[P.T.D. 
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(v) The Indian Telegraph (Third Amendment) Rules, 1976, pub-
lished in Notification No. G.S.R. 250 in Gazette of India 
dated the 21 st February, 1976. . t 

(3) A statement (Hindi ~~ Engl~ versions) showing reasons for ,. 
delay in laying the 'Notifications mentioned at (i) and (ii) ,of 
item (2) above. 

(4) The following statements showing the action taken bv the 
Government on v@ous assurances, promises and undertakings 
given by the Ministers during the various sessions of Fifth Lok 
Sabhi\:-

(i) . Statement No. XXXII-Fourth Session, 1972 
(ii) Statement No. XX-Eighth Session, 1973 
(iii) Statement No. XVII-Ninth Session. 1973 
(iv) Statement No. XXI-Tenth Session, 1974 
(v) Statement No. XIV-Eleventh Session, 1974 
(vi) Statement No. XIII-Twelfth Session, 1974 

(vii) Statement No. XVII-Thirteenth Session, 1975 
(viii) Statement No. I-Fifteenth Session. 1976 " 
(5) A copy each' of the following p:wers (Hindi and English ver-

sions) under sub-section·(I) of section 619A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the Hindustan 
Zinc Limited, Udaipur (Rajasthan) for the Ye<U" 1974-75. 

(ii) Annual Report of the Hindustan Zinc l"iw-ited, Udaipvf... 
(Rajasthan) for the year 1974-75 along' with the Audited 
Accounts and the comments of the Comptroller and Audi-
tor General thereon. 

(6) A copy of the Limestone arid Dolomite Mines Labour Welfare 
Fund (Amendment) Rules. 1975 (Hindi and English versions) . 
published in Notification No. G.S.R. 255 in Gazette of IndiaC } 
dated the 21st February, 1976, under sub,section (4) of sec-
tion 16 of the Limestcne and Dolomite MiIWS Labour Welfare 
Fund Act. 1972. ' , 

(7) A copy of the Employees' Family Pension (Amendment) Scheme, 
1976 (Hindi and English versions) pub1i!ilHd in Notification 
No. G.S.R. 182 in Gazette of India datedtbe 7th February, 
1976. under sub-section (2) of 5\ection 7, of the, Ji!mployees' 
Provident Funds and Family Pension Ft,md Act, 1952. together 
with an explar"story Q:lemorandum. . 

(8) A copy of the Annual Report (Hindi and English v2r"ions) of the' 
Central Board for Workers Education, for the year 1974-75. 

(9) A copy each of tM following Notifications (Sindi and English :;. 
v.ersions) under sub-s;!ction (3) of section 37 of the Appren-
bees Act, 1961:-

(i) The Apprenticeship (Second Amendment) Rules, 1976, pub-
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lished in Notification No. G.S.R. 38(E) in Gazette of India 
dated the 23rd January, 1976. 

(ii) The A.pprenticeship (Amendment) Rules, 1976, published in 
Notification No. G.S.R. 125 in Gazette of India dated the 
24th January, 1976. 

4y·Calling Attention 
v/ Shri Erasmo de Sequeira called the attention of the Minister of Agd-

c\lltW,"e and Irrigation to the need for urgent and widespread purchases 
by Government. to support prices of vital agricultural commodities. 

The Minister of State for Agriculture and Irrigation made a statemeJII: 
in regard thereto. 
5. The Pondicherry Budget 

The following items of bU3ines13 were taken up together:-
·(1) General Discussion on the Budget for the Union territory of 

Pondicherry for 1976-77. 
*(2) Demar,tds for ~rants Nos. 1. to 33 in respect of the Budget for 

the Umon tern tory of Pondlcherry for 1976-77. 
The following Members took part in the combined debate:-

(1) Shri J agadish Bhattachar}"Ya 
(2) Sht"i Erasmo de Sequeinl 

(Lok Sao.M adj~d at 1 P.M. and re-48'sembled at 2.05 P.M.) 
(3) Shri Aravinda Bala Pajanor 
(4) Shri M. Kalyanasundaram 
(5) Dr. Henry Austin 

Shrimati Smhila Hohatgi replied to the debate. 
All the Demands for Grants (both Revenue Account and Capital Ac-

count) for the amounts shown under column 3 of the printed List of De-
mands for Grants (Pondicherry) for 1976-77, were voted in full. 
6. Governmetnt BiIl-!.ntroduced 

The Pondicherry Appropriation (No.2) Bill, 1976. 
7. Government Bill-Passed 

The Pondicherry Appropriation (No.2) Bill, 1976 
The motion for consideration of· the Bill was moved by Shrimati 

Sushila Rohatgi. 
The motion for consideration was adopted and clause-by-clause con-

sideration of the Bill was taken up. 
Clauses 2 and 3 and the Sc-heduh were adopted. 
Clause 1, the Enacting Foctnula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shrimati Sushila 

Rohatgi. 
The motion was adopted and tke Bill was pas'3ed. 

8. The N agaland Budget 
Ttl'" following items of business were taken up together:-

.. * >I! (1) Gener..al Discussion on the Budget for the State of Nagaland 
fur the year 1976-77. 

*Discussed together. 
**Discussed together. 

---------.. --- -~------
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**(2) Demands for Grants Nos. 1,'3 to 9 and 12 to 54 in respect of 
the Budget for the State of Nagaland for 1976-77. 

The following Memb::!rs took part in the combined debate:-
(1) Shri D. Deb 
(2) Shri Ranen Sen 

Shrimati Sushila Rohatgi replied to the debate. 
All the Demands for Grants (both Revenue Account and Capital Ac-

count) for the amounts shown under column 3 of the printed List of De-
mands for Grants (Nagaland) for 1976-77. were voted in full. 
t. Government BiJI-Introduced 

The Nagaland Appropriation (No.2) Bill, 1976 
10. Government Bill-Passed 

The Naga1.and Appropriation (No.2) Bill, 1976 
The motion for consideration of the Bill was moved by Shrimati 

Sushila Rohatgi. 
The motion for consideration was adopted and clause-by-clause con-

siderati:on of the Bill was taken up. 
Clauses 2 and 3 and the Schedule were adopbd. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shrimati Sushila 

Rohatgi. .-
The motion was adopted and th~ Bill was passed. 

11. Statutory Reso'iution-Adopted 
Shri K. Brahmananda Reddy moved the following Resolution:-

"That this House approves the continuance in force of the Procla-
mation, dated the 22nd March, 1975, in respect of Na~aland, 
issued under article 356 of the Constitution bv the President, 
for a further period of six months with effect from the 26th 
March, 1976." 

The follOWing Members took part in the debate:-
(1) Shri D. Deb 
(2) Shri Erasmo de Sequeira 
(3) Shri' Ranen Sen 

Shri K. Brahmananda Reddy replied to the debate. 
The Resolution was adopted. 

12. Supplementary Demands for Grants (General)-1975..:76 
Discussion on the Supulementary Demands for Grants Nos. 2 to 4, 6, 12, 

13, 15, 17 to 19, 21, 25, 27 to 31 33 to 41, 43 to 54, 56 to 50, 62, 64, 
66, 69 to 71, 75 to 77, 79, 81, 83, 84, 86 to '90, 92, 93, 95, 96, 101, 105 and 107 
in respect of the Budget (General) for 1975-76 commenced. 

The discussion was not con~luaed. -, 
6.05 P.M. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 12th March, 1976). 

··Discussed together. 

S. L. SHAKDHER, 
Secre'tary-General. 



LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

FriQay, Mar(:h 12, 197~fPha1gtma 22, 189'( (Salta) 

No. 542 

: .. .lJ .• , 1.01 A.M. 
~. St8t't'ed Questions 

\ .... 

Starred Questions N06. 81-88 and 98 were orally answered. Replies 
to remaining questions were laid on the Tabl'e. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 4Mt 489, 491--M9, 551, 552 and 
554---566 were laid on the Table. 

'3. Papers laid on the Table 
The following papers were laid on the Table~-

(1) A statement (Hindi and English versions) regarding submis-
si.;>n of Final Report of the National Commisaion On Agricul-
ture. 

(2) A copy of the Report ot the National COlllIDissiDn on, Agricut.t \ 
ture-197&-Parts I to XV. 

(3) A note (Hindi and English versions) containing the impotraJlt 
recommendations made in the Final Report ,::Jf the National 
Commission on Agriculture. 

(4) A statement (Hindi and English versions) explaining· the 
reasons for not laying simulltaneously the Hindi version of the 
Report of the National Commission on Agriculture-1976. 

(5) A copy of NotiflcatiOn. No. G.S.R. 269 (Hindi and English ver-
sions) published in Gazette of India dated the 28th Febru-
ary, 1976, under s.eclion 159 of the Customs Act, 1962 together 
with an explanatory memorandum. 

(6) A copy of the Amendments (Hindi and EIlgiish versions) to 
the Reserve Bank: of India Scheduled Banks'Regulations. 
1951, under sub-sectldn (4) of section 58 ot the Reserve- Bank 
of India Act, 1934. 

(7) A c;opy of the Life Insurance COI!poration (Amendment) 
Rul.es, 1976 (Hindi and English version!!) published in Notifi.-
cation N(). G.S.R. 80(E) in Gazette of India dated the 16tJi 
February, 1976, \Ulder su1H:lection (3) of section 48' of the 
Life Insurance Corporation Act, 1956. 

[p.T.O. 
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(8) A copy of Notification No. G.S.R. 121 (E). (Hindi and Eng-
lish versions) published in Gazette at India datEd the 12th 
March, 1976 issued under the C'entral Excise Rwles, 1944 to-
gether with an explanatory memorandum . 

. 4. Messages from Rajya Sabha 
Secretiary-General re~ <the :IJoJlowing messages from Rajya 

Sabh~:-

(i) That at its. sittinjf! held on the 10th March, 1976, Raiya Sabha 
agreed without any amendment to the Indirlll Lighthouse 
(Amendment) Biill, 1976, passed by Lok Sabha On the 8th 
March, 1976. 

(ii) That at its sitting held on the 10th March 1976, Rajya Sabhf' 
passed the Tamil Nadu State Legislature (Delegation d.. 
Powers) Bill, 1976. 

(iii) That at its sitting held on the 10th Match, 1976, Rajya Sabha 
passed the Indian Standards Institution (Certification Marks) 
Amendment Bill, 1976. ~ 

5. Bills Passed by Rajya Sabha-Laid on the Table 
Secretary-General laid on the Table the folllOwing Bills, as passed 

by Rajya. Sabha:-
(1) The Tamil Nadu State Legislature (Delegati'On of Powers) 

Bill, 1976. 
(2) The Indian Standards Institution (Certification Marks) Am-

endment Bill, 1976. 
6. Statement Regarding Government Business 

The Minister of Parliamentary Affairs made a statement regarding 
Government bUSiness for the week commencing the 15th Match, 1976. 
7. Motion 

Shri S. B. P. Pattabhai RaIna Rao moved the following motion:-
'That this House do recommend t'O Rajya Sabha that ReQya Sabha 

do elect one member of Rajya Sabha accordin,l! to the princiJ 

pIe of 'Proportional representation by means of the single 
transferClible vote; to the Joint Committee on Offices of Profit 
in the vacancy caused by the resignation of Shri V. N. Gadgil 
from the Joint Committee and do communicate to this House 
the name of the member so elected by Rajya Sabha to the 
Joint Committee." 

The motion was adopted. 

8. SupPlementary Demands for Grants (General)-19750-76 
Discussion on the Supplementary Det:nands for GriUlits Nos. 2 to 4, 6, 

12, 13, 15, 1'l to 19, 21, 25, 1!1 to 31, 33 to 41, 43 to 54, 56 to 50, 62, 64, 
66, 69 to 71, 75 to 77, 79, 81, 83, 84, 816 to 90, 92, 93, 95, 96, 101, 105 $d 
107 in respect of the Budget (General) for 1975-76 rontinued and 
was concbJded. j 
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All the Supplementary Demands for Grants (both Re~nue Account 
and Capital Account) for the amounts shown under colwnn 3 of the 
printed List of Supplementary Demands for Grallts (General) iior' 1975-
76, were voted in full. 

9. Government Bill-Introduced 
jfhe Appropriation (No. '3) Bill, 1976. 

Ji ,Government Billr-Passed 
The Appropriation (No.3) Bill, 1976 

The motion for consideration of the Bill was moiwed by Shrimati 
Sushila Rohatgi. 

'!'he motion for ronsideration was adopted and clause-by-cl?use ('on-
sidetation of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula clnd the wng Title were also adopted. 
The motion that the Bill be passed was moved by Shrimati Sushila 

Rohatgi. 

JT~e motion was. adopted and the Bill was passed. 

1 Budget (RaiJways)-1976-77 
General Discussion on the Budget (Railwa.ys) for 1976-77 commenced. 
The following Members took part in the debate:-

(1) Soo Samar Mukherjee 
(2) Soo N arain Chand Parashar 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.05 P.M.) 

(3) Shrimati Pa,rvathi Krishnan 
(4) Soo S. A. Kader 

~
• (5) 8hri Bhagwat Jha Azad 
he discussion was not concluded. 

12. • te Mem.ber's Bilt-Under Consi.dera.tion 
The Constitution (Amendment) Bill, 1971 (Amendment of Part III) 

by Shri Bhogendra Jha. 
The motion for consideration of the Bill was moved by Shri Bhogendra 

Jha. 
An amendment for circulation of the Bill for the purpose of eliciting 

opinion thereon was moved by Shri M. C. Daga. . 
The following Members took part in the debate:-

(1) Shri D. Deb 
(2) Shri B. R. Shukla 
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(3) Shri H. N.Mukerjee 
(4) Shri M. C. D~ga· 
(5) Shri Biren Dutta 
(6) Shri Rajaram Dadasaheb Nimbalkar 
(7) Shri Sat Pal Kapur 
(8) Shri Prasannbhai Mehta (Speech un:/'inished)'. 

The discussion was not concluded. 
6 P.M. 

(Lok Sabha adjou1rned tin 11 A.M. on Monday, the 15th March, 1976). 

4 

S. L. SHAKDHER, 
Secretary-General. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday. March 15 1976;Phalguna 25. 1897 (Saka) 

No· 543 
11.02 A.M. 
1. Starrl!d Questions 

Starred Questions Nos. 101, 103, 106, 109, 112. 114-:--116; 119 and 
120 were orally answered. Replies to remaining questions WeT~ laid on 
the Table. 
2. Unstarrecl QnestiOll8 

Replies to Unstarred Questions Nos. 567-645 and 647-671.; were 
laid on the Table. 
3. Paperl,s Laid OR the Table 

The following papers were laid on the Table:-

(1) A copy of the Water (Prevention and Control of Puliution) 
Amendment Rules, 1976 (Hindi and Engli<;h versi,ms) pllh-
lished in Notification No. G.S.R. 352 in Gazette of India 
dated the 6th March, 1976, under sub-section (3) of section 
63 of the Water (Prevention and Cont'fol 'df Pollutj,)Jl1 Act. 
1974. 

(2) A copy of the Sugar (Price Determination for 1975-76 Produc-
tion) Amendment Order, 1976 (Hindi and English versions) 
published in Notification No.G.S.R. 67(E) in Gazette of India 
dated the 9th February, 1976, under sub-sectiOJl (6)m section 
3 of the Essential Commodities Act, 1955. 

(3) A copy each of the following Ordinances (Hindi and English 
versions) under provisions of article 213(2)(a} ofthe Constitution 
read with clause (c}(iv) of the Proclamation dated the 31st 
January, 1976 issued by the President in relation to the State 
of Tamil Nadu:-

0) The Tamil Nadu Indebted .1griculturists (Temporary ReHef) 
No. 2 Ordinance, 1976 (Tamil Nadu Ordinance No. 7 of 
1976) promulgated by the Governor of Tamil Nadu on the 
3rd March, 1976. 

[P.T.O. 
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(ii) The Tamil Nadu Indebted Persons (Temporary Relief) No.2 
Ordinance, 1976 (Tamil Nadu Ordin~nce No. 8 of 1976) 
promulgated by the Governor of TamIl Nadu on the 3rd 
March, 1976. 

(iii) The Tamil Nadu Indebted Agriculturists and Indebted Persons 
(Special Provisions) No. 2 Ordinance, 1976 (Tamil Nadu 
Ordinance No. 9 of 1976) promulgated by the Governor of 
Tamil Nadu on the 3rd March, 1976. 

(4) A copy of the Central WaH Council (Amendment) Rules, 1976 
(Hindi and English versions) published in Notification No. S.O. 
144(E) in Gazette of India dated the 27th February, 1976, 
under iub-section (3) of section 80 of the Wakf Act, 1954. 

(5) A copy each of the following Notifications (Hindi and ellglish 
versions) under section 159 of the Customs Act, 1962:-

(i) G.S.R. 327 published in Gazette of India dated the 6th March, 
1976 together with an explanatory memorandum. 

(ii) G.S.R. 328 published in Gazette of India dated the 6th March, 
1976 together with an explanatory memorandum. 

(iii) G.S.R. 329 published in Gazette of India dated the 6th March, 
1976 together with an explanatory memorandum. 

(iv) G.S.R. 330 published in Gazette of India dated the 6th March, 
1976 together with an explanatory memorandum. 

(v) G.S.R. 331 published in Gazette of India dated the 6th March, 
1976 together with an explanatory memorandum. 

(vi) G.S.R. 118(E) published in Gazette of India dated the 
10th March, 1976 together with an explanatory memoran-
dum. 

(6) A copy each of the following Notifications (Hindi and English 
versions) issued under the Central Excise Rules, 1944:-

(i) G.S.R. 239 published in Gazette of India dated the 21st Feb-
ruary, 1976 together with an explanatory memorandum. 

(ii) G.S.R. 325 published in Gazette of India dated the 6th March, 
1976 together with an explanatory memorandum. 

(7) A copy eacb of the following Notifications (Hindi am! English 
versions) under section 38 of the Centra1 Excises and Salt Act, 
1944:-

(i) The Central Excise (Sixth Amendment) Rules, 1976, published 
in Notification No. G.S.R. 240 in Ga~tte of India dated the 
21st February, 1976. 

(ii) The Central Excise (Eighth Amevdment) Rules, 1976, pub-
lished in Notification No. G.S.R. 322 in Gazette of India 
dated the 6th March, 1976. 

(8) A copy of Notification No. G.S.R. 266 (Hindi and Er.ghsh ver-
sioni) published in Gazette of India dated the 28th February, 
1976, making certain amendments to Notification No. G.S.R. 
1455 dated the lst October, 1971, under section 51 of the 
FinlUlcc (No.2) Act, 1971. 
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(9) A copy of the Fertiliser (Control) Second Amendment Order. 
1976 (Hindi and English versions) published in Notification 
No. G.S.R. 103(E) in Gazette of India dated the 1st March. 
1976, under sub-section (6) of section 3 of the Essential Com-
modities Act. 1955. 

(10) A copy of the University Grants Commission (Disqnalification, 
Retirement and Conditions of Service of Members) Second 
Amendment Rules, 1976 (Hindi and English versions) published 
in Notification No. G.S.R. 295 in Gazette of India dated the 
28th February, 1976, under sub-section (3) of section 25 of the 
University Grants Commission Act, 1956 together with an 
explanatory memorandum. 

(11) A copy of the Annual Report of the Raja Rammohun Roy Lib-
rat)' Foundation, Calcutta, for the year 1974-75 together with 
the Audited Accounts. 1, 

". 

(12) (i) A copy of Proclamation (Hindi and English ' .. ersions) 1 

dated the 12th March, 1976 issued by the President under 
article 356 of the Constitution in relation to the State 
of Gujarat, published in Notification No. G.S.R. .123(E) 
in Gazette of India dated the 12th March, 1976, under 
article 3'56{3) of the Constitution. 

(ii) A copy of order (Hindi and English versions) dated lhc 12th 
! Mai"ch, 1976, made by the President in pursuance of sub-

\ 
clause (i) of clause (c) of the above Proclamation pub-
lished in Notification No. G.S.R. 124(E) in Gazette of 

! India dated the 12th March, 1976. 
\ (iii) A copy of the Report dated the 12th March, 1976 of the 
~. Governor of Gujarat to the President (Hindi and english l 

versions). 
4, Messages from Rajya Sabha 

Secretary-General reported the following messages from Rajya 
Sabha:-

(i) That at its sitting held on the 9th March, 1976j Rajya Sabha 
passed the Foreign Contribution (Regulation) Bill, 1976, 

Ui) That at its sitting held on the 11th March, 1976, Rajya Sabha 
agreed without any amendment to the High C01;lrt ~t Patna 
(Establishment of a Permanent Bench at Ranchi) BIll, 1976, 
passed by Lok Sabha on the 9th March, 1976. 

(iii) 

(iv) 

That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the High Court Judges (Conditions of 3er-
vice) Amendment Bill, 1976, passed by the Lok Sabha on the 
8th March, 1976. 

That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Supreme Court Judges (Conditions of 
Service) Amendment Bill, 1976, passed by Lok S&bha on the 
8th March, 1!n6. 

[P.T.a. 
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5~ Bill Passed by Rajya Sabba-Laid on the Table 
, Secretary-General laid on the Table the Foreign Conlribution (Re. 

gulation) Bill, 1976, as passed by Rajya Sabha. 
6.. Announcement by Speaker 

The Speaker announced that, as was customary, the House would 
adjourn at 4.30 P.M. today to re-assemble at 5 P.M. for the .;:>resentation 
of the Budget. 
7. Tba Budget (Railways)-1976-77 

General Discussion on the Budget (Railways) for 1976-77 continued. 
The following Members took part in the debate:-

(1) Shri K. Hanumantbaiya 
(2) Shri Satyendra Narayan Sinha 
(3) Pandit D. N. Tiwary 

(Lok Sabha adjourned at 1 PM. and re-assembled at 2.05 P.M.) 
(4) Shri Tha Kiruttinan 
(5) Shri Dinesh Chandra Goswami 
(6) Shri K. Ramkrishna Reddy 
(7) Shri Surendra Mohanty 
(8) Shri Krishna Chandra Pandey 
(9) Shri R. N. Barman 

(10) Shri Frank Anthony 
(11) Shri Shrikishan Modi 
(12) Shri R. R. Sharma 
(13) Sardar Swaran Singh Sokhi 
(14) Shri Narendra Singh Bisht 
(15) Dr. Kailas (Speech unfinished). 

The discussion was not concluded. 
(Lok Sabha. adjourned at 4.30 P.M. and Te-assembl.ed at 5 P.M.) 

8. The Budget (G,eneral)-1976-77 

Shri C. Subramaniam presented a statement of, the estimated receipts 
and expenditure of the Government of India for the year 1976-77. 
t. Government Bili<-Introdueed 

The Finance Bill, 1976. 
6.20 P.M. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 17th March, 1976). 
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S, L. SliAKDHER, 
Secretary-General. 



WK SABRA 

BULLETIN-PART I 
[Brief Record ,of Proceedings] 

Wednesday, March 17, 1976,!Phalg\lna 27, 1897 (Saka) 

No. 544 
11.01 AM. 

1~ Starred Questions 
Starred Questions Nos .. 121-123, 125 and 127-133 w~e orally ans-

wered. Replies to r-emaining questions were laid on the table. 
I,.: 

2. UBStiInW Questions 

Replies to Un starred Questions Nos. 68<h-766 were laid on the Table. 

l .. Papers Laid OIl the Table 
The following papers wereJaid on the Table:-

~o (1) A copy of Notification No. S.O. 141(E) (Hindi and English 
versions) published in Gazette of India dated the 25th February, 
1976, issued under section 9 of the Industries (Development 
and Regulation) Act, 1951. 

(~) A copy each of the following pape£S (Hindi and English ver-
sions) under sub-section (1) of section 619A of the ~ompanies 
Act, 1956:-

(i) Review by the Government on the woi1c.ing of the National 
Industrial Development Corporation Limited, New Delhi, 
for the year 1974-75 . 

• . '! 0 (ii) Annual Report of the National Indust~ial Development Cor-
o '0 poration . Limited, New Delhi, for the year 1974-75 along 

with the Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. 

(3) A copy of the Report (Hindi and EnglishversioDS) of the Cen-
tral Electronics Limited, New Delhi, for the period 26th June, 
1974 to 31st March, 1975 along with the Audited Accounts 
and the comments of the Comptroller and Auditor General 
thereon, under sub-section (1) of section 619A of the Com-
panies Act, 1956. 

[P.T.O. 
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(28) Shri R.am Hedaoo 
, )..., 

(29) Shrf M. Ram Gopal Reddy 
(30) Shri Mohd. Shaft Qureshi 
(31) Shri Shiv Kumar Shastri 
(32) Shri Biswanarayan Shastri 
(33) Shri Raja Kulkarni 
(34) Shri K. Pradhani 
(35) Shri N. K. Sanghi 
(36) Shri Mohan Swarup 
(37) Shri Vasant Sathe 

Shri Kamlapati Tripathi commenced his speech in reply to the debate. 
His speech was not concluded. 

The discussion was not concluded. 

*6. Statement by Minister 
The Minister of Parliamentary Affairs made a statement th,at Lok 

Sabha would continue to sit during lunch' hour also with effect from 
Thursday, the 18th March, 1976 till the conclusion of the current session. 

The House agreed. 
6.35 P.M. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 18th March. 1976.) 

·Made at 5-10 P.M. 
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S. L. SHAKDHER, 
Secretary.-General. 



LOK SABBA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

, Thursday, March 18, 1976/Phalguna 28, 18~7 (Saka) 

No. 545 
11.01 A.M. 
1. Starred Questions 

Starred Questions Nos. 141, 143-145, 147, 150, 152,154 and 155 were 
orally answered. Replies to remaining questions were laid on the Table. 

2.Unstarred Questions .... 
Replies to Unstarred Questions Nos. 767-800, 802, 80~41, 843-86() 

and 862-879 were laid on the Table. 

3. Papers Laid on the Table , 
The following papers· were laid on· the Table:-

(1) A copy each of Notification Nos. G.S.R. 204(E) to 228 (E) , 
230(E) J and 231 (E), published in Gazette of India dated the 
16th March, 1976, under section 159 of the Customs Act, 1962 
together with an explanatory memorandum. 

(2) A copy each of Notification .Nos. G .. S.R. 128(E), 129(E). 132 (E) , 
133(E), 135(E) to 153(E), 157(E) to 159,{E), 161(E) to 
193(E), 196(E), 197(E), 200(E), 201(E) and 203(E) published 
tn Gazette of India dated the 16th March. 1976 issued under the 
Central Excise Rules, 1944 together with an explanatory 
memorandum. 

(:i) A copy of Notification No. G.S.R. 229(E) published in Gazette 
of India dated the 16th March, 1976 under sub-section (5) of 
section 3 of the Indian Tariff Act, 1934 together with an expla-
natory memorandum. 

(4) A copy of the Central Excises (Tenth Amendme~t). Rules, 
1976, published in Notification No. G.S.R. 160(E) in Gazette 
of India dated the 16th March, 1976, under sect1'on 38 of the 
Central Excises and Salt Act. 1944 together with an explana-
tory memorandum. 

(5) A statement (Hindi and English v:~rs~ons) ~xplaining reason~ for 
not laying simultaneously the Hmdt verslons of the Nottfica-
tions merttionedat (1), (2), (3) and (4) above. 

[p.T.O. 



(6) A copy of the Prevention of Food Adulteration (Amendment) 
Rules, 1975 (Hi:ndi and English versions) published in Notifica-
tion No. G.S.R. 63(E) in Gazette of India dated the 5th 
February, 1976, under sub-section (2) of section 23 of the 
Prevention of Food Adulteration Act, 1954. 

(7) A copy of Notificat~on No. S.O. 88(E) (Hindi and English ver-
sions) published in Gazette of India dated the 7th February, 
1976 regarding- extension of the Aluminium (Control) Order, 
1970 to the State of Sikkim, under sub-section (6) of section 3 
of the Essential Commodities Act, 1955. 

(8) A copy of the Industrial Disputes (Central) Amendment Rules, 
1976 (Hindi and English versions) published in Notification No. 
G.S.R. 111 (E) in Gazette of India dated the 5th March, 1976, 
under sub-section (5) of section 38 of the Industrial Disputes 
Act, 1947. 

(9) A copy of Notification No. G.S.R. 238(E) (Hindi and 
English versions) published in Gazette of India 
dated the 18th March, 1976, under section 159 of th~ Customs 
Act, 1962 together with an explanatory memorandum. 

4. Paper relating to Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes-Laid on the Table ' 

Shri Dharnidhar Basumatari laid on the Table a Statement show-
ing the replies to the recommendations contained in Chapter V of the 
Th'irty-fourtb Report of the Committee on the Welfare of Sched).lled 
Castes and Scheduled Tribes-ActiO!l1 Taken by Government on the re-
commendations contained in the Thirtieth Report regarding reservations 
for, ~ employment of, Scheduled Castes and Scheduled Tribes in the 
Hindustan MachiilE Tools Limited, which were not furnished by Gov-
ernment in time for inclusion in the Report. 
5. Messages from Rajya Sabha 

Secretary-General reported the following messages from Rajya 
3abha:-

(i) That at its sitting held on the 15th March, 1976, Rajyu Sabha 
agreed without, any amendment to the Warehousing Corpora-
tions (Amendment) Bill, 1976, passed by Lok Sabha on the 
8th March, 1976. 

(ii) That at its Sitting held on the 15th March, 1976, Rajya Sabha 
agreed to the amendment made by Lok Babha on the 9th 
March, 1976, in the Standards of Weights and Measures Bill, 
1976. 

. 

(ili) That Rajya. Sabha had no recommendations to make to Lok 
Sabha in regard to the Appropriation No. (3) Bill, 1976, passed 
by Lok Sabha on the 12th March, 1976. 

(iv) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Pondicherry Appropriation (No.2) 
Bill, 1976, passed by Lok Sabha on the nth March, 1976. 

(v) That· Rajya. Sabha had no recommendations to make to Lok 
Sabha in regard to the Nagaland Appropriation '(No.2) Bill, 
1976, passed by Lok Sabha on the nth March, 1976. 
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6. Report of Committee on Fublic Undertakings. 
Shri Nawal Kishore Sharma presented the Seventy...eighth Report of 

the Committee on Public Undertakings on Action Taken by Govern-
ment on the recommendations contained in their Sixty-second Report on 
Rural Electrification Corporation Limited. 

7. The Budget (Railways)-1976-77 

. Shri. Karolapati Tripathi concluded his speech in reply to the General 
DIscussIOn on the Budget (Railways) for 1976-77. 

The discussion was concluded. 

8. Statutory Resolution-Adopted 
Shri. Pranab Kumar Mukherjee moved the fqllowing Resolution:-

"That in pursuance of sub-section (2) of section4A of the Indian 
Tari~ Act, 1934 (32 of 1934), this House approves the notifica-
tion of the Government of India in the Ministry of Finance 
(Department of Revenue and Insurance) No. G.S.R. 75(E), 
dated the 12th February, 1976, increasing the export duty to 
Rs. 800 per tonne on groundnut kernel, Rs. 600 per tonne on 
groundnut in shell and Rs. 300 per quintal on coffee, with effect 
from the date of publication of the said notification." 

The Resolution was adopted. 

9. Government Bill-Passed 
The Tamil Nad:u State Legisl.atuTe (DeZegaticm of Powers) 
. Bill, 1976, as passed by Rajya Sabha 

The motion for consideration of the Bill, as passed by Rajya Sabha, 
was moved by Shri F. H. Mohsin. 

The following Members took part i{1 the debate:-
(1) Shri Somnath Chatterjee 
(2) Shri S. A. Muruganantham 
(3) Shri Balakrishna Venkanna Naik 
(4) Shri J.Matha Gowder 
(5) Shri D. V. Alagesan 

Shri F. H. Mohsin replied to the debate. 

The motion for consideration was adopted and clause-by-clause consi-
d£l'ation of the Bill was taken up. 

Clauses 2 and '3 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri F. H. Mohsin 
The motion was adopted and the Bill was passed. 

[P.T.D. 



Ie. The Budget (General)-1976.77 
General Discussi'On on the Budget (General) for 1976-77 commenced. 
The following Members took part in the debate:-

(1) Shri Indrajit Gupta 
(2) Dr. V. K. R. Varadaraja Rao 
(3) Shri A. K. Gopalan 
(4) Shri N. K. P. Salve 
(5) Shri Erasmo de Sequeira 
(6) Shri Chintamani Panigrahi 
(7) Shri Priya Ranjan Das Munsi 
(8) Shri P. G. Mavalankar 
(9) Shri K. Suryanarayana 

(10) Shri K. Lakkappa 
The dis~ussion was not concluded. 

6.08 P.M. 

(Lok Sabha adjourned till 11 A.M. on Friday, th(: 19th March, 1976) 

S. L. SHAKDHER. 
Secretary -General 
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I rJvorL 0rlr of :Q!liiBkn ~1'):;lirr1fj'",{jJ'fl~ ;;;:;;;;'-;:~ ~r!t }" w}jlJa!I·/ {id 
I' 11.01 A.M. .-If()(p.a 

1.1fi ..... ts~n;HiY 'J'Ji"l lu rlOildb:HUd U) ~lfih"fl~r.J" lll'Hn')}{d~ .C 
Starred Questions Nos. 161-163, lf~?;l~~'i 11(;( :t~1ffid(nf{(.~;~'!MallY 

a"~I.>~ep1;Mfl~J:J'eJJl~binc ~~!~IJiid<:blr)thlf2Wahl~frl' 
OU!' b!!S:~ ,Ja1::: .rlW~ "iJ(!! ."!fiJ no bnf} g,~dc2 ;:!o,I '!l) ;~;>;:~Jj;~ 10, i!()!~):;f<'Ilr;·~ 
Zt~~~SCd(!:r n(j!,~2~.r·:: ~jrLt 10 t;:o.~~~njiJ~,~) (:;) :i:JTt~t ~L'f(il~ 1.)'1r:~ 

g~~?lO'!tii\~taPffitll~a~{1~os: BtJU~tJ~~'(j~('~.ii~U~'f IJM) 
were laid on the Table. ,;·t:~~"';J,()~W!~':~1o 

3. Papers Laid on the Table 
The following papers we~1aitJIBnltfMCl~~P-:,:fiih't;;."'"[ JH')fr-!:Itgi2 .il 

--:"Iii!> f!l\llA ~$"~M.Ch!.bf :ti\@rrf~.··' bg'~tMfiS'I.(. HlnlflJti.a-'EttiLq. 
.jj \ J! ~OMfiin~ .eMMW·'1'5tJ':.ofltth~ OOstmfllf"A1!t;r.D62~~'r:'!<) .r,;; , 

(i) G.I}R':rUtT(E)Jtp'f1M1ieatlfft';fiatehefW'lJmla'.'aitMfftN~{qIJjjt;h! 
., - 'j 'J"' "l':;!'- "'Jr.'MSI1'l'hflQ7.RlntI\a~thpr" w~th_ An,,~xnlanatervI·moolrnn...--.ti"-

\:"Y~7.'iiei(.,~1d~~,ri·Ji'~,~~;~::t~;;~:~=~~mj 
March, 1976. 

(2) A copy of the Gold Control (For~s.rm:'1 Ji.Jla/Miki5~~'ai{};J'ust 
bm: ;(.11} L~lIb.taeta)'1_etrdJ!lael!!j::iRuleI-, &876:;(Hindt JIimi! iln&IMb ,~i'ItIins) 

pub1n;hfdl in;~otiftcaidbDcli4 i8JQ'J'l13 EB~; ih:JGlaJetteu:tfliIBqia:J 
dated the 27th February, 1976, under sub-section (3) of sec-
tion 114 of the Gold (Control,tAiI\? ll-98Sw'w',,)} h~hua wfT "e 

.b !.l(8)i:tAj)copy ;'liit.}r.Of tim 'jtJlli)WiDll;MltifttatirGrl£ll.(Himti (ariA'rilrqf.Jlsh 
versions)~! ,'ffP~Wi ~pe~ S~n~~r~i E;~~~,,~Jtl!'ri 1.!fflt~;'~Hi T 

(i) G.s.R. 115(E) published in Gazette pt(~".:WRc,4,t.N ~ 9th 
March, 1976 together with an explantt'dry" ~indbin . 

• (li) G.S.R. 232(E) published in ~tf~'tli'lfuad .. thi~cr ~ 17th 
March, 1976 together witll:;~-::e~""~I;Rl~. 

_~ (4) A copy of the Medicinal and Toilet~atJl,I1f)(~~~uties) 
Construction of References Rules, 1976, (HiIMii. an~ . tnglish 
versions) published in Notification N6'.;GS.It-''W7tE¥-irt'~azette 

,. 
[P,T.O. 
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of India dated the 16th March, 1976, under sub-section (4) of 
section 19 of the Medicinal and Toilet Preparations (Excise 
Duties) Act, 1955. 

(5) A copy of the Tenth Valuation Report (Hindi and English ver-' , 
sions) of the Life Insurance Corporation of India as on the 31st 
March, 1975, under section 29 of the Life Insurance Corporation 
Act, 1956. 

4. Report and. Minutes of Committee on Publie Undertakings 
Shri Amarnath Vidyalankar presented the following Report and 

Minutes of t.b.e Committee on Public Undertakings:-
(i) Eightieth Report of the Committee on Public Undertakings ot'I' 

Hindustan Antibiotics Limited. 
(ii) Minutes of the sittings of the Committee relatinJ! to the above 

Report. 

5. Statement regarding (1) Canee1lation of Five Sittings ofLok $altha in 
April and (2) Extension of Session 

The Minister of Parliamentary Affairs made a statement regarding (1) 
cancellation of sittings of Lok Sabha fixed on the 19th, 20th, 21st, 22nd and 
23rd April, 1976; (ii) extension of the session upto the 22ndMay, 1916;: 
(iii) no question hour during the extended period and (iv) re-scheduling 
of the 1inancial programme. 

The House agreed. 

6. Statement regarding Government Business 
Tb.e Minister of, Parliamentary Affairs made a statement regardinR 

Government business for the week commencing the 22nd March, 1976. 
7. Supplementary Demands for Grants (Railways)-t975-76 

Shri Kamlapati Tripatbi presented a statement showing Supplemen,l'll\');' 
tary Demands ;for Grants in respect of the Budget (Railways) for 19\1-76"!'#' 

8. The Tamil Nadu Budget· 
Shri C. Subramaniam presented a statement of estimated receipts and 

expenditure of the State of Tamil Nadu for the year 1976-77. 

9. The Budget (General)-1976-77 
General Discussion on the Budget (General) for 1976-77 continued. 
The following Members took part in the debate:-

(1) Shri P. K. Deo 
(2) Shri M. V. Krishnappa 
(3) 8hri Hari Kishore Singh. 
(4) S1ui O. V. Alagesah 
(5) Shrl Sher Singh 
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(6) Shri Natwarlal Patel 

(7) Dr. Kailas 

(8) Shrimati Mukul Banerji 

(9) SOO B. R. Shukla 

(10) Shri C. M. Stephen 

(11) Shri Balakrishna Venkanna Nark 

(12) Shri P. Antony Reddi 

(13) Shri A. K. Kotrashetti 

(14) Shri Biswanarayan Shastri 

(15) Shri Arjun Sethi 

(16)Shri Dinesh Chandra Goswami 

(17) Shri Mulki Raj Saini (Speech unfinished). 

The. discussion was not concluded. 

10. Motion regarding Sixtieth Report of Committee on Private Members' 
, Bills and Resolutions 

Shri Shyama Prasanna Bhattacharyya moved the following motion:-

"That this House do agree with the Sixtieth Report of the Com-
mittee on Private Members' Bills and Resolutions presented 
to the House on the 17th March, 1976." 

i'he" motion was adopted. 

,)1. Private Member's Resolution-Under Consideration 
~ , 

Shri K. P. Unnikrishnan concluded his speech on the following Resolu. 
tion moved by him on the 30th January, 1976:-

"This House takin~ into consideration the experience of the work-
ing of the Consti~ution of India during the last twenty-five 
years and confronted with the tasks and challenges of social 
reconstruction is of the opinion that significant changes are 
called for in the constitutional framework of the country. The 
House, therefore, urges the Government of Lndia to initiate 
constitutional amendments parti~ularly in the nature of pJ."Oo 
pel"ty rights and to secure meanmgful realisation of the prin-
ciples enshrined in the Preamble and the Directive Principles 
of the State Policy of the Constitution keeping intact th. 
Supremacy of Parliament, the federal structure and ligitimate 
rights of the minorities, the TribaJs, Harijans and other sub.-
merged sections of our population." 

[p.T.O. 
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The followingllembers took part i.n~jaw~;tsl1 hd8 (8) 

(1) Shr.i Krishna Chandra Halder C1sHs)l .10(\') 

(2) Shrl Syed Ahmed Aga It'l~J1£a 11l:;.iuM. itccnilI13,8l 

(3)Shri Bhogendra Jha sbtIJd2 .R .8: i1tiB (fl) 
(4) Shri Balakrishna Venkanna Naik . ~. . 

. n'Joq5t8 .H~ .J nrl2 (Of) 
(5) Sbri Frank Anthony . 

;.fig 11 LIln£:;lu9 V 611rfzh)J£ln8 i-rd2 (tI) 
[A motion. that the time allotted to the Resolution be_e~g~b, 

2 hours,moved by ShriK. P. lJilg/!jJdj"'~ ~1. 

(6) 8Mi A. K sen BJsrle.$"ftt))j .:;i .A £Ida (to 

(7) Shri K. Suryanarayana (SRfHlJa~cig hrl8 Ul) 

The discussion was not concluded. idt98 n.lJt1.A i'lfi8 (at) 
a~ . .. ~ 

ffOli'Hi:O{j wlbtlsrl:) rlG~miCI hdZ ~~£) • 
(Lok Sabha adjourned till, 11 A.M. on,. MQnciav. thf!.22nrl.. Ms:L1!t'lLJ9'Nn 

. (l)~r\UI1i\:tlU f~j~~qC.) InfSC '[Sl1 !.HTUlVl J'i11cr~rrJ 'VI-

.f>.)Dui:.t[l{;') 10n s:~~. (~ 

·f!'1()dff.~M !.i!£'1h·1 dO !)!)ijimmo:) \0 hnqsll dlsiJxi2 }l~fifi~~~J: 
~Jloihtlo~. bn&l elliU 

·ffio:l 9tiJ lu 1"toq'JH rL\9i) Klc ~oj >1.H"'1 9'.n:i~" 00 97,uoH 1!irlt ,t.sfiT" 
b'J;t[19a9's.q 2.o0iWtua9.ff bns dUB: 'awcirn9M ();hahq no !;l911iIIl 

".oli)[ .,rlT1SM. Ibn !)rh ITO !J'WoH 9dJ oJ 

.b~t4.ob1\ a.sw fiOnOm f,dT 

lIoua..,!'tbiimo~ 't~bntJ.-uoj.julo1:aJl i!·1.,dJrf~H ~*sviT'f .Il 
~1.l1oa5}I ~niwt)lhil !1rlJ /10 fb~')q;: aid .hSUll!lifIU'l nr.:oric::r't.iH[l('fU .q .:II .brIG 

---:ann .?1GUtlCt ,uoe '.Hi! no min '{d b9vom !toU 

*)f'10'N sri: 1(1 !nm:~i'i!)qx9 !;jIlt rto!;t.i)'dbi"SJo):J 0:1 ni ~;.fJU:4;t ~)a1.ioH' ainT" 
evfl-'{ln~w} ·j2£.i 9rH gni1IJlJ cibnl 10 noiluJiJaflo,) 9tH in gni 
laj:)oa 10 at;t~t1C)H£d!) bar;. ;'.,;.!!lAj 9fH fih .... ! b~drto·lltl(.>:) b:u 1';'lS'Sv. 
~n;:; l!cfi:\ff.crb .trm,iHnl!ia jed! Il!.Jlrtiqo ~rf:t 10 c:! nolj:'H.I'lhw:o~i 
~rlT .'{1tnliO!) !:J.1J 10 )l'IO'N9ffiGllh;ooituti1aflU') old! oi "lOIb9.HG:) 
$JsIHnt oj .tUm.! h tn~!ltm::J7oD 9r!.j ~}rffJ ,i)'IOH19dt ,~.tJ(}H 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings}' 

I , : . 

Monday, March 22. 1976JChaitra 2, 1898 (Saka) . , 

'fi.Ol A.M. 
No. 547 

1. Stvred QaestiOllS 

Starred Questions Nos. 181, 185-189, 191 and 193-195 were orally 
a~ed. Rep,lies 10 remaining questions were laid on the Table. 
2.U~dquesQOJlS 

Replies to Unmarred Questions Nos. 998----1058 and 1060-.1076 were 
laid on the Table. 
3. Papers Laid on the Table 

,\ . '\ 

The following papers were laid on the Table:-
0) A copy of the Public Wakfs (Extension of Limitation) Tamil 

Nadu Amendment Ordinance, 1976 (Tamil Nadu Ordinance 
No.6 of 1976) (Hindi and English versions) promulgated by 

. the Governor of Tamil Nadu om the 3rd Mareh, 1976, under 
provisions of article 213(2) (a) of the Constitution read 'with 
clause (c) (iv) of the Proclamation dated the 31st January, 
1976, issued by the President in relation to the State of TamiJ 
Nadu. 

(2) A copy of the Solvent-Extracted Oil, De-oiled Meal and Edible 
Flour (Control) Amendment Order. 1976 (Hindi and English 
versions) published in Notification No. G.S.R. 112(E) in 
Gazette of India dated the 6th March. 1976. unde~ sub-section 
(6) 'of section 3 of the Essential Commodities Act, 1955. 

(3) A copy of the Fertiliser (Conl~ol) Third (Amendment) Order, 
1976, (Hindi and English versions) published in Notification 
No. G.S.R. llO(E)in Gazette of IIndia dated the :4th March. 
1976. under sub-section (6) of section 3 of the Essential Com-
modities Act, 1955. 

(4) (i) A copy of the Annual Report (Hindi and English versions) 
of the Andhra Pradesh State Ap:ro Industries Corpor;lti{m 
Limited, lIVdet'abad. for the period ended 36th June; 1972 along 
with the Audited Accounts and the comments of the Comp. 
troller and Auditor General thereon. under sub-section (1) 
of section 619A of the Companies Act, 1956. 

_[P.T.O. 
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(ii) A statement (Hindi and English. versions) ~howing reasons for 
delay in laying the report mentioned at (1) above. 

(5) A copy of the Supplementary Report (Part !I) (Hindi and 
English versions) of the Comptroller and Auditor General of 
India, for the year 1973-74, Union Government (Civil), under" 
article 151(1) of the Constitution. 

(6) A copy of the Order (Hindi and English versions) da'::ed the 
22nd Mareh, 1976 published in Delhi Gazette dated the 22nd 
March, 1976, issued under sub-section (1) of section 490 of the 
Delhi Municipal Corpo.ration 'Act, 1957 read with section 21 
of the General Clauses Act, 1897, under sub-section (3) of 
section 490 of the Delhi Municipal Corporation Act, 1957 to-
gether with a statement' of the' reasons. 

4. ID.timation Regarding Arrest of Member 
The Speaker informed the House that he had received ithe following 

teleprinter message dated the 20th March, 1976 from the District Magis-
trate, Monghyr, Bihar:-

"I have the honour to inform that Shri Ramavatar Shastri, Mem-
ber of Lok Sabha has been arreSl~ed today, the 20th March, 
1976 at Jhajha (Monghyr) while holding unlawful meeting in 
defiance of prohibitory orders promulgated under. Rule 69(1) 
of Defence of India Rules and under section 144 Cr. P.C." 

5. Resignation by Member 
The Speaker informed the House that Shri Madhu Limaye, an elected 

Member from Banka constituency of Bihar, had resigned his seat in 
Lok Sabha and his resignation had been accepted by the Speaker with 
effect from. the 22nd March, 1976. . 

6. Report of Public Accounts Committee 
Shri H. N. Hukerjee presented Hundred and Ninety-eighth Report of 

the Public Accounts Committee on Action Taken by Government on the 
recommendations contained in their Hundred and Thirty-seventh Report 
on paragraph 43 of the Report of .the Comptroller and Auditor Genera:-" 
of IIndia for the year 1972-73, Union Government (Civil) relating to 
Purchase of Blankets-Department of Supply. 

7. Report and Minutes of Conniuttee on Public Undertakings 
Shri Vasant Sathe presented the following Report and Minutes of the 

Committee on Public Undertakings:-
(i) Seventy-ninth Report of the Committee on Public Undertakings 

on Film Finance Corporation Limited. 
(il) Minutes of the sittings of the Committee relating to the above 

Report. . 

8. Supplementary Demands for Gt-ants (Tamil Nadu)-1t75-76 
Shrimati Sushila Rohat~ presented a statement showing Supplemen~ 

tary Demands for Grants in respect of the State of Tamil Nadu for the 
year 1975-76. 
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9. The Budget (General)-1976-77 

General Discussion on the Budget (General) for 1976-77 continued. 
The following Members took part in the debate:-

(1) Shri Mulki Raj Saini 
(2) Shri Virendra Agarwala 
(3) Shrimati Maya Ray 
(4) Shri Y. S. Mahajan 
(5) Shri S. K. Rai 
(6) Shri Vasant Sathe 
(7) Shri Raja Kulkarni 
(8) Shri Khemchandbhai Chavda 
(9) Shri Raghunandan Lal Bhatia 

(10) Shri Nathuram Mirdha 
(11) Shrimati Savitri Shya~ 
(12) Shri Dharilidhar Basumatari 
(13) Shri V. Tulsiram 
(14) Shri K. Mayathevar 
(15) Shri Sat Pal Kapur 
(16) Shri S. N. Singh 
(17) Shri Ramsahai Pandey 
(18) Shri Ram Deo Singh 
(19) Shri Pranab Kumar Mukherjee 
(20) Shri Rajdeo Singh 
(21) Shri C. H. Mohamed Koya 
(22) Shri M. Ram Gopal Reddy 
(23) Shri Paripoornanand Painuli 
(24) Shri C. K. Chandrappan 
(25) Shri Kushok Bakula 
(26) Shri'mati Sushila Rohatgi 
(27) Shri G. Viswanathan 
(28) Shri Nageshwar Dwivedi 
(29) Dr. Mahipatray Mehta 
(30) Shri Amarnath Vidyalankar 
(31) Swami Brahmanand 
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(32) Shri D. K. Panda 
(33) Sbri M. C. Daga 
(34) Shri Chandulal Chandr'akar 
(35) Shri Mallikarjun 
(36) Shri Shanker Rao Savant 
(37) Shri Tuna Oraon 
(38) Shri Paokai Haokip 
(39) Shri" M. S. Sanjeevi Rao 
(40) Shri P. Gangadeb 
(41) Shri Chapalendu Bhattacharyyia 
(42) Shri Ismail Hossain Khan 
(43) Shri Shibban Lal Saksena 

The discussion was not concluded. 

10. Report of Business Advisory Committee· 

? 
~ ·,;.~~,,;.·::<;,i ·_n,.r ~: 

Shri K. Raghu Ramaiah presented ',the Sixtieth Report of the Business 
Advisory Committee. 
7.40 P.M. 

(Lok Sabba adjourned till 11 A.M. on Tuesday, the 23rd March, 1976). 

(' . \ 

S. L. SHAKDHER, 
Secretary-General. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, March 23, 1976jChaitra 3, 1898 (Saka) 

No. 548 
11.01 A.M. 
1. Starred Questions 

Starred Questions Nos. 206; 207, 211, 212, 215, 217 and 218 were oraU, 
answered. Starred Question No. 210 had been postponed for answer 011 
27-4-197f>. Replies to remaining questions were laid on the Table. 
2. UDstarred Questious 

Replies to Unstarred Questions Nos. -1077-1082, 1084-1149, 1151-
1168 and 1170-1196 were laid on the Table. 
3. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Conduct of Elections (Amendment) Rules, 1976 

(Hindi and English versions) published in Notification No. S.O. 
ISO (E) in Gazette of India dated the 9th March, 1976, under 
sub-section (3) of section 169 of the Representation of the 
People Act, 1951. 

(2) A copy of the Tamil Nadu General Clauses (Amendment) Ordi-
nance, 1976 (Tamil Nadu Ordinance No. 4 of 1976) (Hindi and 
Englis)l versions) promulgated by the Governor of Tamil Nadu 
on the 3rd March, 1976, under provisions of article 213(2).<a) 
of the Constitution read with clause (c) (iv) of the Proclamation 
dated the 31st January, 1976, issued by the President in relation 
to the State of Tamil Nadu. 

(3) A copy of Draft Notification No. 15/8/76-IGC (Hindt and 
English versions) regarding non-application of section 205A of 
the Companies Ad, 1956 to the Government Companies, to be 
issued under sub-section (1) of section 620 of the Companies 
Act, 1956, under sub-section (2) of section 620 of the said Act. 

(4) A copy of the Company Law Board (Bench) Rules~ 1975 (Hindi 
version) published in Notification No. GS.R. 233 in Gazette of 
India dated the 21st February, 1976, under sub-section (3) of 
section 642 of the Companies Act, 1956. 

4/(5) A copy of the Report of the Committee on Drugs and L 
Pharmaceutical Industry (Hindi version). 

[p.T.O. 
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·(6) Statement showing the main objects of the proposed Indian 
Railway Construction Company Private Ltd . 

.4. Motion regarding Sixtieth Report of Business Advisory . Committee 
Shri K. Raghu Ramaiah moved the following motion:-

"That this House do agree with the Sixtieth Report of the Business 
Advisory Committee presented to the House on the 22nd 
March, 1976." 

The motion was adopted. 
5. Government BiDs-Introduced 

(1) The Com,ptroller and Auditor-General's (Duties, Powers and 
Conditions of Service) Amen4ment Bill, 1976. 

(2) The Departmentalisation of Union Accounts (Transfer of 
Personnel) Bill, 1976. 

6. Statement regarding Ordinances-Laid on the Table 
An explanatory statement (Hindi and English versions) gIVmg rea-

sons for immediate legislation by (1) the Comptroller and Auditor-
General's (Duties. Powers and Conditions of Service) Amendment Ordi-
nance, 1976 and (2) the DepartmentaliSation of Union Accounts (Trans-
fer of Personnel) Ordinance, 1976, was laid on the Table. 
7. The Budget (General)-1976-77 

Shri C. Subramaniam replied to the General Discussion on the Budget 
(General) for 1976-77. 

The discussion was concluded. 
8. The Budget (General)-1976-77-Demands for GNants on ACl'ount 

All the Demands for Grants on Account Nos. 1 to 108 (both Revenue 
Account and Capital A<!count) in respect of the Budget (General) for 
1976-77, for the amounts shown under column 3 of the printed List of 
Demands for Grants on Account (General) for 1976-77, were voted in full. 
9. Government BiU-Introduced 

The Appropriation (Vote on Account) Bill, 1976. 

10. Government Bill-Passed 
The Appropriation (Vote on Account) Bill, 1976 , . ' 

The motion for conside'ration of the Bill was moved by Shri C. 
Subramaniam. 

The motion for consideration was adopted and dause-by-dause con-
sideration of the Bill was taken up. 

Clauses 4 and 3 and the Schedule were adopted. 
Clause 1, the, Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri C. Subramaniam. 
The motion was adopted and the Bill was passed 

·Laid at 6.2& P.M. by the Minister of Railways while replyinR'to the 
discussion on the Demands for Grants (Railways). 
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11. The Budget (Railways) 1916-77-Demands for Grants and Supple-
, mentary Demands for Grants (Railways)-1975-76 

The following items of business were taken up together:-
*(1) Demands for Grants Nos. 1 to 11, llA, 12 to 18 and 20 to 22 in 

respect of the Budget (Railways) for 1976-77. 
*(2) Supplementary Demands for Grants Nos. 1 to 10, llA,12, 15 to 

17 and 21 in respect of the Budget (Railways) for 1975-76. 
Two hundred and twenty-three cut motions [Nos. 1 to 5, 39 to 41, 76, 

77, 164 to 217, 245 to 262, 271 to 288, 302, 303, 308 to 317, 321 to 340, 347 to 
372, 375 to 394 and 407 to 451] to the Demands for Grants in respect of 
the Budget (Railways) for 1976-77 were moved' and negatived. 

All the Demands for Grants for the amounts shown under column 3 of 
" the printed List of Demands for Grants (Railways) for 1976-77 were voted 
in full. 

All the Supplementary Demands for Grants for the amounts shown 
under column 3 of the printed List of Supplementary Demands for Grants 
(Railways) for 1975-76, were voted in full. 

12. Government Bill-Introduced 
The Appropriation (Rai1ways) No.2 Bill, 1976. 

13. Government Bill-Passed 
The Appropriation (Railways) No.2 Bill, 1976 

The motion for consideration of the Bill was moved by Shri Kamlapati 
Tripathi . 

.---'. The motion for consideration was adopted and clause-by-clause con-
sideration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the BilI be passed' was moved bv Shri Kamlapati 
Tripathi. 

The motion was adopted and the Bill was passed. 

14. Government Bill-Introduced 
The Appropriation (Railways) No. 3 Bill, 1976. 

15. Government Bill-Passed 
The Appropriation (Railways) No. 3 ~ill, 1t76 

The motion for consideration of the Bill waS moved by Shri Kamlapati 
Tripatbi. --------

J *DiscusseQ together. 
[P.T.D. 
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The motion for consideration was adopted and clause-by-clause con-
sideration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. y , 
The motion that the Bill be passed was moved by Shri Kamlapati 

Tripatbi. 
The motion was adopted and the Bill was passed. 

6.34 P.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 24th March, 19'7ii). 

4 

S. L. SHAKDHER, ,-'"\\ 
Secretary-General. 
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LOK SABRA 

BULLETIN-PART I 
[Brief RecOI'd of Proceeciiags] 

Wednesday, March 24, 1976jChaitra 4, 1898 (Saka) 

No. 549' 

1. Starred Questions 

.. Starred Questions Nos. 221, 225-228, 231, 232, 234, 236 and 237 were 
orally answered. Replies to remaining questions ~ere laid on the Table. 
2, Unstarred Questions 

Replies to Unstarred Questions Nos. 1196-1285 were laid on the Table, 
3,. Papers Laid on the 'rable 

The fonowing papers were laid on the Table:-
(1) A copy of the Certified Accounts (Hindi and English v'ersions) 

of the National Cooperative Development CorporatiC'ln, 
New Delhi, for the year 1973·74 together with the Audit Report 
thereon, under sub-section (4) of section 17 of the National 
Cooperative Development Corporation Act, 1962. 

(2) A copy each of the following papers (Hindi and English VH'-
'sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) Review by the Government on the wOrking of the Hibdu-
stan Machine Tools Limited,. Bangalore, for the year 1974-
75 .. 

(ii) Annual Report of the Hindustan Machine Tools Umited, 
Bangalore, for the year 1974-75 along witht~ Audited 
Accounts and the comments of the Comptroller and Auditor 
General . thereon. 

(3) (i) A copy of the Twenty-fifth Report (Hi'ndi and English ver .. 
sions) of the Union Public Service Commission for the period 
1st April. 1974 to 31st March, 1975, under article 323(1) of the 
Constitution. 

(ii) A statement (Hindi and English versions) showin£l reasons for 
delay in laying the above Report. 

(4) A copy of the Annual Report (Hindi and English versions) of 
the Praga Tools Limited, Secunderabad, for the year 1974-75 
along with the Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon, under sub-section (1) of 
section 619A of the Companies Act, 1956. 

[p.T.D. 
1 



(5) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the National 
Projects Construtcion Corporation Limited, New Delhi, for 
the year 1974-75. 

(ii) Annual Report of the National Projects Construction Corpo. 
Projects Construction Corporation Limited, New Delhi, for 
the Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(8) A copy of the Rubber (Amendment) Rules, 1976 (Hindi and 
English versions) published in Notification No. G.S.R. 241 in 
Gazette of India dated the 21st February, 1976, under sub-sec~ 
tion (3) of section 25 of the Rubber Act, 1947. 

4. Report of Committee on Absence of Members 
. Shri Purushottam Kakodkar presented the Twenty-fifth Report of the 

Committee on Absence of Members from the Sittings of the House. 

5. Report of Committee on Public Undertakings 
Shri Damodar Pandey presented the Eighty-first Report of the Com-

mittee on Public Undertakings on Action Taken by Government on the 
recommendations contained in the Sixty-seventh Report on Fertilizers 
and Chemicals, Travancore Limited. 

1/ 6.' Statement by Minister 
, The Minister of External Affairs made a statement regardinJ;! two 

Agreements signed by India and Sri Lanka on the 23rd March, 1976 re-
garding the Mariti:me Boundary between the two countries in the Gulf _ 
of Manaar and the Bay of Bengal and on Fishing by Sri Lanka in the 
Wadge Bank and also laid on the Table a COpy each of the two Agree-
ments. 
7. The Gujarat Budget-1t7S-77 

Shri C. Subramaniam presented a statement of the estimated receipts 
and expenditure of the State of Gujarat for the year 1976-77. 

8. The Tamil Nadu Budget 
The following items of business were taken up together:-

*(1) General Discussion on the Budget for the State of Tamil Nadu 
for the year 1976-77 . 

.... (2) Demands for Grants Nos. 1 to 57 in respect of the Budget for 
the State of Tamil Nadu for the year 1976-77. 

-(3) Supplementary Demands for Grants Nos. 1, 4, 9 to 12, 14 to 28, 
30 to 39, 41 to 45, 48 to 53 and 55 to 57 in respect of the Budget 
for the State of Tamil Nadu for the year 1975-76. 

Twenty-five cut motions [Nos. 1 to 25] to the Demands for Grants i'n 
respect of the Budget for the State of Tamil Nadu for the year 1976-77, 
were moved. 

-Discussed together. 
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The following Members took part in the combined debate:-
(1) Shri Dinen Bhattacharya 
(2) Shri G. Bhuvarahan 
(3) Shri M. Kalyanasundaram 
(4) Shri O. V. Alagesan 
(5) Shri J. Matha Gowder 
(6) Shri K. Gopal 
(7) Shri G. Viswanathan 
(8) Shri A. M. Chellachami 
(9) Shri S. Radhakrishnan 

(10) Shri K. Mayathevar 
(11) Shri' M. R. Lakshminarayanan 
(12) Shri Balakrishna Venkanna Naik 
(13) Shri Vayalar Ravi' , 
(14) Shrimati Parvathi Krishnan 

Shri C. Subramaniam replied to the debate. 
All the cut motions moved io the ~mands for Grants in respect of the 

Budget for the State of Tamil Nadu for the year 1976-77, were negatived. 
All the Demands for Grants (both Revenue Account and Capital Ac~ 

count) for the amounts shOWn under column 3 'of the printed Li"st of De~ 
mands for Grants (T~i1 Nadu) for 1976-77, were voted in full. 

All the Supplementary Demands for Grants (both Revenue Account 
and Capital Account) for the amounts shown under column 3 of the print~ 
ed List of Supplementary Demands for Grants (Tamil Nadu) for 1975-76, 
were voted in full. 
9. Government Bm-Introduced 

The Tamil Nadu Appropriation Bill, 1976. 
10. Government Bill-Passed 

The Tamil Nadu Appropriation Bilt, 1976. 
The motion for consideration of the Bill was moved by Shri C. Subra~ 

maniam. 
The motion for consideration was adopted and clause-by-clause con· 

sideration of the Bill was taken up. 
Clauses 2 and 3 and the Schedule. were adopted. 
Clause I, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri C. Subramaniam. 
The motion was adopted and the Bill was passed. 

11. Government Bill-Introduced 
The Tamil Nadu Appropriation (N~. 2) Bill, 1976 

12. Government BiII---,Passed 
The Tamil Nadu Appropriation (No.2) Bill, 1976 

T,he motion for consideration of the Bill was moved by Shri C. Subra~ 
maniam. 

The motion for consideration was adopted and clause-by-clause con-
sideration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Fonnula and the Long Title- were also adopted. 
The motion that the Bill be passed was moved by Shri C. Subramaniam. 
The motion was adopted and the Bill was passed. 

(p.T.O. 
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13. Statutory Resolution-Adopted 
Shri K. ~rahmananda Reddy r:10ved the following Resolution:-

~- "That this House approves the Proclamation issued by the Presi, 
dent on the 12th March, 1976 under article 356 of the Constitu. 
tIon in relation to the State of Gujarat." 

The following Members took part in the debate:-
(1) Shri Krishna Chandra Halder 
(2) Shri C. K. Chandrappan 
(3) Shri Natwarlal Patel 
(4) Kumari Maniben Vallabhbhai Patel 
(5) Shri C. M. Stephen 

Shn K. Brahmananda Reddy replied to the debate. The Resolution 
was adopted. 
·*14. Statutory Rlesolution-Under ConsidePation 

Shri Dinen Bhattacharya mov,ed the following Resolution:-
"This House disapproves of the Comptroller .and Auditor-General's 

(Duties, Powers and Conditions of Service) Amendment Ordi, 
nance,1976 (Ordinance No.1 of 1976) promulgated by the Presi, 
dent on the 1st March, 1976." 

**15-. Government Bill-Under Consideration 
The Comptroller and Auditor-General's (Duties, Powers and Conditions 

of Service) Amendment Bin, 1976 
The motion for consideration of the Bill was moved by Shrimati Sushi-

la Rohatgi. 
Shri H. N. Mukerjee took part in the combined debate on the Resolu, 

tion (vide para 14 above) and the motion for consideration of the Bill, 
His speech was not concluded. 

Th.e discussion was not concluded. 

16. Half-an-Hour Discussion 
Shri C. M. Stephen raised a half-an-hour discussion on points arising out· 

of the answer giv-en on the 17th March, 1976 to Starred Question No. 130 
regarding European market for Coir Products. 

Shri Anant Prasad Sharma replied to the discussiqn. 
6.42 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 25,th March,1976), 

S. L. SHAKDHER. 
,. Secretary-General. 

------------------
"""Discussed together, 

CORRIGENDUM 

. In Bulletin Part I, dated March 23, 197.6-
Page 1, paragraph 2, line 2, fOT "1196" "read "1195". 

4 
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LOK SABRA 

BULLETIN-PART li 
[Brief Record of Proceedings] 

Thursday, March 25, .J.976IChaitra 5, 1898 (Salta) 

No. 550 
11.02 AlL 
1. Starred Questions 

Starred Questions Nos. 242, 243, 245, 247, 249 and 251-254 were orally 
answered. Replies to remaining questions were laid on the Table. 
Z. UDStarred Questions 

Replies to Unstarred Questions Nos. 1286-1361 were laid on the Table. 
3. PaPers laid on the Table 

The following papers were laid on the Table:-
(1) A statement (Hindi and English versions) regarding sharing uf 

the waters as a result 'Of the Beas Project together with a copy 
of Notification No. 17(7)173-DW(N)IJRC-Vol. II dated the 24th 
March, 1976, issued under sub-sectien (1) of section 78 'Of the 
Punjab Reorgarusation Act, 1966. 

(2) A copy. each of the follewing papers (Hindi and English vet'-
siens) under sub-section (1) 'Of section 619A of the Companies 
Act. 1956:-

(i) Review by the Government 'On the working of the Ccchin 
Shipyard Limited, Cochin, for the year 1974-75. 

(ii) Annual Report of the Cochin Shipyard Limited, Ccchin, fer 
the year 1974-75 along with the Audited Acccunts and the 
ccmments of the Comptr'Oller and Auditor General thereon. 

(3) A copy of the Report and Certified Accounts (Hindi and Eng-
lish· versicns) of the Shipping Devel'Opment F'und C'Ommittee 
for the year 1973-74, together with the Audit Report thereon, 
under sub-section (6) 'Of section 16 'Of the Merchant Shipping 
Act, 1958. 

(4) A ccpy 'Of the Drugs and Cosmetics (Third Amendment) Rules 
1976 (Hindi and English versiens) published in Notificatio~ 
No. 5.0. 903 in Gazette 'Of India dated the 28th February 1976 
under section 38 of the Drugs and Cosmetics Act, 1940. ' t 

(5) A cepy each 'Of the fullcwing Nctifications (Hindi and English 
versiens) under sub-secticn (1) of section 28 of the Mines and 
Minerals (Regulatien and Development) Act, i957:-

(i) S.O. 981 published in Gazette of India dated the 6th March, 
1976. 

(ii) 8.0. 982 published in Gazette of India dated the 6th March, 
!976. 

1 
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(6) A copy each of the following pape~s (Hindi and English v«:r-
, sions) under sub-section (1) of sectIOn 619A of the Compame'S 

Act, 1956:-
(i) Review by the Government on the working of the Hindustan 

Copper Limited, Calcutta. for the year 1974-75. 
(ii) Annual Report of the Hindustan Copper Limited, Calcutta, for 

the year 1974-75 along with the Audited Accounts and the 
comments of the Comptroller and Auditor General thereon. 

(7) A copy of the Employees' Provident Funds (Amendment) 
Scheme. 1976 (Hindi and English versions) published in Notifi-
cation No. G.S.R. 395 in Gazette of India dated the 13th March, 
1976, under sub--section (2) of section 7 of the Employees' Pro- ( 
vident Funds and Family Pension Fund Act, 1952. 

(8) A copy of the Annual Report (Hindi and English versions) on 
the activities of the Coal Mines Labour Welfare Organisation 
for the year 1974-75. 

(9) (i) A copy of the Bonded Labour System (Abolition) Rules, 
1976, published in Notification No. G.S.R. 99(E) in Gazette of 
India dated the 28th February, 1976, under sub-section (3) of 
section 26 of the Bonded Labour System (Abolition) Act, ~976. 

(ll) A statement (Hindi and English versions) explaining the 
reasons for not laying simultaneously the Hindi version of the 
Notification mentioned at (9) (i) above. . ' 

(10) (i) A copy of the Sales Pr~motion Employees. (Conditions of 
Service) Rules, 1976, published in Notification No. G.s.R. 
113 (E) in Gazette of India dated the 8th March, 1976, under 
sub-section (3) of section 12 of the Sales Promotion Employees 
(Conditions of Service) Act, 1976. 

(ti) A statement (Hindi and English versions) explaining the 
reasons for not laying simultaneously the Hindi version of the 
Notification mentioned at (10) (i) above. 

(11) A copy of the Equal Remunerati'On Rul~s. 197'6 (Hindi and " 
English versions) published in Notification No. G.8'.R. 119 (E) 
in Gazette of India dated the 11th March, 1976, under sub-
section (3) of section 13 of the Equal Remuneration Act, 1976. 

4. Leave or Absence 
The following Members were granted leave uf absence from the sittings 

of the House for the periods mentiond against each:-
(I) Shti Mohan Dharla . 5th JanuarY to 6thFebruary,1976 (Fifteenth Sessicp) and 

(z) Shri Hubm. Chand Kachwai 

(3) Shrirnati ShakuntalaNayar 

(4) Shri Bhagirath Bhanwar 

(s) Shri Janeshwar Misra 

8th March to 2nd April, 1976 (Sixteenth Sessiop). 

5th January to 6th February, 1916 (Fifteenth Ses~kr) 
and 8th March to 2nd April, 1916 (Sixteenth SC'$$ic r). 

5th JaI'.uary to 6th February, 1916 (Fifteenth SessiC'r) 

6th February, 1916 (Fifteerth Session) and 8th March 
to ISth April, 1916 and 26th April to 14th Mil}, 1976 
(Sixteenth Session). 

21St July, to 7th August, 1915 (Fourteepth Session) ard 
sth January to 6th February, 1916 (Fifteenth Sesskr) 
and 8th March to 15th March, 1976 (Sixteenth Sesskr) 
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(6) Shri Purushottam Kakolikar 

(7) S!lri Jyotirmoy Bosu . 

(8) Shri Morarji R. Desai 

(9) ShriRamDhan • 

(10) ShriNoorulHuda • 

~ (n) Dr. Jivraj Mehta 

(u) ShriM!.lkhtiar Singh Malik 

(13) Dr. Laxminarayan Pandeya 

(14) ShriPhoolChand Verma 

• 6th January to :1St January, I916(Pifteenth Session). 

• 6th February. 1916 (Fifteenth Session) and 8th March 
to 15th April, 1,,6 and:6th April to 14th May, 1976 
(Sixteenth Session). 

6th February, 1916 (Fifteenth Session) and 8th March 
to Isth April and 26th April to 14th May, 1976 (Six-
teenth Session). 

6th February, '1916 (Fifteenth Sesskn) ard 8th March 
to 15th April and 26th April to 14th May, 1916 (Six-
teenth Session). 

• Sth to 7th August, 1975 (Fourteenth Sesskn) and 5th 
JanuBTY to 6th Februa!'y, 1976 (Fifteenth Sessicr). 

• 8th March to ISth A~jJ and 26th April to ISth May, 
1976 (Sixteenth SeSSion). 

6th Februas-y, 1916 (Fifteenth Sess.ic.n) ard 8th March 
to ISth April and 26th Ap:riI to 14th May, 1976 
(Sixteenth Sessiol1). 

6th February, 1976 (Fifteel1th Sessi<ln) ard 8th March 
to 15th April and 26th April to 14th May, 1976 
(Sixteenth Session). 

6th February, 1976 (Fifteenth Sessicn) and 8th March 
to 15th April and 26th April to 14th May, 1976 
(Sixteen th Session). 

5.1teport of Public Accounts Conunittee 
Shri H. N. Mukerjee presented the Two Hundredth Report of the public 

Accounts Committee (1975-76) on Action Taken by Government on the're_ 
commendations contained in their Hundred and Sixty-seventh Report ;=' (Fifth k Sa.bha) on Foreign Participation or Collaboration in Research 

.~ Pro'ts in India-Department 'Of Health. 

. . Statement By Minister 
The Minister of State for Agri:::ulture and Irrigation made a statement 

., regarding price. procurement and distribution policy of Rabi cereals for 
1976-77 Marketing Season. 
7. The Gujarat Budget 

The following items of business were taken up togethel':-
• (1) General Discussion on the Budget for the State of Gujarat for 

the ye3r 1976-77. 
*(2) Demands for Grants Nos. 2. 3, 5 to 12. 14 to 20, 22 to 31,33 to 

60, 62 to 69 and 71 to 77 in respect of the Budget for the State of 
Gujarat for the. year 1976-77. 

The following Members took part in the combined debate:-
(1) Shri Krishna Chandra Halder 
(2) Shri Nat'warlal Patel 
(3) Shri C. K. Chandrappan 
(4) Shri D. P. Jadeja 

---------------------
·Discussed together. 
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(5) Shri H. M. Patel 
(6) Shri D. D. Desai 
(7) Shri Bhaljibhai Ravjibhai Parmar 
(8) Dr. Mabipathray Mehta 
(9) Shri K. Mayathevar 

Shrimati Sushila Rohatgi replied to the debate , , 
All the Demands for Grants (both Revenue Account and Capital Ac-

count) for the amounts shown under column 3 of the printed List 'Of De-
mands for Grants (Gujarat) for 1976-77 were voted in full. 
**8. Statutory Resolution-Negati.ved . . . 

Discussion 'On the following Resolution moved by Shri Dinen Bhatta-
charya on the 24th March 1976, continued:-

"This House disapproves of the Comptroller and Auditor-General's 
(Duties, Powers and Conditions of Service) Amendment ordi-
nance 1976 (Ordinance No. 1 of 1976) promulgated by the 
President on the 1st March, 1976." 

.. :I'he Resolution was negatived after discussion as indicated under para 
9 below. 
**9. Government Bill-Passed 

The Comptroller and Auditor-General's (Duties, Powers and Condi-
tions of Service) Amendment Bill, 1976. 

Discussion on the motion for consideration of the Bill moved on the 24th 
March, 1976, continued. 

The following Members took part in the combined debate on the Reso-
Jution (vide para 8 above) and the motion for consideration of the Bill:-

(1) Shri H. N. Mukerjee 
(2) Shri O. V. Alagesan 
(3) Shri Somnath Chatterjee 
(4) Shri S. R. Damani 
(5) Shri G. Viswanathan 
(6) Shri Balakrishna Venkanna Naik 
(7) Shri M. C. Daga 

Shri C. Subramaniam replied to the debate. 
Shri Dinen Bhattacharya spoke (by way of reply to his Statutory Reso-

lution). 
The motion for consideration of the Bill was was adopted and clause-

by-clause consideration was taken up. 
Clauses 2 to 5 were adopted. 
Clause 1 the Enacting Formula and the Long Title were also .adopted. 
The motion that the Bill be passed was moved by Shri C. Subramaniam. 
The motion was ad'Opted and the Bill was passed. 

_._----------
**Discussed together. 

4 



10. MDtiioB U*r Rule 388 
Shri C. Subramaniam moved the following motion:-

"That this House do suspend the proviso tI() rule 66 of the Rules of 
Procedure and Conduct of Business in Loll Sabha in itSappliCL 
tion to the motions for taking into consideration and passing of 
the Departmental:isation of Utrion Accounts, (Transfer of Per-
sonnel) Bill, 197(£, inasmu,ch as it is dependent upon the Comp-
tNlier and Auditor-GeneralFs (Duties, Powers and Conditions 

,0£ Service) Amendment Bill, 1976." 
TIle motion was adopi'ed. 

@II. SWutory Resollltion-Negatived 

Shri Dinen Bhattacharya moved the following Resoluti0!l:-
"This House disapproves of. the Departmentali.iation of Union 

Accounts (Transfer of PetsonnelJ Ordinance, 1976 (Ordin-
ance No.2 M 19'16) promulgated by the President on the 1st 
Marc1\, 1976." J 

The ResOlution was negatived after di&eussion as indi:¢ated. under 
plua 12 below. 
@1%. Gove:naent BBl--Pasaetl 
The Departmentalisation of Union AccO'lMts tT'111mf~7' Of Personnel) 

Bill,. 1976 

The motion for cpnsideration of the Bill was moved by Shri C. Sub-
ramaniam. 

An amendment fer reference of the Bill to a Select Committee was 
ploved by Shri G. Viswanathan. 

The follOwing Members took part in the combined debate on the Re-
solution (vide para 11 above) and the motion for consideration of the 
Bill::- \ 

(1) Shri S. M. Banerjee 
. (2) Shri Vayalar Ravi 

(3) Shri G. Viswanathan 
Shrimati Sushila Rohatgi replied to too debate. 
Shri Dinen B1;lattacharya spoke (by way of reply to his Statutory 

Resolution) . 
The amendment for reference of the· Bill to a Select Committee was 

negatived. 
The 1DC>tim for eol'lSideration of the· Bill was adopted and clause-by-

elause coasiaeratitm.: was taken up. 
Clauses 2 and 3 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. _._-_ .. - -
@Discussed together. 

[p.T.O. 
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The motion that the Bill be passed was moved by Sbl'imati,Sushila 
Rohatgi. 

The motion was adopted and' the Bill was passed. 
13. Motion under Rule 388 

Shri. K. V. Raghunatha Reddy -moved the followirig moiion:-
"That this House do' suspend the proviso to rule 66 of the Rules 

.of Procedure and Conduct of Business iri Lok ·Sabha in its-
application to the motions for takingiritoconsideration and 
passing of the Iron Ore Mines and Manganese Ore Mines 
Labour Welfare Cess Bill 1976 and the Iron Ore Min~ and 
Manganese Ore Mines Labour Welfare FUnd' Bill, 1976:" " . 

The motion . was adopted. 
14. Government Bills-Under Consid .. ation 

@@ (i) The Iron OTe Mines and Manganese Ore Mines Labour Wel-
fare Cess Bill. 1976. 

@@(ii) The Iron Ore Mines and Mjanganese Ore Mines LabOur Wel-
fare Fund Bill, 1976. 

The motions for consideration of the above two Bills wete'mov'ed by 
Shri K. V. Raghunatha Reddy. 

The following Members took part in the combined debate:-
(1) Shri Biren Dutta 
(2) Shri R. R. Sharma 
(3) Shri Jharkhande Rai (Speech unfinished). 

The discussion was not concluded. 
6 P.M. 

(Lok Sabba adjourned til111 A.M. on Friday, the 26th March, 1976). 

CORRIGENDUM 

In Bulletin Part I, dated March 24, 1976-
Page 2, for i~ 5 (ii) read-' 

S. L. SHAKDHER, 
Secretary-General. 

"(ii) Annual RePoJ;t of the National Projects Construction Cor"; 
poration Lin:!iied, New. Delhi; for the'year 1974-75 along 

with the Audited A~ountsand the comments of the Comp-
troller and Auditor General thereon." 

@@Discussedtogether. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proeeetliap] 

Friday, March 26, 1976/Chaitra 6, 1898 (Saka) 

Na. SSI 
11.01 A.M. 
I. Starred Questions 

5tured Questions Nos. 261-264, 267, 268, 271 and 272 were orally 
answered. Replies to remaining questions were laid on the Table. 
Z. Unstarred Questions 

Replies to Unstarred Questions Nos. 1352-1365 and 1369-1442 were 
laid on the Table. 
3. Papers Laid oa the Table 

The following papers were laid on the Table:-
(1) A copy of the Defence Seryices Estimates, 1976-77 (Hi'ndi and 

English versions). 
(2) The Income-tax (Second Amendment). Rules, ~976 (Hindi and 

English versions) published in Notification No. S.O: 197 (E) in 
Gazette of India dated the 15th March, 1976, under section 296 
of the Income-tax Act, 1961. 

(3) A copy each of the fo1l6wing . Notifications (Hindi and Eng-
lish versions) uncler sUb-section (3) of section 12 of the Gov-
ernment Savings 'Certificates Act, 1959:-

(i) The National Savings Certificates (Fourth Issue) (Second 
Amendment) Rules, '1976, publiShed in Notification No. 
G.S.R. 371 in Gazette of India dated the 13th March, 1976. 

(ii) The Post Office Savings Certificates (Amendment) Rules, 
, 1976, published in Notification No. G.S.R. 372 in Gazette of 

India dated the 13th March, 1976. 
(4) A copy of the Consolidated Report (Hindi and Englis.h ver-

sions) on the WOl'k:iD.g of the twenty-two public sectol' banks 
f~r the year ended 31st December, 1974. 

(5) A copy of the Aircraft (Amendment) Rules, 1976 (Hindi and 
English versions) published in Notification No. G.S.R. 69 in 
Gazette of India dated the 10th January, 1976, under section 14A 
of the Aircraft Act, 1934 together with an explanatory note. 

[P.T.O. 
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(6) A copy of the Report (Hindi and English versions) of the 
Comptroller and Auditor General of India, for the year 1974-75, 
Union Government (Civil) under article 151 (1) of the Consti-
tution. 

(7) A copy of the Union,: Gove:tnrnent Appropriation Accounts 
(Civil) for the year 1974-75 (Hindi and English versions). 

(8) A copy each. of 'the following Notifications (Hindi and English 
versions) under sub-5e:?~ion . (3) qf sec\ion 17 of the Export 
(Quality Control 'and Inspection Act',' 1963:-

(i) The Export of Frog L€gs (Inspect~'on) Second Amendment 
Rules, 1976, published in . Notification No.' S.O. 764 in ( 
Gazette of India dated the 21st February, 1976. 

(ii) The Export of Light Ei1~nMring Products (Inspection) Rules, 
1976, published in Notification No. S.O. 894 in Gazette of-India. 
dated the 28th February, 1976. '. . . 

,I',~ ,:~",~~"'-' ~',<i' ..... ~- ~ 

(i'ii) The Export of Chrome Pigments (Quality Control and tnspec~ . 
tion) Amendment Rules, 1976, published. in' Notification No. 
5.0. 977 in Gazette of India dated the 6th Mai'ch, 1976. 

4. Messages from Rajya Sabba 
. Secretary-General reported . the following 

Sabha:-
message~ from' Rajya 

(i) That Rajya Sabha had no recommendations to make to Lbk: i 
Sabha in regard to the Appropriatipn (Vote on Acc()ullt), &i1l, 
1976, passed by Lok Sabha on the 23rd March, 1976. 

(ii) 'TIha't at its sitting held on the 25th March, 1976, Rajya Sabha .:11 

passed the Kerala Legislative Assemblv (Extension of Dura- It 

Hon) Amendment Bill,1976.' . ..' 
(iii) That at its sitting held on thE!. 25th March, 1976~ Rajya Sabha 

passed the Gujarat StateLegis~ature (p~ation of Powers) C 
Bill, 1976. 

5. Bills Passed by Rajya Sabba-Laid i)D tbe Table 
Secretary~eneral laid on the Tabl~ the f~nowing Bills, as passed by 

Rajya Sabha:- "; 
(1) The Kerala Legislative ,Assembly(Extensi~nof Duration) 

Amendment Bill, 1976. ' 
(2) The Gujarai State Legislature (Delegation of. P9wers) Bill. 

1976. 
.. I. ~ 

6. Assent to Bills 
Secretary-General laid on the Table ioll()Wing six Bills' passed by the 

Houses of Parliament during the current session and assented to:-
(1) The High Court Judges (Conditions of Service) Alnendment 

Btn, 1976. . ". '. 

(2) The Supreme Court Judges (Conditions· of Service) Amend~ 
ment Bill, 1976. 
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,. 
(3) The Appropriation (No.3) Bill, 1976 •.. <, 

(4) The Pondicherry Appropriati'on (No.2) Bill, 1976. 
(5) The Nagaland Appropriation (No .. 2) Bill, 197£. 
(6) The Tamil Nadu State Legislature (Deleruttion of Powers) Bill 
1976., b~ I 

1. Resignation by -Member 

The Speaker informed the House that Shri Sharad Yadav, an elected 
Member. from Jabalpur constituency of Madhya.Pradesh, badreSWned his 
seat in Lok. Sabha and his resignation had been accepted by the~Spe~er 
with effect irom the 26th March, 1976. . 

.8. Report of Fublic AccOunts C~mmittee 

Shri Priya Ranjan Das Munsi presented the TM,;~o Hundreq. apd .Second 
Report of the Public Accounts Committee on Action Taken by Govern-
ment on the reconunendations of the Conunitteecc.mtlUn,ed. in their 
Hundred and Forty-fourth Report on .Paragraph~ 44 to ~7 of tl).e ~_~rt 9f 
the Comptroller 'and Auditor General -of Irillia -.'I'or the year 1972-73;' Union 
Government (Civil) relating to the Department of Supply. 

• 

9.Re~rts of Comiftittee ott the:Wretfatrt{of:Sche1hitetl'CBktes ancUJchedul-
ed Tribes ;.' 

Shri . Dharnidhar Basumatari presented the following Reports of the 
Committee on the Welfare of Scheduled Castes ahd Scheduled Tribes:-

(1) Forty-ninth Report (Hindi· and English versions) on Action 
Taken by Government on the l'ecommend~tio.ns contained in the 
Twenty-fifth Report on the Ministry of Home Affairs-Socio-
economic conditions of Scheduled Castes and Scheduled Tribes 
in Arunachal Pradesh. 

(2) Fiftieth Report (Hi'ndi and English versions) On .Action Taken 
by Government on' the 'recommendations contained in the 
Thirty-se\;enth Report on the Ministry of Finance (Department 
of Banking)-Reservations for, and employment of, Scheduled 
Castes and Scheduled TribeS in the Bank of India. . 

10. Report of Joint Committee' on 'Oflices' of Profit 
. : Shti S. B. P. Pattabhi Rama Rao presented the Seventeenth Report 
of the Joint Committee onOffice$1 of Profit. 
11. Statement by Minister 

The Mini~ter of Shippj.ng and Transport laid on the Tabl~ a. state-
ment regarding the accident on the 12th March, 1976 involving a 
dOuble-decker bus of Delhi Transport COi'pora~ion. 
12. Statement regarding Government Business 

The Minister of Parli~mentary Affairs made a statement regarding 
Goverriment business for' the week commencing the 29th MarCh, 1976. 
13. Government Bill-Introduced 

.. The Gujarat Appropriation Bill, 1976. 
[P.T.a. 
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14. Government Bill-P~sed 
The Guj4.,.4t Approprirttion Bill, 19'16 

The motion for consideration of the Bill was moved 
Sushila Rohatgi. 

by Shrimati 

The motion for consideration wa'S adopted and clause.;by~clause con-
sideration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long , Title were also 

adopted. 

.... 

The motion that the Bill be passed- was moved by Shrimati Sushila 
Roha~. (J 

The motion was adopted and the Bill was passed. 

15. Goovernment BIIls-Passed 
• (i) The I1'O'nOre Mines 400 Mangouse Ore MiMS Labour Welfare 

Cess Bill. 1976 
• (ii) 'rM Iron. Ore MiMa GIRd M4flf4'JI8Ie Ore Mines Labour Welfa1'e 

Fund Bill, 1976 
DiscUS5ion on the motions fOT 'consideration of the above two Bills 

moved on the 25th March, 1976, continued. 
The following Members took part jn the combined debate:-

(1) SOO Jharkhande Rai 
(2) Shri Ram Singh Bhai 
(3) Shri. M. C. Daga 
(4) ShriI Shrikishan Modi 
(5) Shri Balakrishna Venkaima Naik 
(6) Shri Chapalendu Bhattacharyyia 

Shri K. V.Raghunatha Reddy replied to the debate. at 
The motions for conSiderati~n of the Bins were adopted. 
(i) Clause-by~lause consideration of the Iron Ore Mines ,and Man-

ganese Ore Mines Labour Welfare Cess Bill, 19'16 was tllkenup. 
Clauses 2 to 14 were adopted. 
Clause 1, the Enacting Forttlulaand '\he Long Title werealBo adopted. 
The motion that the B"Ul be passed was moved byShri. K. V. Ra,ghu-

natha RecTdy. 
The motion was adopted and the Bill was passed. 
(ii) Clause-by~lause censidel'ation of the Iron Ore Mines and lIQC8-

nese Ore Mines Labour WeUare Fund Bill, 1976 was taken up. 
Clauses 2 to 12 were adopted. 

·Discussed together. 
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Clause 1, the Enacting Formula and the Lone: Title were also adopted. 
The motion that the Bill be passed was moved by Shri K. V. ~hu

natha 'Reddy. 

The motion was adopted and the Bill was passed . 

.16. Motion under Rule 388 

Shri K. V. Raghunatha Reddy moved the following motion:-
"That this House do suspend the proviso to rule 66 of 'the Rules of 

Procedure and Conduct of Business in lDk Sabha in its applica-
tron to the motions for takine: into consideration and passing 
of the Beedi Workers Welfare Cess BUl, 1976 and the Beedi 
Workers Welfare Fund Bill, 1976." 

The motion was adopted. 

17. Government BiUs--Passed 
.. (i) The ~edi Workers Welfare Cess Bill, 1976 
.. Jti) The Beedi Workers Welj4're Fund Bill, 1976 
The motions for consideration of the above two Bills were moved by 

Shri K. V. Raghunatha Reddy. 
The following Members took part in the combined debate:-

(1) Shri A. K. Gopalan 
(2) Shri Ram Singh Bhai 
(3) Maulana lshaque Sambhali 
(4) Sbri M. C. Daga 
(5) Shrimati Roza Vidyadhar Deshpande 
(6) Shri Vayalar Ravi 
(7) Shri K. Mayathevar 
(8) Shri Chapalendu Bhattacharyyia 
(9) Shri C. K. Chandrappan 

(10) Shri Ram Hedaoo 

Shri K. V. Raghunath~ Redd'y replied to the debate. 
The motions for consideration of the Bills were adopted. 
(i) Clause-by-clause consideration of the Beedi Workers Welfare Ceas 

Bill, 1976 was taken up. 
Clauses 2. to 7 were adopted. 
Clause 1 was adopted. 
The Enacting Formula was adopted, as amended. 
The Long Title was also adopted. 

·.Discussed together. 
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The motion that the Bill, as amended, be passed was moved by Shri 
K. V. Raghunatha Reddy. 

The motion was adopted arid the Bill, as amended, was passed. 
(ii) Clause-by-clause consideration of the Beedi Workers Welfare Fund 4 

Bill, 1976 was taken up.' , 
Clauses 2 to 12 were adopted. 
Clause 1 was adopted. 
The Enacting Formula was adopted, as amended. 
The Long Title was also adopted. 
The motion that the Bill, as amended, be Pllssed was moved by SOO 

K. V. Raghunatha Reddy. a 
Shri B. S. Bhaura took part in the debate. 
The motion was adopted and the Bill. as amended, was passed. 

18. Government Bill-Under Consideration 
The Conte,mpt of Courts (Amendment) Bill, 1976, as' passed by 

Rajya Sabha 
The motion for consideration of the Bill, as passed by Rajya Sabha, 

was moved by Dr. V. 4. Seyid Muhammad. 

19. Private 'Member's Bill-Withdrawn 
The Constitution (Amendment) Bill, 1971 (Amendment oj Part III) 

by Shri Bhogendra JIUt 

Discussion on the motion for consideration of -the Bill moved by Shri 
Bhogenrlra Jha and the amendment thereto moved on the 12th March, 
1976 continued. 

The following Members took part in the debate: -" 
(1) Shri Jagannath Rao 
(2) Shri Jagannath Mishra 
(3) Shri' Balakrishna Venkanna Naik 
(4) Shri Dinesh Chandra Goswami 
(5) Shri B. S. Bhaura 
(6) Shri Bhagwat Jha Azad 
(7) Shri F. H. Mohsin 

Shri Bhogendra Jha replied to the debate. 

" 

The amendment for circulation of the Bill for the purpose of ~1iciting 
opinion thereon moved by Shri M. C. Daga was withdrawn by leave of 
the House. . 

The Bill was also withdrawn by leave of the House. 

6 
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ZOo Private Member's BiD--Under Consideration 
The Defence of India <Amendment) Bill, 1972 (Amendment of section 6) 

.- by Shri Somnath Chatterjee 

• 

The motion for consideration of the Bill was moved by Shri Somnath 
Chatterjee. His speech was not concluded. 
6 P.M. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 29th March, 1976). 

CORRIGENDUM 
In Bulletin Part I, dated March 25, 1976-

Page 1, paragra,;?h 2, line 1, 
for "1361" "ead "1351". 

S. L. SHAKDHER, 
Secretary-G eneral. 



11.04 A.M. 

LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings 1 

Monday, March 29, 1976/Chaitra 9, 1896 (Saka) 

No. 552 

L Obituary Reference 

The Speaker made a reference to the passing away of Shri Kalika 
Singh, w,ho was a Member of the Second Lok Sabha. 

Thereafter, Members stood in silence for a shQrt while as a mark of 
respect. 

2. Starred Questions 
Starred Questions Nos. 281, 284, 285, 292 and 294--297 were orally 

answered. Repl'ies to remaining questions were laid on the Table. 

3. Unstarred Questions 
Replies to UMtarred: Questions Nos. 144~t44~, 1451~1453. 145&-:-

1458, 1460-1483, 1485-1498, 1500-1525 and 1527-1540 were laid on the 
Table . 
.t. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the National Savings Annuity Certificate Rules, 

1976 (Hindi and English versions) published in Notification 
No. GS.R. 239(E) in Gazette of India dated the 18th March, 
1976 under sulrsection (3) of section 12 of the Government 
Savings Certificates Act, 1959. 

(2) A copy of Notification No. G.S.R. 240(E) (Hindi and Eng-
lish versions) published in Gazette of India dated the 18th 
March, 1976 issued under sub-section (3) of section 1 of 
the Government Savings Certificates Act, 1959. 

(3) A copy each of the Detailed Demands for Grants (Hindi and 
English versions) of the following Ministties for 1976-77::-

(i) Ministry of Defence 
(ii) Ministry of External Affairs 
(ill) Ministry of Home Affairs 

r 
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(4) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the Water and 
Power Development Consultancy Services (India) Limited, 
New Delhi, for the year 1974-75. 

(ii) Annual Report of the Water and Power Development Consul-
tancy Services (India) Limited, New Delhi, for the year 1974-75 
along with the Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon. 

(5) A copy of the Tamil Nadu Private Colleges (Regulation) Ordi-
nance, 1976 (Tamil Nadu Ordinance No. ll·of 1976) (Hindi 
and English versions) promulgated by the Governor of Tamil 
Nadu on the 5th March, 1976, under provisions of article 
213(2) (a) of the Constitution read with clause (c) (iv) of the 
Proclamation dated the 31st January, 1976, issued by the 
President in relation to the State of Tamil N adu. 

(6) A copy of the Annual Accounts of the University of Delhi for 
the year 1973-74 together with Audit Report thereon (Hindi 
and English versions). 

(7) A copy of Notification No. 59176-Customs [G.S.R. 256 (E)] 
(Hindi and English versions) published in Gazette of India 
dated the 29th March, 1976, under section 159 of the Customs 
Act, 1962, together with an explanatory memorandum. 

S. Government Bills-Passed 
(i) The Contempt of Courts (Amendment) Bills, 1976, as passed by 

Rajya Sabha . 

Discussion on the motion for consideration of the Bill, as passed by 
Rajya Sabha, moved on the 26th March, 1976, continued. 

Shri Dinesh Joarder took part in the deb~te. 
Shri Bedabrata Barua replied to the debate. 
The motion for consideration was adopted and clause-by-clause con-

sideration 0:1\ the Bill was taken up. 
Clause 2 was adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Bedabrata 

Barua. ' 
The motion was adopted and the ,Bill was passed. 

(li) The Guja-rat State Legislature (Delegation of Powers) Bill, 1976, as 
passed by Rajya Sabha 

The motion for consideration of the Bill, as passed by Rajya Sabha, 
was moved by Shri F. H. M0l?-sin. 
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The following Members took part in the debate:-
(1) Shri Biren Dutta 
(2) Shri C. K. Chandrappan t (3) Shri Hari Kishore Singh 
(4) Shri: Khemchandbhai Chavda 

Shri F. H. Mohsin replied to the debate. 
The motion for consideration was adopted and clause-by-clause 

consideration of the Bill was taken up. 
Clauses 2 and 3 were adopted. 

• Clause 1, the Enacting Formula and the Long Title were also adopted 
The motion that the Bill be passed was moved by SOO F. H. Mohsin. 
The motion was adopted and the Bill was passed. 

(iii) The Kerala. Legislative Assembly (E,rtension of DUTation) Amend-
ment Bill, 1976, as passed by Rajya Sabha 

The motion for corisideration of the Bill, as passed by Rajya Sabha, 
Wail moved by Shri Bedabrata Barua. 

The following Members took part in the debate:-

(1) Soo A. K. Gopalan 
(2) Shri C. K. Chandrappan 

Shri Bedabrata Barua replied to the debate. 

-~- The motion for consideration was adopted and c1ause-by-clause con-
sideration of the Bill was taken up. 

• 

Clause 2 was adopted. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved byShri Bedabra"'" 
Barua. 

The following Members took part in the debate:-

(1) Shri A. K. Gopalan 
(2) Sbri Bedabrata Barua 

T.h.e' motion was adopted and the Bill was passed. 
(iv) The Foreign Contribution (RegulatiOn) Bill, 1976, as passed by 

Rajya Sabha ' 

The motion for consideration of the Bill, as passed by Rajya Sabha, 
was moved by Shri F. H. Mohsin . 

[P.T.O . 
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The following Members took part in the debate:-
(1) Shri Samar Mukherjee 
(2) Shrimati 'Mukul Banerji 
(3) Shri C. K. Chandrappan 
(4) Shri Dharnidhar Das 
(5) Shri Balakrishna Venkanna Naik 
(6) Shri J agannath Mishra 
(7) Shri Shyam Sunder Mohapatra 
(8) Shri Ram Singh Bhai 
(9) Shri Shashi Bhushan 

(10) Shri B. R. Shukla 
(11) Shri M. C. Daga 
(12) ShriChapalendu ,Bhattacharyyia 
(13) Shri Nathu Ram Ahirwar 
(14) Shri K. Lakkappa 
(15) Shri K. M. "Madhukar" 

Shri F. H. Mohsin replied to the debate. 
The motion for consideration was adopted and clause-by-clause con-

slderaUon of the Bill was taken up. 
Clauses 2 to 32 were adopted. 
CIIIWle 1, the- ilnacting Foml1tla and the Long Title were also adopted.. 
The motion that the Bill be passed was moved by Shri F. H. Mohsin. 
The motion was adopted and the Bill was passed. 

6.12 P.M. 
(Lok Sabha adjourned till 11 A.M. 01). Tuesday, the 30th March, 1976). 
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,So L. SHAlU>HER, 
Secretary-General. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, March 30, 19761Chaitra 10, 1898 (Saka) 

No. 553 
11.02 A.M. 

1. Starred QaestioDs 

Starred Questions Nos. 304, 306, 307, 311-. 315, 318 ~d 320 were 
orally answered. Starred Question No. 310 had been postponed for ans· 
wer on 27.4.1976. Replies to remaining questions were laid on the Table. 

2. VIISfarred Questioas 

Replies to Unstarred Questions Nos. 1541-1569, 1571-1603, 1605-
1636, 1638-1647 and 1649-1652 were laid on the Table. 

"""3. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy each of the following papers under sub-section (2) of 
section 16 of the Tariff Commission Act, 1951:-

(a) (i) Report (1975) of the Tariff Commission on the price 
structure of Synthetic, Rubber. 

(ii) Government Resolution No. N-1801112j75-PC. I dated the 
18th March. 1976 notifying Government's decisions on the 
above Report. 

(b) A statement showing reasons as to why the documents men-
tioned above could not be laid on the Table wIthin the 
period prescribed in sub-section (2) of section 16 of the 
said Act. 

(2) A statement (Hindi and English versions) explaining the reasons 
for not laying simultaneously the Hindi versions of the do,-u-
ments mentioned at (a) and (b) above. 

• (3) A copy of the Annual Report (Hindi and English versions) for 
tbe year 1974-75 on the working and administration of the 
Companies Act, 1956, under section 638 of the said Act. .. 

[P.T.O 
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(4) A copy each of the following Draft Notifications (Hindi and 
English versions) to be issued under sub-section (I) of section1.f 
620 of the Companies Act, 1956, under sub-section (2) of 
section 620 of the said Act:-

(i) Notification No. 15J28175-I.G.C regarding non-application of 
sections 255, 256 and 257 of the Companies Act, 1956 to 
certain Government Companies. 

(li) Notification No. 15136175-IGC regarding certain relaxation 
in application of the provisions of sub-section (4) of section 
210 of the Companies Act, 1956 to the Coal Mines Autho-
rity Limited, Calcutta, a Government Company, for the ,) 
financial year ending on the 31st October, 1975. -

(5) A copy of the Machine Tool Companies Amalgamation Order, 
1976 (Hindi and English versions) published in Notification 
No. G.S.R. 237(E) in Gazette of India dated the 18th March, 
1976, under sub-section (5) of section 396 of the Companies 
Act, 1956. . 

4. Messages from Rajya Sabha 
Secretary-General reported the following messages from Rajya Sabha:-

(i) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Appropriation (Railways) No. 2 Bill. 
1976, passed by Lok Sabha on the 23r<1 March, 1976. 

(ii) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Appropriation (Railways) No. 3 Bill, 
1976, passed by Lok Sabha on the 23rd March, 1~79. 

*(iii) That Rajya Sabha had no recommendations to make to L()k 
Sabha in regard to the Tamil Nadu Appropriation Bm, 1976, 
passed by Lok Sabha on the 24th March, 1976. 

*(iv) That Rajya Sabha had no recommendations to make to Lok. 
Sabha in regard to the Tamil Nadu Appropriation (No.2) Bill, 
1976, passed by Lok Sabha on the 24th March, 1976. 

5. Report of Public Accounts Commitwe 
Shri H. N. Mukherjee presented the Two Hundred and Fourth Report 

of the Public Accounts Committee on paragraph 10 of the Report of th(': 
Comptroller and Auditor General of India for the year 1973-74, Union 
Government (Posts and Telegraphs) relating to Expansion of Srinagar 
Telephone Exchange. 
6. Reports and Minutes of Comntittee on the WeUare of Scheduled Castes 

&lid Scheduled Tribes-Laid on the Table 
Shod Dharnidhar Basumatari Jaid on the Table the following Reports 

and Minutes of· the Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes:-

(1) Report of the Committee OD its visit to the Headquarters Office .,. 
of the Punjab National Bank, Parliament Street, New Delhi in 
september, 1975. ----- ------- ._.-- --_._- - --_._._-

"'Reported at 4.48 P.M. 
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(2) Report of Study Tour ot Stu"')' Group 1 of the Committee 011 
its visit to Bhopal, JabaJpur, Varanasi. Lucknow and Hardwar 
in December, 1975. 

(3) Report of Study Tou-r of Study Group II of the Committee on 
its visit to Bombay. Aurangabad and Manipal in December, 
1975. . , ' 

(4) Report of Stutly Tour of Study Group I of the Committee on its 
visit to Badli and Singhu vIllages of the Union Territory of 
Delhi and Industrial Training Institute, Pusa, New DeLbi in 
February, 1976. ~ 

(5) Report of Study Tour of Study Group II of the Committee OD 
its visit to Chandpur and Chatesar villages of the Union Terri· 
tory of Delhi and Industrial Training Institutes, .Curzon Road 
and Arab-ki-Sarai in February, 1976. 

(6) Report of the Committee on its visit to certain DDA Colonies 
-and a Girls' Hostel in the Unim Territory of Delhi in March, 
1976. 

(7) Minutes of the First to Forty-third, Fortv-ninth, Fifty-fourth 
and Fifty-fifth sittings -of the Committee.' 

7. Gevenunent BiUs-PallSed 
(0 The Betwa River Board.. Bill, 1976 

The motion for consideration of the Bill was moved by Shri Kedar 
Nath Singh. 

The following Members took part in the debate:-
(1) Shri K. M. "Madhukar" 
(2) Dr. Govin~ Das Richhariya 
(3) Shri Nathu Ram Ahirwar 
(4) Shri S. N. Singh 
(5) Shri S. M. Banerjee 
(6) Shri Sha~i Shushan 
(7) Shri M. C. Daga 

Shri Kedar Nath Singh replied to the debate. 
The motion for consideration was adopted and clause-by-clau:se co:"i-

der.ation of the Bill was taken up. 
Clauses 2 to 24 and the Schedule were adopted. 
Clause 1 was adopted. 
The Enacting Fonnula was adopt~, as amended. 
The Long Title was also adopted. 
The motion that the Bill, as amended, be passed was moved bv Sh,; 

Kedar Nath Singh. -" 

'The motion was adopted and the Bill, as amended, was passed. 
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(ii) The Indian Standards Institution (CertifiClltion Marks) Amen.dment 
Bill, 1006, as passed by Rajya Sabha 

The motion for consideration of the Bill, as passed by Rajya Sabha, 
was moved by ~hri B. P. Maurya. 

The following Members ,teok 'part in the debate:-
(1) Dr. Saradish Roy 
(2) Shri M. C. Daga 

Shri B. P. Maurya replied to the debate. 
The motion for consfderation was adopted and clause-by..clause COD-

sideration of the Bill was taken up. 
Clauses 2 to 4 were ,adopted. \) 
Clause 1, the Enacting' Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri B. P. Maurya. 
The motion was adopted and the Bill was passed. 

(iii) The Maternity Benefit (Amendment) Bill, 197~. as passed by 
Rajya Sabha . 

The motion for consideration of the Bill, as passed by Rajya Sabha, 
was moved by Shri K. V. Raghunatha Reddy. 

The following Members took part in the debate:-
(1) Shrimati Parvathi Krishnan 
(2) Shri Ram Singh Bhai 
(3) Shri S. N. Singh 
(4) Shri Mohammad Ismail 
(5) Shri Jagannath Mishra 
(6) Shrimati Roza Vidyadhar Deshpande 
(7) Shri Chapalendu Bhattacharyyia 

Shri K. V. Raghunatha Reddy replied to the debate. 

The motion for consideration was adopted and clause-by-clause con-
sideration of the Bill was taken up. 

Clauses 2 ,and 3 were adopted. 
Clause 1, the Enacting Fonnula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri K. V. Raghunatha 

Reddy. 
The motion was adopted and the Bill was passed. 

8. Resol~Adopled 
Dr. G. S. Dhillon moved the following Resolution:-

• ..> 

"In supersession of the Resolution on Road Development adopted ~ 
by the Constituent Assembly of India (Legislative) on the 
19th November, 1947, and as subsequently amended by that 
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Assembly on the Hth December, 1949 and by the Parliament 
of India on the 14th April, 1950, this House hereby resolves 
that-

1. There shall continue to be set apart an amount not less than 3.5 
paise per litre out of the' duty of customs and of excise levied 
on motor spirit ~nd the proceeds thereof shall be applied for 
the purposes of road development. 

2. (1) The proceeds of such an anlount so set apart in any finan-
cial year, reduced by duty attributable to taxed motor spirit 
used in aviation during the same period, sball be credited 
as a block grant to a separate Road Fund ,to be maintained 
in the Public Account of India. 

(2) For the purpose of this Resolution taxed motor spirit shall 
mean motor spirit upon which the duty of customs or excise 
shall have been paid and in respect of which no rebate of such 
duty shall have been given, 

3. (1) The Road Fund shall be allocated as follows:-
(a) a portion equal to twenty per cent shall be retained by the 

Central Government as a Central Reserve, this percentage 
being applicable with effect from the allocation due for the 
financial year 1948-49. 

(b) out of the remainder there shall be allocated by the Central 
Government a portion for expenditure in each State . and 
Union Territory specified in the First Schedule to the 
Constitution as near as may be in the ratio which the con-
sumption of taxed motor spirit other than motor spirit used 
in aviation, in each area for which an allocation is to be 
made shall bear to the total consumption in the territory 
of India of taxed motor spirit, other than motor spirit used 
in aviation during the financial year concerned, 

(2) The portions allocated for expenditure in the various States and 
Union Territories shall be retained by the Central Government 
until they ·are actually required for expenditure in the manner 
hereinafter specified. 

(3) If in the opinion of the Central Government, the Government I 
Administration of any State!Union Territory has at any time--

(a) failed to take such steps ~. the Central GoverD1Dent may re. 
commend for the regulatlon and control of motor vehicles 
within the State or Union Territory; en: 

(b) delayed without reasonable cause the application of any por-
tion of the Road Fundallecated or .re-allocated, as the case 
may be, for expenditure within the State or Union 'l'erritary 
the Central Government may resume the whole or part of any 
sums which it may at that time hold for expenditure in that 
State or Union Territory. 

[P.T.O. 
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( 4) AU sums resumed by the Central Government from the account 
of any Stale Government I Union Territory Administration as 
. aforesaid shall be re-allocated between_ the credit accounts of 
State GovernmentlUnion Territory Administration and the re-
serve with the Central Government in the ratio of the main 
allocation for thefinanci~ year preceding the year in which 

. the reallocation is mad~. 

Provided that the sum so calculated as the share of the StatelUnion 
Territory from whose account the resumption has been made shall be credit-
ed·to the reserve with the Central Government. 

(5) Special additions to the Road Fund for financing particular pro-
jects may be accepted from source· otber than mentioned in 
para 2 ( 1) which shall be kept in a special Reserve aJld utilised 
fOrsucb projects. 

4. The balance to the credit of the Road Fund or of any allocation 
thereof shall not lapse at the end of the financial year. 

5. No expenditure shall be incq,rred from any portion of the Road 
Fund save as hereinafter provided. 

6. The Central Reserve with the Central Government shall be 
applied first to defr.aying the cost of the administering the Road Pund 
and thereafter the balance of Central Reserve and Central Road Fund 

;, (Allocation) shall be utiU5led. for financing such of the schemes con-
,nected witbroads as the Central Government may approve and the 
'$ums allocated for expenditure in the StateslUnion Territories from 
these ,sources may, subject to the previous approval of the Government 
of Indi~ toeaeh propo~l made, be expended upon any of the follow-

,big objects, namely:-

(a) 'RoadReSell~h and Intelligence Schemes; 
(b) Tr.affic. Studies and Economic Surveys; 
(e) ,Trai~ .arrangements for young Engineers; 
(d) sehernes of all-India importance such as those leading to the 

removal of regional imbalances such ,as helping in the deve-
lopment of tribal areas, backward regions, promoting inter-
State communication facilities, helping in combating anti-
soci~ elements like :<1acoits, Naxalit~, etc., pr~otion of 
tourism etc.,· road\bndge works reqwredfor NatIonal Pro-
jects like Atomic Power Stations, Industrial Undertakings 
~te. 'likeIY to be lost sight of by the road autharities con-
cerned in· the midst of other actii'ities. 

Provided that the amounts in the Special Reserve shall be applied 
,onlytothe,.purPQses for which they a~e earmarked. 

'T:"No'expetlditure shall be approved bY' the Government ~f India to 
'be incurred 'from the Certkal Road Fund without the prior approval of 
ibe Union Minister of Shipping and Transport." .. 

An amendmpnt was moved by Shri ~akrishna Venkanna Naik. 
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The following Members took part in the debate:-
(1) Shri Dinesh Joarder 
(2) Shri Giridhar Gomango 4 

(3) Shri Ramavatar Shastri 
(4) Shri M. C. Daga 
(5) Shri Balakrisbna Venkanna Naik 
(6) Pandit D. N. Tiwarv 
(7) Shri S. N. Singh 
(8) Shri Vayalar Ravi 
(9) Shri Chapalendu Bhattacharyyia 

Dr. G. S. Dhillon replied to the debate. 
The amendment moved was withdrawn by leave of the House. 
The Resolution was adopted. 

\ 
4.48 P.M. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 31st March, 
1976) . 
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S. L. SHAKDHER, 
Secretary -General. 



LOKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, March 31. 1976jChaitra 11. 1898 (Saka) 

No. 554 
11.01 A.M. 

1. Starred QuestioDs 
Starred Questions Nos. 321-323. 325-327, 329-331 and 335 were 

orally answered. Replies to remaining questions were laid on the Table. 

2. UDStarrecl Questions 
Replies to Unstarred Questions Nos. ] 654-1684 and 1686-1743 

were laid on the Table. 

3. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of Notification No. S.O. 1036 (Hindi and English ver-
sions) published in Gazette of India dated the 13th March. 
1976 rescinding the Tyres and Tubes (Movement Control) 
Order, 1974, under sub-section (6) of section 3 of the Essen-
tial Commodities Act. 1955. 

(2) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 3 of the All India 

, Services Act, 1951:-
(ij The Indian Administrative Service (Fixation of Cadre Strength) 

Fifth Amendment Regulations, 1976, published in Notification 
No. G.S.R. 233(E) in Gazette of India dated the 17th March, 
1976. 

(ii) The Indian Administrative Service (Pay) Sixth Amendmenl 
Rules, 1976, published in Notification No. G.S;R. 234(E) in 
Gazette of India dated the 17th March, 1976. 

(iii) The Indian Administrative Service (Fixation of Cadre Strength) 
Sixth Amendment Regulations, 1976, published ~ Notification 
No. G.S.R. 235(E) in Gazette of India dated the 17th March, 
1976. 

[p.T.O 
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(iv) The Indian Administrative Service (Pay) Seventh Amendment 
Rules, 1976, published in Notification No. G.S.R. 236(E) in 
Gazette of India dated the 17th March, 1976. 

(3) A copy each of the following Notifications under section 159) 
of the Customs Act, 1962:-

(i) G.S.R. 204(E) to 228(E), 230(E) and 231(E), (Hindi versic,n) 
published in Gazette of India dated the 16th March 1976 
together with an explanatory memorandum. ' 

(li) G.S.R. 249(E) (Hindi and English versions) published in 
Gazette of India dated the 24th March, 1976 together with 
an explanatory memorandum. 

(4) A copy each of Notification NOs. G.S.R. 128(E), 129(E), 132 (E{' 
133(E), 135(E) to 153(E), 157(E) to 159(E), 161(E) to 
193(E), 196(E), 197(E), 200(E), 201(E) and 203(E) (IDnJi 
versions) published in Gazette of India dated the 16th March, 
1976 issued under the Central Excise Rules, 1944 together with 
an explanatory memorandum. 

(5) A copy of Notification No. G.S.R. 229(E) (Hindi version) pub· 
lished in Gazette of India dated the 16th March, 1976 under 
sub-section (5) of section 3 of the Indian Tariff Act, 1934 
together with an explanatory memorandum. 

(6) A copy of the Central Excises (Tenth Amendment) Rules, 1976 
(Hindi version) published in Notification No. G.S.R. 160(E) 
in Gazette of India dated the 16th March, 1976, under section. 
38 of the Central Excises and Salt Act, 1944 togethel' with an 
explanatory memorandum. 

(7) A statement (Hindi and English versions) showing advance 
r' 

proposed to be drawn from the Contingency Fund of India 
during the 'Vote on Account' period of 1976-77 for expendi. 
ture on a 'New Service' viz. the North Eastern Electric Power,,] 
Corporation Private Limited, for which necessary provision had 
been made in the Demands for Grants for 1976-77. 

(8) A copy of the Reserve and Auxiliary Ai·r Forces Act (Amend-
ment) Rules, 1976 (Hindi and English versions) published in 
Notification No. S.R.O. 23 in Gazette of India dated the 14th 
February, 1976, under sub-section (4) of section 34 of the 
Reserve and Auxiliary Air Force Act, 1'952. 

(9) A copy each of the following papers (Hindi and English versions) 
under sub-section (1) of section 619A of the Companies Act, 
1956:-

(i) Review by the Government on the working of the Rural Electri-
fication Corporation, New Delhi, for the year 1974-75. 

(li) Annual Report' of the Rural Electrification Corporation, New 
Delhi, for the year 1974-75 along with the Audited Accounts 1 
and the comments of the Comptroller and Auditor General 
thereon. 

.. 
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(10) A copy of the Detailed Demands for Grants (Hindi .and Eng-
lish versions) of the Ministry of Shipping and Transport for 
1976-77. 

4. Message from Bajya Sabba 

Secretary-General reported a message from Rajya Sabha that Rajya 
Sabha had no recommendations to make to Lok Sabha in regard to the 
Gujarat Awropriation Bill, 1976, passed by Lok Sabha on the 26th March, 
1976. 

5. Report of Committee on Private Members' BiBs and Resolutions 
Shri G. G. Swell presented the Sixty-first Report of the Committee on 

Private Members' Bills and Resolutions. 

6. Report of Public Accounts Committee 
8hri H. N. Mukerjee presented the Hundred and Ninety-seventh 

Report of the Public Accounts Committee on 'Trade Fairs and Exhihi-
tions'-Paragraph 47 of the Report of the Comptroller and Auditor 
GeneI'al of India for the year 1973-74, Union Government (Civil), relat-
ing to the Ministry of Commerce 

7. Report of Committee on the Welfare of Scheduled Castes and Schedul-
ed Tribes 

Shri Dharnidhar Basumatari presented the Fifty-first Report of the 
Committee on the Welfare of Scheduled Castes and Scheduled Tribes on 
the Ministry of Home Affairs-Atrocities on Scheduled Castes in (i) 
Village Budhuchak (District Patna); and (ii) Village AmU Kaur (District 
Banda): 

8. Statement by Minister 
The Deputy Minister of External Affairs made a statement regarding 

Economic and Technical assistance to Mozambique. 

9. Government Bill-Introduced 
The Tea (Amendment) Bill, 1976. 

/ 10. Government WlI-Motion for Introduction held over 
The Life Insurance Corporation (Modification of Settle·ment) Bill, 1976 

The motion for leave to introduce the Bill moved by Shrimati Sushila 
Rohatgi was opposed. The motion was ,held over. 

11. The Budget (General)-1976-77-Demands for Grants 

Discussion on the Demands for Grants Nos. 49 to 59 for which the 
Ministry of Home Affairs is responsible commenced. 

Forty-two cut motions [Nos. 28 to aQ, 41, !i2, 44, 46, 47, 49, 51 and 
54 to 76J were moved. 

The discussion was' not concluded. 

3 
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*12. Statement by Minister 
The Minister of Parliamentary Affairs made a statement regarding 

certain changes in the time-table for discussion and voting on Demands 
for Grantr-Budget (General)-1976-77. 

The House agreed. 

6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thursday, 1jhe 1st April, 1976). 

*Made at 4.55 P.M. 
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S. L. SHAKDHER, 
Secretary-General. 



11.01 A.M. 

LOK SABDA 

BULLE'!1IN-P ART I 
[Brief Record of Proceedings] 

Thursday, April 1, 1976iChaitra 12, 1898 (Saka) 

No. 555 , 

1. Obituary RefereN!e 
The Speaker made a reference to .the passinlf away of Shri V. S. 

Sivaprakasam, who was a Member of the Provimonal Parliament. 
Thereafter, Members stood in silence for a short while as a mark of 

respect. 
2. Starred Questions 

Starred Questions Nos. 342, 343, 345, 347, 348, 350 and 353-358 were 
orally answered. Replies to remaining questions were laid on the Table. 
3. Unstarred Questions 

Replies to Unstarred Questions Nos. 1744-1756, 1758-1767, 17~ 
1834 and 1836 were laid on the Table. 
4. Papers Laid on the TaJlle 

The following papers were laid on the Table:-
(1) A copy of the Indian Telegraph (Fifth Amendment) Rules, 

1976 (Hindi and English versions) published in Notification 
No. G.S.R 420 in Gazette of India dated the 20th March, 1976, 
under sub-section (5) of section 7 of the Indian Telegraph Act, 
1885. 

(2) A copy each of the following pape~s (Hindi and English ver-
sions) under sub-s~tion (1) of section 619A of the Companies 
Act, 1956:-, 

(i) Review by the Government on the working of the Bharat 
Gold Mines Limited, for the year 1974-75. 

(ti) Annual Report of the Bharat Gold Mines Limited. for tJi9 
year 1974-75 along with the Audited Accounts and the com-
ments of the Comptroller and Auditor General thereon. 

(3) A copy each of the Detailed Demands for Grants (Hindi and 
English versions) of the following Ministries for 19'1f)..77:-

(i) Ministry of Labour 
(ii) Ministry of Communications. :v-

(4) A copy of the Agreement dated the 28th February, 1976 (Hindi 
and English versions) entered into ~tween the Central Gov-
ernment and the Government of the State of Uttar Pradesh in 
respect of the development and maintenance of road links at 
National Highways situated in the State of Uttar Pradesh, 
under section 10 of the National Highways Act, 1956. 

(5) A copy of the Payment of W3¥es (Minf:$) Amendment Rules, 
1976 (Hindi and English vel'Slons) published in Notification 
No. G.S.R. 360 in Gazette of India dated the 6th March, 1976, 
under sub-section (6) of seciion 26 of the Payment of Wages 
Act, 1936. 
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(6) A copy of the Annual Report of the National Labour Institute, 
New Delhi, for the year 1974-75 together with a copy of the 
Certified Accounts (Hindi and English versi.o!lS). 

(7) A copy of Notification No. 134j76-Central Excises, [G.S.R. 
272(E)J (Hindi and English versions) published in Gazette of 
India dated the 1st April, 1976, issued, .under the Central Excise 
Rules, 1944 together with an explanatory memorandum. 

5. Messages from Rajya Sabha 
Secretary-General reported the following messages from Rajya 

Sabha:- . 
(i) 'rhat at i1;s sitting held Qn the 31st March. 1976, Rajya Sabha .110 ; 

agreed WIthout any amendment to the Comptroller and Audi~ ~~', 
tor-General's . (Duties, Powers and Conditions of Service) 
Amendment Bill, 1976, passed by Lok Sabha on the 25th March, 
1976. 

(ii) That at its sitting held on the 31st March, 1976, Ra!jya Sabha 
agreed without any amendment to the Departmentalisation of 
Union Accounts (Transfer of Personnel) Bill, 1976, passed by 
Lok Sabha on the 25th March, 1976. 

6. Report of Public Accounts Committee 
8hri H. N. Mukerjee presented the Hundred and Ninety-ninth Report 

of the Public Accounts Committee on Action Taken by Gover~t on 
the recommendations of the Committee contained in their HWldred and 
Fifty-ninth Report relating to Milo Purchased from Abroad (Department 
of Food). 
7. Jteportof JoiDt Committee 

V' Shri L. D. Kotoki presented the Report of the Joint Committee on the 
• Code of Civil Procedure (Amendment) Bill, 1974. 

8. EvideDce before Joint Committee-Laid on the Table 
8hri L. D. Kotoki laiq on the Table the record of Evidence (Volumes I Cl.:", 

and \IT) tendered before the Joint Committee on the Code of Civil Pro-
9€dure (Amendment) Bill, 1974. 

··9. Goveniment BiJ1.-lntroduced 
The Life Insurance CorporatiO'Tt (Modification of SettLement) Bill, 1976 

On the motion for leave to introduce the Bill moved by Shrimati 
Sushila Rohatgi on the 31st March, 1976, the House divided" Ayes 147; 
Noes 29. The motion was accordingly adopted and the Bill was intro-
duced . 

.. 10. The Budget (Genera1)-1976-77-Demands for Grants 
DisCussion on the Demands for Grants Nos. 49 to 59 for which the 

Ministry of Home Affairs is responsible and the cut motions thereto 
moved on the 31st March, 1976 continued. 

The discussion was not concluded. 
6.53 P.M. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 2nd April, 1976). 
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S. L. SHAKDHER, 
Secretary-GeneraL 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, April 2, 19761Chaitra 13, 1898 (Saka) 

Nb.556 
11.03 A.M. 
1. Starred Questions 

Starred Questions Nos. 362-364, 366, 367-369 and "372-374 were 
orally answered. Starred Question No. 365 had been I postponed for 
answer on 30th April 1976. Replies to remaining questions were laid on 
the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 
1925-1935 were laid on the Table. 
3. Papers Laid on the Table 

1837-1881, 

The following papers were laid on the Table:-

1883-1923 and 

"'(1) A COpy of the Report (Hindi and English versions) on the 
working of the Deposit Insurance Corporation. Bombay, for 
the year ended the 31st December, 1974, along with the 
Audited Accounts, under sub-section (2) of section 32 of the 
Deposit Insurance Corporation Act, 1961. 

(2) A copy of Notification No. G.S.R.441 (Hindi and English ver· 
sions) published in Gazette of India dated the 27th March, 
1976, under section 159 of the Customs Act. 1962 together with 
an explanatory memorandum. 

(3) A copy of the Annual Report (Hindi and English versions) of 
the iIndia Tourism Developme-nt Corporation Limited" New 
Delhi, for the year 1974-75 along with the Audited Accounts 
and the comments of the Comptroller and Auditor' General 
thereon, under sub-section (1) of section 619A of the Com-
panies Act, 1956. 

(4) A copy of the Insurance (Amendment) Rules., i976 (Hindi and 
English versions) published in Notification No. G.S.R. 404 in 
Gazette of India dated the 20th Marcl1, 1976, under sub-section 
(3) of section 11 ~ of the Insurance Act, 1938 . 

. *The Report WSU/I previously laid on the Table ,..... the 9th J anual'1. 
1976. 
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(5) A copy of the Emergency Risks (Goods) Insurance (Amend-
ment) . Scheme, 1976 (Hindi and Ehglish versions) published in 
Notification No. S.O. 201 (E) in Gazette of India daied the 18th 
March, 1976, under sub-section (6) of section 5 of the Emer-
gency Risks (Goods) Insurance Act, 1971. 

(6) A copy of the Emergency Risks (Undertakings) Insurance 
(Amendment) Scheme, 1976 (Hindi and English versions) 
published in Notification No. S.O. 202(E) in Gazette of [ndia 
dated the 18th March, 1976. under sub-section (7) of section 3 
of the Emergency Risks (Undertakings) Insurance Act, 1971. 

(7) A copy of the Anntial Report (Hindi and English versions) on 
the working of the Industrial and Commercial Undertakings of 
the Central Government for the year 1974-75-Volumes I~ 
III. • 

(8) A copy each of the Detailed Demands for Grants (Hindi and 
English versions) of the following Ministries for 1976-77:-

(i) M"mistry of Chemicals and Fertilizers 
(ti) Ministrv of ..Information and Broadcasting 
(iii) Ministry of Petroleum. 

4. Assent to Bills 

Secretary-General laid on the Table following ten Bills passed by the 
Houses of Parliament during the current session and aSiiented to:-

(1) The Appropriation (Vote on Account) Bill, 1976. 
(2) The Gujarat State Legislature (Delegation of Powers) Bill. 

1976. 
(3) The Contempt of Courts (Amendment) Bill, 1976. 
(4) The Kerala Legislative Assembly (Extension of Duration) 

Amendment Bill, 1976. 
(5) The Appropriation (Railways) No.2 Bill. 1976. 
(6) 'The Appropriation (Rail,ways) No.3 Bill, 1976. 
(7) The Foreign Contribution (Regulation) Bill, 1976. 
(8) The Tamil Nadu Appropriation Bill, 1976. 
(9) The Tamil Nadu Appropriation (No, 2) Bill, 1976. 

(10) The GUjarat Appropriation Bill, 1976, 

5; Report of Public Accounts Committee 

Shri H. ~; Mukerjee presented the Hundred and Ninety-third Report 
of the Public Accounts Committee on pa:Qlgraphs included in Chapter IV 
of the Reports of the Comptroller and Auditor General of India for the 
years 1971.72 ~d 1972-73, Union Government (Civil). Revenue Receipts, 
Volume ll-Dll'ect Taxes-Gift Tax-relating to the Department of 
Revenue and Insurance. 
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6. The Budget (General)-1976-77--J>euumds fOlf Gran~ 
(i) Discussion on the Demands for Grants Nos. 49 to 59 for which the 

. Ministry of Home Affairs is responsible and the cut motions thereto 
moved on the 31st March, 1976 continued and was concluded. 

All ihe cut motions moved on the 31st March, 1976, were negatived. 
All the Demands for Grants (both Revenue Account and Capita] 

Account) for which the Ministry of Home Affairs is responsible for 
the amounts shown under column 4 of the printed List of Demands 
for Grants-Budget (General) for 1976-77 were voted in full. 

(ii) Discussion on the Demands for Granu Nos. 79 to 82 for which 
the Ministry of Shipping and Transport is responsible CQmmenced. 

Sixty-five cut motions (Nos. 1,. 2. 9 ~o 60 and 63 to 73) were JtlOved. 
The discussion was not concluded. 

7. Motion Regarding Sixty-first Report of Committee OR Private Mem-
bers' Bms and ReSolutions 

Shri Rajdeo Singh moved the following motion:-
"That this House do agree with the Sixty-first Report of the 

Committee on Private Members' Bills and Resolutions pre~ 
sented ~ the House· on the 31st March, 1976." 

The motion was adopted • 
. ,l 

8,/Private Members' ResoIa1iOn-withdrawn ,. . 
/ Discussion on the following Resolution moved by Shri K. P. 

Unnikrishnan on the 30th January, 1976, continued:-
"This House taking into consideration the experience of the work-

ing of the Constitution of India during the last twenty-five 
years and confronted with the tasks and challenges of social 
reconstruction, is of the opinion that significant changes are 
called for in the canstitutional framework of the country. 
The House, therefore. urges the Government of India to 
initiate constitutional amendments particularly in the nature 
of property rights and to secure meaningful realisation of the 
principles enshrined in the Preamble and the Directive·Prin-
ciples of the State Policy of the Constitution keeping intact 
the supremaey of Parliament, the federal structure and~gi~ 
timate rights of the. minorities, the Tribals, Hacijans and 
other submerged sections of our population." 

The following Members took part in the debate:-
(1) Shri K. Suryanarayana 
(2) Shri D. K. Panda 
(3) Shri Vayalar Ravi 
(4) Shri Dinesh Chandra Goswami 
(5) 8hri M. C. Daga 
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(6) 8hri B. R. Shukla 
(7) Shri K. M. ''Madhukar'' 
(8) Shri Satyendra Narayan Sinha 

.. (9) Shri Somnath Chatterjee 
(10) Shri C. M. Stephen 
(11) Shri Narsingh Narain Pandey 
(12) 8hri Giridhar Gomango 
(13) Shri Bhagwat Jha Azad 
(14) 8hri Amarnath Vid~alankar 
(15) Shri P. G. Mavalankar 
(16) Shri K. Lakkappa 
(17) Shri Sat Pal Kapur 
(18) Shri R. P. 'Yadav 

(19) 8hri Tha Kiruttinan 
(20) Shri Narain Chand Parashar 
(21) Shri K Narayana Rao 
(22) Swami Brahmanand 
(23) Dr. Rudra Pratap Singh 
(24) Shri H. R. Gokhale 

Shri K. P. Unnikrishnan replied to >the debate. 
The Resolution was withdrawn by leave of the House. 

9. Private Members' Resolution-UDder CbBSideratioa 
Shri H. N. Mukerjee moved the follOwing Resolut;.ion:-

"In view of the latest disclosures in several countries of the sub-
versive and corrupting activities of 1he_ multinational corpo-
rations. this House urges upon Government to, exercise the 
utmost vigilapce against this menace which confronts all 
developing countries and to take concrete measures to bar 
the entry into the nation's economic life of foreign and parti-
cularly U.s., multinationals." 

His speech was not concluded. 
6.41 P.M. 

(Lok Sabha adjourned till 11 A.M. on Monday. the 5th April, 1976).· 
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S. L. SHAKDHER, 
Secretary-General. 



11.02 AM. 

LOK SABRA 

BULLETIN-PART I 
[Brief Record 'Of Proceedings] 

Monday, APTil 5, 1976/Chait1'4 16, 1898 (Saka) 

No. 557 

1. Starred. Questions 
Starred Questions Nos. 381-385, 387, 389, 393, 394 and 397 were orally 

answered. Replies to remainin1{ questions were laid on the Table. 
2. Unstarred Questions· 

Replies to Un starred Questions Nos. 1936-1945, 1947, 194:9, 1950, 1952-
1962, 1964-1966, 1968-1981, 1983--1990, 1992-2002, 2004-2006 and 2008-2019 
were laid on the Table. 
3. Papapers Laid on the Table 

The following. papers were laid on the Table:-
(1) 0) A copy of the Annual Report (Hindi and English versions) 

of the Indian Council of Agricultural Research, New Delhi, for 
the year 1972-73, together with the Audited Accounts. 

(ii) A statement (Hindi and English versions) showing reasons 
for delay in laying the above Report. 

(2) A statement regarrong additional facilities to be aU&Wed to 
non-resident Indians for establishing' industrial projects in 
India. 

(3) A copy of Notification No. G.S.R. 2,74 (Hindi and English ver-
sions) published in Gazette of India dated the 1st April, 1976, 
under section 159 of the Customs Act, 1962 together with . an 
explanatory memorandum. 

(4) A copy of Notification No. G.S.R. 255(E) (Hindi and Ellgli.sh 
versions) published in Gazette of India dated the 26th March, 
1976, issued under the Central Excise Rules, 1944 together with 
an explanatory memorandum.. . 

(5) A copy of Notification No. G.S.R. 126(E) (Hindi and English 
versions) published in Gazette of India dateO thec16th March, 
1976, under sub-section (6) of section 3 of the Essential'Com-
modit4.esAct, 1955. 

(6) A copy of the Annual Report (Hindi and English versions) of 
the Marine Products Export Development Authority, Cochin, 
for the year 1 !}73-74 , under sub-section (3) of section 22 of the 
Marine Products Export Development Authority Act, 1972. 
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(7) A copy of the Displaced Persons (Compensation .and Re~abi
litation) Amendment Rules, 1976 (Hindi and English verslon~) 
published in Notification No. G.S.R,< 394 in Gazette of In~la 
dated the 13th March, 1976, under sub-section (3) o~. se<:t1on 
40 of the Displaced Persons (Compensatio.n and RehabIlItation) 
Act, 1954. 

4. Messages from Rajya Sabh8\ 
Secretary-General reported the folloWing messages •. .,from Rajya 

Sabha:-
(i) That at its sitting held on the 1st April, 1976, Rajya.~rfha 

agreed without· any amendment to the Beedi Workers \\ e 1 :f6e 
Fund Bill, 1976, passed by Lok Sabha on the 26th Mareh, J.,.. . 

(ii) That at its sitting held on the 1st April, 1976, Rajya Sabl '1~ 
agreed without any amendment to the Betwa River Board BilL., 
1976, passed by Lok Sabha on the 30th March, 1976. 

(iii) That at its sitting held on the 31st March, 1976, Rajya Sabha 
~eed without any amendment to the Iron Ore Mines and 
Manganese Ore Mine$ Labour Welfare Fund Bill, 1976, passed 
by Lok Sabha on the 26th March, 1976. 

(iv) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Iron Ore Mines and Manganese Ore 
Mines Labour Welfare Cess Bill, 1976, passed by Lok Sabha on 
the 26th March, 1976. 

(v) That Rajya Sabha had no recommendati{)ns to make to Lok 
Sabha in regard to the Beedi Workers Welfare Ce~s Bill, 1976, 
passed by Lok Sabha on the 26th March, 1976. 

(vi,) That at its sitting held on the 1st April, 1976, Rajya Sabha 
passed the Workmen's Compensation (Amendment) Bill, 1976. 

5, Bill Passed by Rajya 8Qbha-Laid on the Table 
Secretary-General laid on the Table the Workmen's Com~nsation 

(Amendment) Bill, 1976, as passed by Rajya Sabha. 
6. The Budget (General)-1976-77-Demands for Grants 

. (i) Discussion on the Demands for Grants Nos. 79 to S2 for which the 
Ministry of Shipping and Transport is responsible and the' cut motions 
thereto moved on the 2nd i\pril, 1976, continued and was concluded. 

All the cut motions moved on the 2nd April, 1976, were negatived. 
All the Demands for Grants (both Revenue Account and Capital 

Account) for which the Ministry of Shipping and Transport is respon-
sible for the amo\lllts shown under column 4. of the printed List of 
DeIXlalids for Grants-Budget (General) for 1976-77 were \I'Oted in full. 

·,ti) Discussion on the Deffiarids for Grants Nos. 20 to 25. for which 
the Ministry of Defence is responsIble commenced. 

Thirty-six cut DilOtioos [Nos. 4 to 7 and 9 to 40] were moved. 
Th.e c:W!cussion was not concluded.. 

6.02 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday. the 6th April, 1976). 
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S. L. SHAKDHER, 
Secreta{f'y-Genef'al. 



LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, April 6, 1976jChaitra 17, 1898 (Saka) 

No. 558 
J1.01 A.M. 
" 

.~X • [:1. Starred Qu~lOns 
} Starred Questions Nos. 401, 402. ;406--409, 412, 413 and 416 were 
,:;,orally answered. Starred Question No. 405 had been postponed for ans-
;j'wer on 27-4-76. Replies to 'remaining questions were laid on the Table. 
:'-$', 

!DI. Unstarred Questions 

t~,:,":,".' Replies to Un starred Questions Nos. ~020-\2025 and 2027-2105 were 
. ld on the Table. . . 
:. Papers Laid On the Table 

~, The following papers ",:er~ I~ on the Ta~- '. . 
.". (1) A copy of the .Delmutauon of CounCIl ConstituenCIes (Madras) 
;~ndment Order, '1976 (H~di and Englishv~rsions) publish.ed in Noti-
'{ncation No. G.S.R. 253(E) m Gazette of India dated. the 25th March, 
ti1s76, under sub-section (3) of section 13 of the Representation of the 
, . eople Act, 1950. 
r (2) A copy each of the Detailed. Demands for Grants (Hindi and Eng. 

Ush versions) of the f9nowin~ Ministries/Departments for 19'16-77:-

';, ' 

(i) Ministry of Steel and Mines 
{ii) .. Department of Culture 
(iii) Parliament, Department of Parliamentary Affairs, Secretariats 

of the President and Vic~President and Union Public Service 
Commission. 

(iv) Department of Atomic Energy 
(v) Department of Space 

0 1 

;~ (vi) Ministry of Education and Social Welfare 
:.~ (vii) Ministry of Energy 
'~f, (3) A copy of the Cotton Textiles (Control) Amendment Order, 1976 
:1r (Hindi and English versions) published in Notification No. S. O. 1096 in 
:{ Gazette of India dated the 20th March, 1976 under sub-section (6) of 
': section 3 of the Essential Corn.tnOO.ities Act, 1955. 
• • [p.TO. 
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4. Report of Public Accounts Committee 

Shri H. N. Mukerjee presented the Two Hunch-ed and eighth Report 
of the Public Accounts Committee on Paragraph 37 of the Report 
of the Comptroller and Auditor General of India for the year 
1973-74--Union Government t(:wil),remtillg to New Port at Tuti-
corin-Ministry of Shipping and Transport. 

S. Motion regarding Joint Committee 
Shri Darbara Singh moved the fonowing motion:-

"That this House do recommend to Rajya Sabha that Rajya Sabha 
do appoint nine members of 'Rajya Sabha to the Joint Commit-
tee on the Bill further to amend the Constitution of India in the 
vacancies caused by the,n=tJx,ement of Sarvashri Lal K. Advani, 
K. Chandrasekharan, Salil Kumar Ganguli, Bhupesh G\tP-ta., 
Rushal Lal Om Mehta, V. B. Raju, Mulka Govinda Reddy and 
Shrimati Aziza Imam from Raj,Y.a Sabha and' do . COmrili.ii1ieat'e 
to this House the names of the membets So appointed. by Rajya 
Sabha to the Joint Committee." 

The motion, was adopted. 

6. The Budget (General)-1976-77---Demands for Grants 
Discussion on the Demands for Grants Nos. 20 to 25 f-or wlUchthe 

Ministry of. Defence is responsible and the cut motions thereto moved 
on the 5th April, 1976 continuec;l and was coneluded. 

All the cut motions moved on the 5th April, 1:9-76, were ~ivea. 
All the Demands f-or Grants (both Revenue Account and Capital Ac-

.ceunt) fQr which the Ministry of Defence is responsible fGr the .amounts 
shown under column 4 oithe printed List of Demands for Grants.---
Budget ,(General) f-or 1976-77 were voted in full 

5.56 P.M. 

(Lok Sohkaadjourned till 11 A..M. em Wedne8~, the . 7th. April., 197~) 

.a 

S. L. SHAKDHER, 
Secoretary-General. 
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11.01 A.M. 

LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, April 7, 1976!Chaitra 18, 1898 (Saka) 

No. SS9 

1. Starred QuestiOOs 
Starred Questions Nos. 421. 422, 424-426, 428. 430, 432-434 and .t39 

were orally answered. Replies to Starred Questions Nos.~. 427, .~, 
431, 436----438 and 440 were laid on the Table ~ . 

2. Un starred Questions 
Replies to Unstarred Questions Nos. 2106, 2107, 2109-2186, 2188, 

2189 and 2191-2202 were laid on the Table. 

3. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the National Co-operative Development Corpora-
tion (Amendment) Rules, 1976 (Hindi and English versions) 
published in Notification No. G.S.R. 445 in Gazette of India 
dated the 27th March, 1976, under sub-section (3) of sec-
tion 22 of the National Co-operative Development Corpora-
tion Act, 1962. . 

(2) A copy of Notification No. a.s.R. 429 (Hindi version) publish-
ed in Gazette of andia dated the 27th March,· 1976 containing 
corrigendum to the Hindi version of Notifi<:ation No. 
G.S.R. 272 dated the 19th February, 1975, under sub-section 
(2) of section 3 of the All India Services Act, 1951. 

(3) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act, 1962:-

(i) G.S.R. 252(E) published in Gazette of ilndia dated the 25th 
March, 1976 together with an explanatory meItlorandum. 

(ii) The Notified Goods (Prevention of 1I1legal Import) ~d
ment Rules, 1976, published in Notification No. 'G.S.R 
277 (E) in Gazette of India dated the 3rd April, 1976 together 
with an explanatory memorandum. 

(4) A copy each of Notification Nos. G.S.R, 439 and G.S.R. 440 
(Hindi and English versions) published in Gazette of India 
dated the 27th March, 1976 issued under the Central Exeise 
Rules, 1944 together with an explanatory memorandum. 

1 
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(5) A copy each of Notification Nos. 62-Customs [G.S.R. 288(E)] 
and 63-Customs [G.S.R. 289(E)] (Hindi and English ver-
sions) published in 'Gazette of India dated the 7th April, 1976, 
under section 159 of the £ustoms Act, 1962 together with an 
explanatory memorandum. 

4. Calling Attention 
Shri Samar Mukherjee caUed the attention of the Minister of Steel 

and Mines: to the reported death of two surveyors and three chainmen 
in the Chasnala mine on 5th April, 1976 and the steps taken by the Gov-
ernment to prevent such occurrences. 

The Minister of Steel and Mines made a 
thereto. 
5. Report of Estimates Commit4ee 

statement in \..1.))' regard 

Shri R. K. Sinha presented the NilIlety-secondReport of the Esti-
mates Committee on Action Taken by Government on the recommenda-
tWns contained in their Seventy-seventh Report on the Ministry of Jtail-
ways-Railway Electrification Projects. 

6. Report of Pub1i~ Accounts Committee 
Shri H. N. Mukerjee presented the Two Hundred and third Report of 

the Public Accounts Committee on Action Taken by Government on 
the recommendations contained in their Hundred and Thirty-fifth Report 
relating to Chapter I of the Report of the Comptroller and Auditor 
General of India for the year 1971-72. Union Government (Civil)-
Revenue Receipts, Volume I, Indirect Taxes. 

7. Motion 
Shri S. B. P. Pattabhi Rama Rao moved the foUowing motion:-

"That this House do recommend to Rajya Sabha that Rajya Sabha 
do elect one member of Rajya Sabha according t() the prin- ~ .. 
c~ple of proportional representation by means of the single 
transferable vote, to the Joint Committee on Offices of Profit!; 
in the vacancy caused by the retirement oiShri Venigalla 
Satyanarayana from Rajya Sabha and do communicate to 
this House the name of the member so elected by Rajya Sabh,a 
to the Joint Committee." 

The motion was adopted 

.... tions for EledieDs to CoRmlittee.; 
{t) Shri R. K.. Sinha moved the fbllowing Itlotion:-

''That!; the members of this House do proceed to elect in the 
manner required by rub-rule (1) of Rule -an of toe Rules of 
~eeedure and Conduct of Business in Lok Sabha; thirty 
members from among themselves to serve .as members of the 
Committee on Estimates for the tenn beginning on the 1st 
May, 1976." 

The motion was adopted. 



(2) Shri H. N. Mukerjee moved the following motion:-
"That the members of this House do proceed to elect In the 

manner required by sub-rule (1) of Rule 309 of the Rules of 
Procedure and Conduct of Business in Lok Sabha, fifteen 
members from among themselves to serve as members of the 
Committee on Public Accounts for the term beginning on the 
1st May. 1976." 

The motion was adopted. 
(3) Shri H. N. Mukerjee moved the following motion:-

"That this House do recommend to Rajya Sabha that Rajya Sabha 
do agree to nominate seven members from Rajya Sabha 110 
associate with the Committee on Public Accounts of the 
House for the term beginning on the 1st May, 1976, and do 
communicate to this House the names of the members 80 
nominated by Rajya Sabha." 

The motion was adopted. 
(4) Shri Nawal KishOl:e Sharma moved the following motion:-

"That the members of this House do proceed to elect in thi!t 
manner required by sub-rule (1) of Rule 312B of the Rules of 
Procedure and Conduct of Business in Lok Sabha, fifteen 
members from among themselves to serve as members of the 
Committee on Public Undertakings for the term beginning on 
the 1st May, 1976." 

The motion was adopted. ~ 

(5) Shri Nawal Kishore Sharma moved the following motion:-
"That this House do recommend to Rajya Sabha that Rajya Sabha 

do agree to nominate seven members from Rajya Sabha to 
associate with the Committee on Public Undertakings of the 
House for the term beginning on the 1st May, 1976, and do 
communicate to this House the names of the members so nomi-
nated by Rajya Sabha." 

The motion was adopted. 
9. The Budget (General)-1176-77-Demands for Grants 

Discussion on Demand for Grant No. 32 for which the Ministry of Ex-
ternal Affairs is responsible commenced. 

Twenty-eight cut motions [Nos. 1 to 28] were moved. 
The discussion was not concluded. 

5.58 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 8th April, 1976). 

S. L. SHAKDHER. 
Secretary-General. 

'. 



LOK SA'BHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, April 8, 1976/Chaitra 19, 1898 (Salta) 

No. 568 
11 A.M. 
1. Starred Questions 

Starred Questions Nos. 441-445, 448, 451-454, 456 and 460 were orally 
answered. Replies to remaining questions were laid on the Table. 

Z. Unstar1'ecl Questions 
Replies to Unstarred Questions Nos. 2203-2207, 2209, 2210, 2212-2230, 

2232-2239, 2241-2259 and 2261-2269 were laid on the Table. 

3. Short Notice Question 

Short Notice Question No.1 addressed to the Minister of Labour re-
P' 2arding elimination of Bonded LabolJ'f in Gudallur, Tamil Nadu was orally 

answered and supplementaries were also answered thereon. 

4. Statement by Minister regarding Caneeliation of a SittiDlr of Lok SUIY 

The Minister of Parliamentary Affairs made a statement regarding 
cancellation of sitting of Lok Sabha fixed on Monday, the 12th April, 1976 
on account of Mahavira Jayanti. 

The House agreed. 

5. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Gift-tax (Amendment) Rules, 1976 (Hindi and 

English versions) published in Notification No. 8.0. 268(E) in 
Gazette of India dated the 31st March, 1976, under sub-section 
(4) of section 46 of the Gift-tax Act, 1958. 

(2) A COpy of the Wealth-tax (Second Amendment) Rules, 1976 
(Hindi and English versions) published in Notification No. 5.0. 
267(E) in Gazette of India dated the 31st March, 1978, under 
sub-section (4) of section 46 of the Wealth-tax Act, 1957. 

[P.T.D. , .... 1 



(3) A copy each of the following Notifications (Hindi and English 
versions) under section 296 of the Income-tax Act; 1961:-

~ 

(i) The Income-tax (Third Amendment) Rules, 1976, published 
in Notification No. S.O. 266(E) in Gazette of India dated 
the 31st March, 1976. 

(ii) The Income-tax (FbU}-th Ametldment) Rules, 1976, published 
in Notification No. S.D. 275(E) in Gazette of India dated 
the 1st April, 1976 .. 

• 
(4) A copy of NoWi,cation No. G.S.R .. 2~(E) (Hindi and English 

versions) published in Gazette of India dated the 6th April, 

.t 

1976 making certain amendment to Notification No. G.S.R. 
274{E) dated the 1st April, 1976, under ,.sectton 159 of the ~) 
Customs Act, 1962. 

(5) A copy of the Compan'ies (Central Government's) G~neral Rules 
and FO'l"ms (Second Amendment) Rules, i~ (Hindi and Eng-
lish versions) published in Notification ~o. G.S.R. 248(E) in 
Gazette of India dated the 24th March, i9l76 under sub-section 
(3) of section 642 of the Companies Act, 1956. 

(tJ) A copy of the Revised Estimates for the year 1975-76 and Bud-
get Estimates for the year 1976-77 (Hindi and English versions) 
of the Employees' State Insurance Corporation, under section 
36 of the Employees' State Insurance Act 1948. 

6. Report of Public Accounts Committee 
Shri H. N. Mukerjee presented the Two Hundred and firs.t Report of 

the Public Accounts Committee on Action Taken by Government on the 
'Tecommendations of-the Committee contained.in their Hundred and Thirty-
-fourth Report on Excesses Over Voted Grants and Charged Appropria- ~. 
tions for the year 1972-73. 

--'7:'BepWrt ofCOirmiittee on, Absence· of Memhers 
.Shr:i S. M. Siddayya presented the Twenty-sixth Report of the Com- 'C' 

_ftteeon Absence of Members from the Sittings of the House. 

8. The Budget (General)-1976-77-Demands for Grants 
(i) Discusslon On the Demand for Grants No. 32 for which the Min-

istry of External Affairs is responsible and the.cut m,otions ~hereto. nwved 
on the 7th April, 1976 continued and was conchided. ..' .,.: . , 

All the cut motions moved On the 7th April, 1976, were negatived. 

The. Demand for Grants (both Revenue Account and Capital kcount) 
for which the Ministry of hternal Affairs is responsible for the amounts 
shown under column 4 of the printed List of Pemands for Grants-
Budget (General) for 1976-77 was voted in full. 
.. (U)'; Discussion on the Demands for Grants Nos: 67 and 68 fOT' which 
the MiJilittry of Labour is responsible commenced. . 

One hundred cut motions (Nos; 4 to- 103) were moved. 
The discussion was not concluded. 
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9. Private Member's Bill-Introduced 
The Whooping Cough Prevention anQ Eradiution Scheme Bill, 1976 

by Shri Yamuna Prasad MandaI. 

10. Private Member's Bill-Negatived 
'The Defence of India (Amendment) Bin, 1972 '(Amendment of section 6) 

by Shri Somnath Chatterjee 
Shri Somnath Chatterjee concluded his speech on the motion for con-

sideration of the Bill moved by him on the 26th March, 1976. 
The following Members took part in the debate:-

(1) Shri M. C. Daga 
(2) Shri Arjun Sethi 
(3) Shri Balakrishna Venkanna Naik 
(4) Shri Erasmo de Sequeira 
(5) Shri Sarjoo Pandey 
(6) Shri R. V: Bade 
(7) Shri D. K. Panda 
(8) Shrimati T. Lakshmikanthamma 
(9) Shri F. H. Mohsin 

Shri Somnath Chatterjee replied to the debate. 
The motion for consideration of the Bill was negatived. 

11. Private Member's Bill-Under Consideration 
The Profiteering Prevention and Price Control Bilt, 1973 by Shri K. 

Lakkappa 
The motion for consideration of the Bill was moved by Shri K. 

Lakkappa. 
The following Members took part in the debate:i-

(1) Shri Rana Bahadur SiQ.gh 
(2) Shri Balakrishna Venkanna Naik 
(3) Shri K. Suryanarayana (Speech unfinished). 

The discussion was not concluded. 
6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 14th April, 1976). 

S. L. SHAKDHER, 
Secretary-General. 

I 
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11.01 A.M. 

WK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, April 14, 1976lChaitra 25, 1898 (Saka) 

No. 561 

1. OJ»ituary Reference 
Thp. Speaker made a reference to the passing away of Shri H. K. 

Veeranna Gowdha, who was a Member of the Third Lok Sabha. 
Thereafter, Members stood in silence for a short while as a mark of 

respect. 
2. Starred Questions 

Starred Questions Nos. 482 and 49(}-497 were orally answered. Rep. 
Jies to remaining questions were laid on the Table. 

Replies to Starred Questions Nos. 461-474 and 476-480 listed for the 
12th April, 1976 were also laid on the Table as the sitting of Lok Sabha 
fixed on that date had been cancelled. 
3. rUnstarrcd Questions 

Replies to Unstarred Que3tions Nos. 2349-2405 and 2407-2425 were 
laid on the Table. 

Replies to Unstarred Questions Nos. 2271-2280, 2282-2313 and 
2315-2348 listed for the 12th April, 1976 were also laid on the Table. 

4. Short Notice Question 
Short Notice Question No. 2 addressed to the Minister of Railways 

regarding "Docity on Kashi-Vishwanath Express" was orally answered 
and supplementaries were also answered thereon. 
5. Papers Laid on tbe Table 

Th~ following papers were laid on the Table:--
(1) A copy each of the following papers (Hindi and English ver-

mons) under sub-section (1) of section 6l9A of the Companie~ 
Act, 1956:-

(a) (i) Review by the Government on the working of the 
Pyrites, Phosphates and Chemicals Limited, Dehri-on-Sone. 
(Bihar), for the year 1974-75. 

(ti) Annual Report of the Pyrites, Phosphates and Chemicals 
Limited, Dehri-on-Sone, (Bihar), for the year 1974-75 along 
with the Audited Accounts and the comments of thei Com .. 
ptroller and Auditor General thereon. 

[p.T.D. 
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(b) (i) Review by the Government on the working of the Ferti~ 
lizer Corporation of India Limited, New Delhi, for the year 
1974-75. 

(ii) Annual Report of the Fertilizer Corporation of India Limi~ 
ted, New Delhi, for the year 1974-75 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General the/Ieon. 

(2) A copy of the Annual Report (Hindi and English versions) of 
the National Productivity Council, New Delhi, for the year 
1974-75. 

(3) A copy of the Tamil Nadu Cultivating Tenants Protection 
(Amendment) Ordinance, 1976 (Tamil Nadu Ordinance No. 10 
of 1976) promulgated by the Governor of Tamil Nadu on the 
5th March, 1976, under provisions of article 213(2) (a) of the 
Constitution read with clause (c) (iv) of the Proclamation 
da:ted the 31st January, 1976 issued by the President in rela· 
tion to the State of Tamil Nadu. 

(4) A copy of the Annual Report (Hindi and English versions) of 
the Maharashtra Agro Industries Development Corporation 
Limited, Bombay, for the year 1974-75 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon, under sub-section (1) of section 619A of the 
Companies Act, 1956. 

(5) A copy each of the following papef3 (Hindi and English ver-
Sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the Rehabili-
tation Industries Corporation Limited, Calcutta, for the year 
1973-74. 

(ti) Annual Report of the Rehabilitation Industries Corporation 
Limited, Calcutta, for the year 1973-74 along with the Audi-
ted Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(6) A copy of the Employees' Family Pension (Second Amend-
ment) Scheme, 1976 (Hindi and English versions) published 
in Notification No. G.S.R. 427 in Gazette of India dated the 
20th March, 1976, under sub-section (2) of section 7 of the 
Employees' Provident Fund and Family Pension Fund Act, 
1952. 

(7) A copy of the Bombay Electricity Duty (Gujarat Amendment) 
Act, 1976 (Hindi and English versions) (President's Act No.6 
of 1976) published in Gazette of India dated the 31st March, 
1976, under sub-section (3) of, section 3 of the Gujarat State 
Legislature (Delegation of Powers) Act, 1976. 

(8) A copy of the Tamil Nadu Additional Assessment and Addi-
tional Water-Cess (Amendment) Act, 1976 (Hindi and Eng-
lish versions) (President's Act No. 4 of 1976) published. in 
Gazette of India dated the 31st March, 1976, under sub-section 



(3) of section 3 of the Tamil Nadu State Legislature (Delega. 
tion of Powers) Act, 1976. 

(9) A copy of Notification No. 66/76-Customs [G.S.R. 292 (E) ] 
(Hindi and English versions) published in Gazette of India 
dated the 14th April, 1976 under section 159 of the Customs 
Act, 1962 together with an explanatory memorandum. 

6. Leave! of Abs.,nce 
The follOwing Members were granted leave of absence from the sit-

tings of the House for the periods mentioned against each:-
(I) Shrimati Gayatri Devi • 

(2) Shri C. Chittibabu 

(3) Shri Madhu Dandavate 

(4) ShriShyamnandan Miabra 

(s) Shri Murasoli Maran • 

(6) Shri Morarji R. Desai 

(7) Shri Samar Guha 

• 31st July to 7th August, 1975 (Foutteenth Session); 
Sth January to 6th February, J976 (Fifteenth Se-
ssion) and 8th to 25th March, 1916 (Sixteenth 
Session). 

• 7th January to 6th February, 1976 (Fifteenth Sessicn) 
and. 8th March to 4th April, 1976 (Sixteenth Se-
ssion). 

• 6th February, 1916 (Fifteenth Sessicr); 8th March 
to ISth April, 1916 and 26th April to 14th J,Uy, 1976 
(Sixteenth Session). 

6th February, 1976 (Fifteenth Session); 8th March 10 
15th April, 1976 and 26th April to 14th May, 1976 
(Sixteenth Seaion). 

8th March to 15th April, 1976 ar.d a6th April to 15th 
May, 1976 (Sixteenth Session). 

15th to 2md May, 1976 (Sixteenth Session). 

• 8th March to 15th April, 1976 and 26th April to 15th 
May, 1916 (Sixteenth Session). 

• (8) Shri R. N. Goenka • 8th March to ISth Aln'il, 1976 and 26th April to 15th 
May, 1976 (Sixteenth Session). 

. ~ 

(9) Shri Jagannathrao Joshi~ 

(10) ShriMohan Dharia 

• 6th February, 1976 (Fifteenth Session); 8th Much to 
15th April, 1976 and 26th April to 14th May, 1976 
(Sixteenth Session). 

• .3rd to ISth April, 1976 and 26th April to 211ld May. 1976 
(Sixteenth Session). 

(II) Shri Hukam Chand Kachwai 3rd to ISth April, 1976 and 26th April to 22nd May, 
1976 (Sixteenth Session). 

(12) Shri Bhagirath Bhanwar 

(13) Shri Janeshwar MiSra • 

(14) Shri Jyotirmoy Bosu 

(IS) Shri Ram Dhan . 

(16) Dr. Jivraj Mehta. 

(17) Shri Mukhtiar Singh Malik 

(18) Dr. LvnUnarayan Pandeya 

(19) Shri Phool Chand Verma 

• 15th to 22Dd May, 1976 (Sixteenth Session). 

16th March to 15th April, 1976 and 26th April to 
2md May, 1976 (Sixteenth Session). 

15th to 2md May, 1976 (Sixteenth Session). 

ISth to 22nd May, 1976 (Sixteenth Session). 

16th to 2Znd May, 1976 (Sixteenth Session). 

15th to nnd May, 1976 (Sixteenth Session). 

15th to 2znd May, 1976 (Sixteenth Session) . 

15th to 22Dd. May, 1976 (Sixteenth Session). 

[P.T.O. 
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7. Report and Minutes of Committee on Public Undertakings 
Shri Nawal Kishore Sharma presented the following Report and 

Mmutes of the Committee on Public Undertakings:-
(i) Eighty-third Report on Indian Dairy Corporation. 
(ii) Minutes of the sittings of the Committee relating to the above 

Report. 
8. Reports of Public Accounts Committee 

Shri H. N.· Mukerjee presented the following Reports of the Public 
Accounts Committee:-

(1) Two Hundred and Fifth Report on Action Taken by Govern- ~ 
ment on the recommendations contained in Hundred and 
Fifty-second Report-Sub-Standard Pesticides (Department 
of Health). . . 

(2) Two Hundred and Seventh Report on Action Taken by Gov-
ernment on the recommendation'S contained in Hundred and 
Seventy-fifth Report on Calcutta Port Trust (Ministry of 
Shipping and Transport). 

(3) Two Hundred and Ninth Report relating to Export of Leather 
(Ministry of Commerce) on Paragraph 29 of the Report of the 
Comptroiler and Auditor General of India for the year 1973-
74, Union Government (Civil).' • 

9. Statement by Minister 
The Minister of Commerce laid on the Table a statement regarding 

Import Policy for the year 1976-77 along with a copy of the Import Trade 
Control Policy for the year 1976-77-Vols. I a~d II. 
10. Tbe Budget (General)-1976-77-Demands for Grants 

(i) Discussion on the Demands for Grants Nos. 67 and 68 for which 
the Ministry of Labour is responsible and the cut motions thereto moved 
on the 8th April, 1976, continued and was concluded. 

All the cut motions moved on the 8th April, 1976 were negatived. 
The Demands for Grants (both Revenue Account and Capital Account) 

for which the Ministlry of Labour is responsible [.or the amounts shown 
under column 4 of the printed List of Demands for Grants--Budget 
(General) for 1976-77 were voted in full. 

(ii) Discussion on the Demands for Grants Nos. 64 to 66 for which 
the Ministry of Information and Broadcasting is responsible commenced. 

Seventy--eight cut motions [Nos. 3 to 11, 13 to 69 and 76 to 87] were 
moved. 

The discussion was not concluded. 
*11. Report of Committee on Private Members' Bills and Resolutions 

Shri Shyama Prasanna Bhattacharyya presented the Sixty-second 
Report of the Committee on Private Members' Bills and Resolutions. 
6 P.M. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 15th April, 1976). 

.Presented at '5.05 P.M. 

4 
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Secretary-General. 



LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings 1 

Thursday, April 15, 1976/Chaitra 26, 1898 (Saka) 

No.58Z 

11.01 A.M. 
:,,(1. Starred Questions 
,:', Starred Questions N!)&. 501, 502, 504, 506-509, 511, 512, 514 ud 515 
,,:,,were orally answered. Replies to Starred Questions Nos. 5U3, 50s, 510, 
,513, 516, 517 and 519 were laid on the Table. 
1. Unstarred Questions 

Replies to Unstarred Questions Nos. 2426-2442, 2444-24K, 2'K and 
2497 were laid on the Table. 
3. Papers Laid. OIl the Table 

..., The following papers were laid on the Table:-
(1) A copy of the Delhi Sales Tax (Second Amendment) Rules, 

1976 (Hindi and English versions) published in Notification No. 
F. 4/61/75-Fin. (G) (U) in Delhi Gazette dated the 24th 
March, 19'76, under section 72 of the Delhi Sales Tax Act, 1975. 

(2) A copy each of the following Notifications (Hindi and English 
versions) issued under the Central Exci~ Rules, 1944;-

(i) a.s.R. 437 published in Gaz,ette of India dated the 27th 
March, 1976 together with an explanatory Memorandum. 

(ti). G.S.H. 438 published in Gazette of India dated the 27th 
March, 1976 together with an explanatory memorandum. 

(iii) a.s.R. 283(E) published in Gazette of India dated the 5th 
April, 1976 together with an explanatory memoran4um~, ,.;' 

(3) A copy each of the following papeI'$ (Hindi and English. _1'-
siona) under sub-section (1) of section 619A of the COlllpaDiB: 
Act, 1956:-

<. 

(a) (i) Review by the Government on the working of the Mogul 
Line Limited, Bombay, for the year 1974-75. 

(ii) Annual Report of the M~ul Line Limited, Bombay, for the 
year 1974-75 along with the Audited Accounts and the com~ 
ments of the Comptroller and Auditor General thereon. 

rp·T.O 
1 



(b) (i) Review by the Government on the working of the Ship-
ping Corporation of India Limited, Bombay, for the year 
1974-75. 

(ii) Annual Report of the Shipping Corporation of India Limited, 
Bombay, for the year 1974-75 along with the Audited Accounts 
and the comments of the Coru.ptroller and Auditor General 
thereon. 

(4) The following statements showing the action taken by the GQv-
ernment on various aS3urances, promises and undertakings 
given by the Ministers during the various sessions of Fifth Lok 
Sabha:- , 

(i) Statement No. XXV-Seventh Session, 1973 
(ii) Statement No. XXI-Eighth Session, 1973 
(iii) Statem.ent No. XVIII-Ninth Session, 1973. 
(iv) Statement No. XXII-Tenth SeSSion, 1974 
(v) Statement No. XV-Eleventh Session, 1974 
(vi) Statement No. XIV-Twelfth SeSSion, 1974 
(viif Statement No: XVIII":"-Thirteenth Session, 1975 
(viii) Statement No. II-Fifteenth Session. 1976 
(5) A statement (Hindi and English version,) on "Clarification and 

Amplification of Guidelines issued for administering Section 29 
of Foreign Exchange Regulation Act, 1973." . 

(6) A copy each of the Detailed Demands for Grants (Hindi and 
English versions) of the following MiniStrie3/~ments for' 
1976-77:-

(i) Ministry of Commerce 
(ii) Department of Revenue and Banking 
(iii) Ministry of Health and Family Planning 
(iv) Ministry of Law, Justice and Company Affairs 
(v) Ministry of Planning 
(vi) Ministry of Supply and Rehabilitation 
(vii) Ministry of Tourism and Civil Aviation 
(viii) Department of Electronics 
(7) A copy of the Annual Report (Hindi and English versions) of 

the National Council of Educational R.esearch and Training, 
New DeIhl, for the year 1974-75. 

4. Assent to Bills 
Secretary-Generallaid on the Table foliowing four Bills passed by the 

Houses of Parliament during the current session and assented to:-
(1) Th,e Maternity Benefit (Amendment) Bill, 1976. 
(2) The Indian Standards Institution (Certification Marks) Amend-

ment Bill, 1976. . 
(3) The Iron Ore Mines and Manganese Ore Mines Labour Welfare 

Cess Bill, 1976. .. 
(4) The Beedi Workers Welfare Cess Bill, 1976. 
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',"-, 

. :~\~. 

5. Reports of Public AeCotmts"CmDmittee 
. i' 

Shri H. N. Mukerjee presented the following ,Reports of t.ne Public 
Accounts Committee:-

(1) Two Hundred and tenth Report r,elating to Naval Dockyard 
expansion Scheme on para II of the Report of the Comptroller 
a,nd Auditor General of India for the year 1973-74, Union Gov-
ernment (Defence Services). ' 

(2) Two Hundr,ed and sixth Report on Action Taken by Govern-
ment on the recommendations contained in their Hundred and 
Forty-eighth Report on paragraphs relating to Financial Re-
suIt-, and E~rnings of t~ Railways included in the Report of 
the Comptroller and Auditor General of India for the year 1972-
73, Union Government (Railways). 

Smi R. K. Sinha presented the Ninety-first Report of the Estimates 
Committee on Action Taken by Government on the recommendations con-
tained in their Seventy-fourth Report on the Ministry of Works and 
HOUsing-Directorate of Estates . 

7. Report of Committee on Public Undertakings 
Shri Nawal Kishore Sharma presented the Eighty-fifth Report of the 

Committee on Public Undertakiil.gs on the Hindustan Paper Corporation 
Limited. 

~L 
~.,'" 8. Report of Committee on Subordinate Legislation 

'~,', ';,,' ' ~r, im, at, i prem, ~labai Dajisahe~ Chavan. pre~nted the Nineteenth,' Be- , I, t of the Comml~t~e on Subordmate LeglslatIon. 'v" . Statement by MlDlSter It The Minister of External Affairs made a statement regarding recent 
, deve~opm.ents in our relations with the People's Republic of China. 

~, ~lO. The Budget (General)-1976-77-Demands for Grants 
~ 
¥ 
'~ 

'. 

Discussion on the Demands for Grants Nos. 64 to 66 for which the 
Ministry of Information and Broadcasting is responsible and the cut 
motions thereto moved on the 14th April, 1976, continued. 

The discussion was not concluded. 
11. Motion regarding Sixty-second Report of Committee, on Private 

Members' Bills and Resolutions 

Shri Shyama Prasanna Bhattacharyya moved the following motion:-

"That this House do agree with the Sixty-second Report of the 
Committee on Private Members' Bills and Resolutions present. 
ed to the House on the 14th April, 1976." 

The motion was a,dopted. 

[P.T.C 
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12. Private Member's Resolution-UDder' ~Dsicler.tio. 
~i H.N. Mukerj,eeconcluded his speech on the following Resolution 

moved by him on the 2nd April, 1976:-
"In view of the latest disclosures in several countries of the subver-

sive apd corrupting activities of the multinational corporations, 
this House urges upon Government to exercise the utmost 
vigilance against this menace- wltich confronts all dev.eloping 
countries and to take concrete measures to bar the entry into 
the nation's economic life of foreign and particularly U.S., 
multinationals." 

'Two amendments were moved by Sarvashri Balakrishna Venkanna 
Naik and M. C. Daga. 

The following Members took part in the debate:-
(1) Shri K. Lakkappa 
(2) Shri Era Sezhiyan 
(3) Sardar Swaran Singh Sokhi 
(4) Dr. Saradish Roy 
(5) Shrimati Savitri Shyam 

,(6) Shri Khemchandbhai Chavda 
(7) Shri Balakrishna Venkanna Naik 
(8) Shri Hanen Sen (Speech 'Unfinished). 

The discussion was not concluded. 
8 P.M. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 26th April, 1976). 

S. L. SHAKDHER, 
Secretary-General. 



LOK SABRA 

BULLETIN-PARTI 

[Brief Record of Proceedings] 

Monday, April 26, 1976IVaisakh'a' 6, 1898 (Satta) 

NO.~ 

11.01 A.M. 
1. OBITUARY REFERENCE 

The Speaker made a reference to the passing away of 5hrl Anil K. 
Chanda, who was a Member of the First, Second and 'the Fourth Lok 
Sabha. 

Thereafter, Members stood in silence for a short while as a .mark of 
respect. 

2. STARRED QUESTIONS 
Sta!'red Questions Nos. 525--529, 533 535-537 were orally answered. 

Replies to remaining questions were laid on the Table. 

3. UNSTAUED QUESTIONS 
Replies to Unstarred Questions Nos.· 2498-2532, 2534, 2536-2556 and 

2558-2595 were laid on the Table. 

4. PAPERS LAID ON THE TABLE 
The following papers were laid on the Table:-

(1) A copy each of the Detailed Demands for Grants {Hindi and 
English versions) of the following Ministries for. 1976-77:-

(i) Ministry of Agriculture and Irrigation. 
(li) Ministry of Finance. 
(iii) Ministry of Industry and Civil Supplies. 
(iv) Ministry of Works and Housing. 

(2) A statement (Hindi and. English versions) on the National 
Population Policy 

[P.TO. 
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(3) A copy of the Madras City Municipal Corporation (Amend-
ment) Act, 1976 (Hindi and English versions) (President's Act 
No 13 of 1976) published in Gazette of India dated the 17th 
April, 1976, under sub-section (3) of section 3 of the Tamil Nadu , 
State Legislature (Delegation of Powers) Act, 1976. 

(4) A copy of the Tamil Nadu Additional Sales Tax (Amendment) 
Act, 1976 (Hindi and English versions) President's Act No. 2 
of 1976 published in Gazette of India da,ted the 31st March, 
1976, under su~tion (3) of ~tion 3 of the Tamil Nadu 
State Legislature (Delegation of Powers) Act, 1976. 

(5) A copy each of the following President's Acts (Hindi and Eng-, 
lish versions) under sub-section (3) of section 3 of the GUJarat 
State 'Legislature (Delegation of Powers) Act, 1976:-

(i) 'The BOmbay $ales of Motor Spirit Taxation (Gujarat Amend-
" ment) Act, 1976 (President's Act No. 8 of 1976) published 

in Gazette of Indi~ dated the 31st March, 1976. 
(ii)" The Gujarat Sales Tax (Second Amendment) Act, 1976 
. (president's Act No. 10 of 1976) published in Gazette of 

India dated the 31st March, 1976. 
I 

(iii) The Gujarat State Tax '.:>n Professions, Trades, Callings and 
Employments Act, 1976 (President's Act No. 11 of 1976) 
published in Gazette of India dated the 31st March, 197,a 

(6) A copy each of the following Notifications (Hindi and English 
versions) under section 38 of the Central Excises and Salt Act, 
1944:-

(i) The Central Excise (Eleventh Amendment) Rules, 1976, 
published in Notification No. G.S.R. 536 in Gazette" of India 
dated the 10th April, 1976. 

(ii) The Central Excise (Twelfth Amendment) Rules, 1976, pub-
lished in Notificati·.:>n No. G.S.R. 548 in Gazette of India 
dated 17th April, 1976. 

(7) (i) A copy of the Delhi Sales Tax (First Amendment) Rules, 
1976, published in Notification No. F, 4/61/75-Finanee (General) 
in Delhi Gazette dated the 2nd February, 1976, under section 72 
of the Delhi Sales Tax Act, 1975. 

(il) A statement (Hindi and English versions) showing reasons-
(a) for not laying simultaneously the Hindi version of the above 

Notificati'.:>n and 
(b) for delay in laying the above Notification. 

(8) A copy of Notification No. G.S.R. 264(E) (Hindi and English 
versions) published in Gazette of India dated the 30th MarCh, 

'1976, issued under the Central Excise Rules, 1944 together 
with an explanatory memorandum. . 

(9) A copy each of the following Draft Notifications (Hindi and 
English versions) to be issued under sub-section (1) of section 
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.' 620 of the Companies Act, 1956 .. under sub-section ,(2) of section 
620 of the said Act:- ., -_ 

·(i) Notification No. 15/14/73-IGC regarding the applicability of 
sections 100, 101, 102, 103, 104, 391 and 394 of the Companies 
Act. 1956 to Mis. National Instruments Limited, Calcutta, 
a Government Cpmpany. . . . . ' , 

·(ii) Notification No. 15/14/75-1GC regarciing the applicabil'ity of 
section 187-C of the Companies Act, 1956 to Govel"llJnent 
Companies. 

·(iii) Notification No. 15/33/74-IGC regarding the applicability of 
section 370 of the Companies Act, 1956 to Government Com-
panies. ' 

*(iv) Notification No. 15/17/75-IGC regarding the' applicability 
of sub-section (1) of section 297 of the Col'1iJ;iames 'Act, 1t06 
to Government Companies. ' ' , 

.. (v) Notification No. 15/30/75-IGC regarding applicabili'tyof'~SeC
tions 198, 259, 268, 269, ~09l 310, 311, 387 and 388 of the Chm-
panies Act, 1956 to Government Companies. 

5. Reports of Public Accounts Commit.tee 
Sbri H. N. MukerJee presented the following Reports of the' Public 

Acc.ounts Committee:-
. (1) Two Hundred and Eleventh Report on Chapter IV of the"Re-

ports of the Comptroller and Audito:>r General of India for the 
years 1971-72 and 1972-73, Union Government (Civil). Revenue 
Receipts Volume II, Direct Taxes-Estate Duty, relating to:the 
Department of Revenue and Insurance. 

, (2) Two Hundred and Fourteenth Report on Action Taken by Gov-
ernment on the recommendations 'Jf the Public Accounts Com-
mittee contained in their Hundred and Seventy-second Report 
on Remissions and Abandonment of Customs Revenue-Imports 
of Ethyl Alcohol, relating to the Department of Revenue and 
Insurance. '. 

(3) Two Hundred and Fifteenth Report on Action Taken by Gov-
ernment on the recommendations of the Public Accounts Com-
mittee contained in their Hundred and Sixty-ninth Report on 
Outstanding Audit observations and Inspection Reports. 

G. R.eport and Minutes of Estimates Committee 
Shri Tulsidas Dasappa -presented the folbwing Report and Minutes of 

the Estimates Committee:-
(i) Hundredth Report on the Ministrv of Tourism and Civil Avia-

tion (Department of Tourism)-Tourism. 
(ii) Minutes of the sittings of the Committee relating to the above 

Report. .' 
1. Reports of Committee on Public Undertakings 

Shri Nawal Kishore Sharma _presented the following Reports of the 
Committee on Public Undertakings:"':'-' . ' 

(1) Eighty-second Report on Action Taken by Government on the 
--~·These notifications were previously laid on the Table on the 25th July. 
1975 and were re-Iaid under Rule 234(2) of the Rules of Procedure. 

"The notification was previously laid on the Table on the 20th; Jan., 
1976 and was re-laid under Rule 234(2) ·:>f the Rules of Pr~dure. 
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recommendations contained in their Sixty-eighth Report on 
Cotton Corporation of India Limited. 

(2) Eighty-fourth Report on Action Taken by Government on the 
recommendations contained in their Slixty-f()urth Report on 
Indian Petrochemicals Corporation Limited.. 

.8. 'fhe Budgje¢ (General)-1976-77-Demands for Gnats 
,(i) Discussion on the Demands for Grants Nos. 64 to 66 for which the 

Ministry of Information and Bpoadcasting is responsible and the cut 
motions thereto moved on the 14th April, 1976, continued and was con-
cluded. 

All the cut motions moved on the 14th April, 1976, were negatived. 
All the Demands for Grants (both Revenue Account and Capital Ac-

CGUnt) fQr which the Ministry of Information and BroadcastiI\g is res· 
ponsible for the amounts shown under column 4 of the printed List of 
Demand~ for Grant~Budget (General) for 197~77 were voted in full . 

. (il) Discussion on the Demands for Grants Nos. 71 and, 72 for which 
the Ministry of Petroleum is responsible commenced and was concluded. 

Three cut motions [Nos. 5 to 7] were moved and negatived. 
The Demands for Grants. (both Revenue Account and Capital ~ceount) 

for which the Ministry of Petroleum is responsible for the amounts shown 
under column 4 of the printed List of Demands for Grants-Budget 
(General) for 1976-77 were voted in full. 

{iii) COplbined discussion on the following items of business commenc-
ed:-

@(a) DEmlands for Grants Nos. 26 to 28 for which the Ministry of 
Education and Social Welfare is responsible. 

@(b) Demands for Grants NQS. 101 and 102 for which the Depart-
ment of Culture is responsible. 

Twenty-two cut motions [Nos. 1 to 4, 6 to 9, 76 to 78 and 81 to 91] to 
the Demands for Grants for which the Ministry of Education and Social 
Welfare is responsible, were moved. 

Six. cut motions [Nos. 1 to 6] to the Demands for Grants for which the 
Department of Culture is responsible, were moved. 

The discussion was not concluded. 
9. Statements by M~ 

£ (1) The Minister of Parliamentary Affairs made a statement reg8rd. 
ing change in the order of discussion and v-.:>ting on the Demands for 
Grants relating to the Ministry of Health and Family Planning. 

The House agreed. 
(2) The Minister of Education, Social Welfare and Culture made a 

statement clarifying a point raised today on Starred Question No. 533 re-
garding birth place of Lord .Buddha. 
,6.~1 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 27th April, 1976). 

@Discussed together. 
£Made at •. 10 P.M. 

S. L. SHAKDHER, 
Secretary-General. 



LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, April 27, 19761Vaisakha 7, 1898 (Saka) 

No. 564 
11;01 A.M. 
1. St8l'll'ed. Questions 

Starred Questions Nos. 542, 544-547, 550, 551, 553, 554 559' and 563 
were orally answered. Replies to remaining questions were laid on 
the Table. 

2. Unstarred Questions ./ 
Replies to Unstarred Questions Nos. 2596-2609, 2611-2710:2712-2724 

and 2726 were laid on the Table. 

3. Paper Laid. o~ the Table 
A copy of Notifica1ion No. G.S.R. 276(E) (Hindi and English versions) 

published in Gazette of India dated the 1st April, 1976 containing Order 
regarding extension of (i) the Kerosene (Fixation of Ceiling Prices) 
Order, 1970; (Ii) the Light Diesel Oil (Fixation of Ceiling Prices) Order, 
1978 and (iii) the Furnace Oil (Fixation of Ceiling Prices and Distribu-
tion) Order, 1974 to the State of Sikkim, was laid on the Table under 
sub-section (6) of section 3 of the Essential Commodities Act, 1955. 

4. Reports of Publie Accounts Cemmittee 
8hri H. N. Mukerjee presented the following Reports of the Public 

Accounts Committee:-
(1) Two Hundred and Twelfth Report relating to Customs Re-

ceipts (Departmen1 of Revenue and Insurance) on Paragraphs 
relating to Customs Receipts included in the Report of the 
Comptroller and Auditor General of India for the -year 1972-
73, Union Government (Civil), Revenue Receipts. Volwne ;r, 
Indirect Taxes. 

(2) Two Hundred and Thirteenth Report on Action Taken by Gov-
ernment on the recommendations contained in their Hundred 
and Forty-ninth Report on Bangladesh Refugees (Department 
of Rehabilitation). 

(3) Two Hundred and Seventeenth Report on Accounting and 
Procedural Matters [Department of EcOJ~omic Affairs and 
Ministry of Finance (Defence)]_ 

1 
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Zi. Reports of Estimates Committee 
Shrt R. K. Sinha presented the following Reports of the Estimates 

Coommittee:-
(1) Ninety-eighth Report on the Ministry of Finance (Department 

of Expenditure)-Delegation of Finaneial Powers. 
(2) Ninety-fifth Report on Action Taken by Government on the 

recommendations contained in their Sixty-ninth Report on 
the Planning Commission-Development of Backward Areas. 

6. Statement by Mi'nister 
The Deputy Minister of Home Affairs made a ~tatement about the in~ 

cidents that occurred in the Turkman Gate area of Delhi on the 19th 
April, 1976. 

7. The Budget (General)-1976-77-Demands for Grants 
Combined discussion on the following items of business continued 

and was concluded:-
·(i) Demands for Grants Nos. 26 to 28 for which the Ministry of 

Education and Social Welfare is responsible and the cut 
motions thereto moved on the 26th April, 1976. 

·(ii) Demands for Grants Nos. 101 and 102.for which the Depart-
ment of Culture is responsible and the cut motions thereto 
moved on the 26th April, 1976. 

All the cut motions to the Demands for Grants for which the Min-
istry of Education and Social Welfare is responsible, moved on the 26th 
April, 1976, were negatived. . 

All the cut motions to the Demands for Grants for which the. Depart-
ment of Culture is responsible, moved on the 26th April, 1976, were 
negatived. 

All the Demands for Grants (both Revenue Account and CapiW 
Account) for which the Ministrv of Education and Social Welfare is 
responsible for the amounts shown under column 4 of the 'printed List 
of Demands for Grants-Budget (General) for 1976-77 were voted in 
Wi . 

The Demands for Grants (Revenue Account) for which the Depart~ 
ment of Culture is responsible for the amounts shown under column 4 
of the printed List of Demands for Grants-Budget (General) for 1976-
77 were voted in full. 
6.10 P.M. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 28th April, 1976). 

.Discussed together. 
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S. L. SHAKDHER, 
Secretary-General 



LOK SABRA 

BULLETIN--PART I 
[Brief Record of Proceedings] 

Wednesday, April 28, 1976lVaisakha 8, 1898 (Saka) 

NO.56S 
11.01 A.M. 
1. Starred QuestiODS 

Starred Questions Nos. 568, 570, ~72, 576, 578, 582 and 563 were orally 
answered. Reply to Starred Question No. 571 had been postponed for 
answer on 12-5-76. Replies to Starred Questions Nos. 566, 567, 569, 573-
575, 577, 579, 580, 384 and 585 were laid on the Table . 

.2. UnstaJred Questions 
Replies to l.1nstarred Questions Nos. 27Z7-2743, 2745-2753, 275~ 

2770, 2772-281:i and 2817-2851 were laid on the Table. 

3. ·Papers laid 00 the Table 
The following papers were laid on the Table:-

(1) A copy each of the following papers (Hindi. and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government on the working ·)f the Tunga-
bhadra Steel Products Limited, for the year 1974-75. 

(ii) Annual Report of the Tungabhadra Steel Products Limited, 
for the year 1974-75 along with the Audited Accounts and 
the comments of the Comptroller and Auditor General 
thereon. 

(2) A copy of Notification No. 5.0. 184(E) (Hindi and English 
versions) published in Gazette of India dated the 9th March, 
1976- regarding the continuance of control over the manage-
ment of ~essrs Gresham and Craven of India Private 

... Umited, Calcutta, under sub-section (2) of section 18A of the 
." Industries (DeveloJlment and Regulation) Act, 195]. 
(3) A copy of Draft Notification No. 15/16/76-IGC (Hindi and 

English versions) to be issued under sub-section (1) of section 
620 of the Companies Act, 1956 rw:garding applicalb.iIity of 
sections 100, 101, 102, 103, 391, 392 and 394 of the Companies 
Act, 1956 to Government Comparues, under sub-section (2) 

. of section 620 of the said Act. 
[P.T.O. 
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(4) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 3 of the All India 
Services Act, 1951 :--

(i) The Indian Administrative Service (Fixation of Cadre Strength) 
Seventh Amendment Regulations, 1976, published in Noti-
fication No. G.S.R. 278(E) in Gazette of India dated the 
3rd April, 1976. 

(ii) The Indian Administrative Service (Fixation of Cadre 
Strength) Ninth Amendment Regulations, 1976, published 
in Notification No. G.S.R. 286(E) in Gazette of India dated 
the 6th April, 1976. 

(iii) The Indian Administrative Service (Pay) Eighth Amendment 
Rules, 1976, published in Notification No. G.S.R. 287(E) 
in Gazette of India dated the 6th April, 1976. 

(iv) The Indian Police Service (Fixation of Cadre Strength) Fourth 
Amendment Regulations, 1976, published in Notification 
No. G.S.R. 294(E) in Gazette of India dated the 14th April, 
1976. 

(v) The Indian Police Service (pay) Third Amendment Rules, 
1976, published in Notification No. G.S.R. 295(E) in 
Gazette of India dated the 14th April, 1976. 

(vi) The Indian Administrative Service (Recruitment) Amendment 
Rules, 1976, published in Notification No. G.S.R. 468 in 
Gazette of India dated the 3rd April, 1976. 

(vii) The Indian Police Senice (Recruitment) Amendment Rules, 
1976, published in Notilication No. G.S.R. 501 in Gazette 
of India dated the 10th April, 1976. 

(viii) The Indian Administrative Service (Appointment by Promo-
tion) Amendment Regulations, 1976, published in Notifica-
tion No. G.S.R. 502 in Gazette of India dated the 10th 
April, 1976, 

(ix) The Indian Police Service (Fixation of Cadre Strength) Third 
Amendment Reguluti<ms, 1976, published in Notification 
No. G.S.R. 503 in Gazette of India dated the 10th April, 
1976. 

(x) The All India Services (Death-cum-Retirement Benefits) Fourth 
Amendment Rules, 1976, published in Notification No. 
G.S.R. 504 in Gazette of India dated the 10th April, 1976. 

(xi) The Indian Admini~trative Service (Fixation of Cadre 
Strength) Eighth Amendment Regulations, 1976, published 
in Notification No. G.S.R. 505 in Gazette of India dated the 
10th April, 1976. 

(5) A copy of the Ministers' (Allowances, Medical Treatment a?d 
other Privileges) Amendment Rules, 1976 (Hindi and Enghsh 
versions) published in Notification No. G.S.R. 291(E) in 
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Gazette of India Gated the 8th April, 1976. under sub-section 
(2) of section 11 of the Salaries and AIlow~ces of Ministers 
Act, 1952. 

4. Report of Committee on Private MembersJ Bills and Resolutions 

Shri G. G. Swell presented the Sixty-third Report of the Committee 
on P!'ivate Members' Bills and Resolutions. 

5. Reports of PuJ.lic Accounts Committee 

Shri H. N. M~erjee presented the following Reports of the Public 
Accounts Committee:-

(1) Two Hundred and Sixteenth Report on ActIon Taken by Gov-
ernment on the recommendations contained in their Hundred 
and Sixty-sixth Report on 'Ban on Trade with Portugal and 
BOAC Gold Smuggling Case'. 

(2) Two Hundred and Twentieth Report on 'J)elays in fU!'nishing 
Action Taken Notes' by GoveIlUIlent. 

6. Reports of Estimates Committee 

Shri Tulsidas Dasappa presented the following Re{Kll'ts of the Esti-
mates Committee:-

(1) Ninety-ninth Report on the Ministry of HIlme Affairs-Union 
Territory of Chandigarh. 

(2) Hundred-first Report on the Ministry of Shipping and Trans-
port-Border Roads. 

(3) Ninetieth Report on Action Taken by Government on the re-
commendations contained in their Sixty-eighth Report on the 
Ministry of Energy (Department of Coal)-Availability and 
Distribution of Coal. 

7. Report of Committee on Petitions 

Shri Jagannath Rao presented the Twenty-ninth Report of the Com-
mittee,on Petitions. 

)"-The Budget (General)-1976-77-Demands for Grants 

DisCUsSion on the Demands for Grants Nos. 46 to 48 for which the 
Ministry of Health and Family Planning is responsible commenced. 

Thirty cut motions [Nos. 3 to 8 and 18 to 41l were moved. 

The discussion was not concluded. 

[P.T.O. 
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9. Half-lID-Hour Discussion 

Shri. Bhogendra Jha raised a half-an ... hour di.scusSioJl on points arising 
out of the answers giveh on the 7th April, 1976 t~ Starred Question Nos. 
434 and 439 regarding CIA links of various organizations and funds~ 
received by a charitable society from abroad. T~ 

Shri F. H. Mohsin replied to the discussion. 
6.51 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 29th April, 1976). 

4 
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S. L. SHAKDHER; 
Secretary-General. ~~~ 



LOK SABRA 
., 

BULLETIN-PART I 

(Brief Record of Proceedings) 

Thursday, April 29, 1976jVaisakha 9, 1898 (Saka) 

No. 561 
11 .• 1 A.M. 

1. Swred Questions 
StalTed Questions Nos. 586-589,592-595,600,601 and 605 were orally 

answered. Replies to Starred Questions Nos. 590, fi91. 596-599, 602 and 
603 were laid on the Table. 

2. Uostarred QuestioDfi 
Replies to Unstarred Questions Nos. 28~2900 and 2902-2944 were 

laid on the Table. 
-So . Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following papers (Hindi and English 

versions) under sub-section (1) of section 6l9A of the Com-
panies Act, 1956:-
(i) Review by the Government on the WOl'king of the Steel 

Authority of India limited, for the years 1974-'15. 
(ii) Annual Report of the Steel Authority of India Limited, 

for the year 1974-75 along with the Audited Accounts and 
the comments of the Comptroller and Auditor General 
thereon. 

(2) A copy of the Tamil Nadu Motor Vehicles Taxation (Amend .. 
ment) Act, 1976 (Hindi and English versions) (President's Act 
No. 3 of 1976) published in Gazette of Indi:l, dated the 31st 
March, 1976, under sub-section (3) of section 3 of the Tamil 
Nadu State Legislature (Delegation of Powers) Act, 1976. 

(3') A copy of the Bombay Motor Vehicles Tax (Gujarat) Secon" 
Alnendment) Act, 1976 (Hindi and English versions) (Presi-
dent's Act No. 7 of 1976) published in Gazette of India, dated 
the 31st March, 1976, under sub-6ection (3) of section 3 of the 
Gujarat State Legislature (Delegation of Powers) Act, 1976. . 

[p.TO. 
1 



(4) A copy of the Payment of Wages (Mines) Se.::ond Amendment 1 
Rules, 1976 (Hindi and English versions) published in Notifi., 
cation No. G.S.R. 426 in Gazette of India, dated the 20th Marcht 
1976, under sub-section (6) of section 26 of the Payment of 
Wages Act, 1936. 

(5) A copy of the Coal Mines Family Pension (Amendment) 
Scheme, 1976 (Hindi and English versions) published in Notifi· 
cation No. G.s.R. 465 in Gazette of India, dated the 27th March, 
1976, under section 7A of the Coal Mines Forovident Fund, 
Family Pension and Bonus Schemes Act, 1948 . 

• (6) A copy 'Of the Coal Mines (Nationalisation) Amendment Ordil\, 
nance, 1976 (No. '3 of 1976), promulgated by the President ot"} 
the 29th April, 1976. 

t. Report of Public 'Accounts Committee 
8hri H. N. Mukerjee presented the Two Hundred and Eighteenth 

R.ePO'1't of the Public Accounts Committee on paragraph 11 of the Report 
of the Comptroller and Auditor General of India fot the year 1973-74, 
Union Government (Civil), Revenue Receipts, Volume I, Indirect Taxef 
relating to CustomS-.'Illegal Import of Gold'. 

5. Report of Estimates Committee 

. Shri R. K. Sinha presented the Hundred and Second Report of the 
Estimates Committee on the Ministry of Health and Family, Planning-
All India Institute of Medical Sciences. 

c; Reports of Commitee on Public Undertakings 

Shtri Nawal Kishore Sharma presented the following Reports of the 
Committee on Public Undertakings:-

" (1) Eighty-eighth Report on Hindustan Zinc Limited. ':: 

(2) Eighty-sixth Report on Action Taken by Government on the 
recommendations C'Ontained in their Sixty-third Report on 
National Seeds Corporation Limited. 

(3) Eighty-seventh Report on Action Taken by Government on the 
recommendations contaied in their Sixty-third Report on 
National Textile Corporation Limited. 

7. The Budget (General)-l.97&-77-Demands for Grants 

(i) Discussion on the Demands for Grants Nos. 46 to 48 for which 
the Ministry of Health and Family Planning is responsible and the cut 
motions thereto moved on the 28th April, 1976. continued and was con-
cluded. . . ' . 

All the cut motions moved on the 28th April, 1976, were negatived. 

*Laidat 6.07 P.M. by the Minister of Energy while replying to the 
discussion on the Demands for Grants relating to the Ministry of Energy. 
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All the Demands for Grants (both Revenue Account and Capital 
Account) for which the Ministry of Health and Family Planning is res-
ponsible for the amounts shown under column 4 of the printed List of 
Demands for Grants-Budget (General) for 1976-77 were voted in full. 

(ii) Discussion on the Demands for Grants Nos. 29 to 31 for which the 
Ministry of Energy is responsible commenced. 

Twenty cut motions (Nos. 1, 2, 4 to 9 and 11 to 22) were moved. 
The discussion was not concluded. 

6-08 P.M. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 30th April, 1976). 

3 

S. L. SHAKDHER, 
Sec!'etary-General. 



11.02 A.M. 

WK SABRA 

BULLETIN-PART· I 
[Brief Reoord of Proceedings] 

Friday. April 30, 1~76/Vaisakha ]0, 1898 (Saka) 

No. 567 

!;1. Starred Questions 
, 

Starred Questions Nos. 606, 608, 609, 611, 613, 615 and 618 were orall), 
. answered. Replies to Starred Questions Nos. 607, 610, 614, 616 and 
61~27 were laid on the Table. 
z. Unstavred Questions 

Replies to U nstarred QuesHons Nos. 2946-2986, 2988--3048, 3050-
3078, 3080-3098 and 3100-3103 were laid on the Table. 
3. Short Notice Question 

Reply' to Short Notice Question No.3 addressed to the Minister of 
Railways regarding "Steps to check fire incidents in suburban trains in 
Bombay area." was orally answered and supplementaries were also 
answered thereon. 
4. ~ Laid on the Table 

The folloWing papers were laid on the Table:-

. (1) A copy each of the following Notifications (Hindi and English ver-
sions) under section 159 of the Customs Act, 1962:-

(i) G.S.R. 300(E) published in Gazette of India dated the 22nd 
April, 1976, together with an explanatory memorandum. 

(ii) G.S.R. 303(E) published in Gazette of India dated the 26th 
April, 1976 together with an explanatory memorandum. 

(2) A copy each of Notification Nos. G.S.R. 297(E) and 298(E) 
(Hindi and English versions) published in Gazette of India 
dated the 21st April, 1976, issued under the Central Excise 
Rules, 1944 together with an explanatory memorandum. 

(3) A COPf of the Nationalised Banks (Management and Miscella-
neous Provisions) (Amendment) Scheme, 1976 (Hindi and 
English versions) published in Notification No. S.O. 1088 jn 
Gazette of India dated the 20th March, 1976, under sub-section 
(5) of section 9 of the Banking Companies (Acqui.Gitil"}n and 
Transfer of Undertakings) Act, 1970. 
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(4) A copy of the Subsidiary Banks (Appointment of Employee 
Directors) (Amendment) Rules, 1976 (Hindi and English ver-
sions) published in Notification No. S.O. 1090 in Gazette of 
India dated the 20th March, 1976, under sub-section (3) of 
section 62 of the State Bank of India (Subsidiary Banks) Act, 
1959. 

(5) A copy of the Annual Report (HiDdi and English veI'sions) of 
the General Lnsurance Corporation of India, Bombay for the 
year ended 31st December, 1974, along with the Audited Ac-
counts and the comments 'Of the Comptroller and Auditor 
General thereon, under sub-section (1) of section 619A of the 
Companies Act, 1956 . 

(6) A copy each of the mllowing Reports (Hindi and English 
versions) under article 151(1) O!f ~he C'Onstitution:-
(i) Report of the Compkoller and Auditor General of India for the 

year 1974-75, Union Government (Posts and Telegraphs). 
(ii) Report of the Comptroller and Auditor Genera] of India fW' 

the year 1975-Union Government (Commercial)-Part n-
Appraisal of the working' of the Garden Reach Workshops 
Limited. 

(7) A copy o~ Appropriation Accounts, Posts and Telegtaphs for 
the year 1974-75 (Hindi and English versions). 

(8) A copy of the Audited Accounts (Hipdi and English' versions) 
of the Central Silk Board for the year 1973-074, under sub-
section (4) of section 12 of the Central Silk Board Act, 1948. 

5. Papers relating to Committee on Public Undertakings-Laid on the 
Table 

Shri Ram. Surat Prasad laid on the Table a statement showing replies 
to the reoommendations included in Chapter V of the Seventy-first Re-
port of the Committee on Public Undertakings on Action Taken by Gov-
ernment on their Fiftieth Report on Fertilizer Corporation of India Limit-
ed (Marketing and Distribution) which were not furnished by Govern-
ment in time for inclusion in the Report. 
6. Assent to Bills 

Secretary-Gener.al laid on the Table copies, duly authenticated by the 
Secretary-General of Rajya Sabha, of the following nine Bills .passed by 
the Houses of Parliament during the current session and assented to:-

(1) The Indian Lighthouse (Amendment) Bill, 1976. 
(2) The Warehousing C'Orporations (Amendment) Bil1,t976~ 
(3) TIle High Court at Patna (Establishment of a Permanent Bench 

at Ranchi) Bill, 1976. 
(4) The Comptroller and Auditor-General's (Duties, Powers and 

Conditions of Service) Amendment Bill, 1976. 
(5) The Departmentalisation of Union Accounts (Transfer of Per-

sonnel) Bill, 1976. 



(6) The Standards of Weights and Measures Bill, 1976. 
(7) The Iron Ore Mines and Manganese Ore Mines Labour Welfare 

Fund Bill, 1976. 
(8) The Beedi Workers Welfare Fund Bill, 1976. 
(9) The Betwa River Board Bill, 1976. 

7. Reports of PUWk l\ecounts Committ ... ae 
Shri H. N. Mukerjee presented the following Reports of the Public 

Accounts Committee:- -
(1) Hundred and Seventy-fourth Report on Cash Assistanee-..:Para-

graphs 30 and 31 of the Report of the Comptroller and Auditor 
General of India for the year 1972-73, Union Governrnent (CivU) 
relating to the Ministry of Commerce. 

(2) Hundred and Seventy·eighth Rep:>rt on Cash Assistance for 
Export of Man-made Fabrics-Paragraph 29 of the Report of 
the Comptroller and Auditor General of India for the year 
1972-73, Union Government (Civil) relating to the Ministry of 
Commerce. 

(3) Hundred and Ninety-fourth Report on Import of Textile Machi-
nery-Paragraph 31 of the Report of the 'Comptroller and 
Auditor General of India for the yeat 1973-74, Union Govern· 
ment (Civil) relating to the Ministry of Commerce. 

(4) Two Hundred and Nineteenth Report on Cus~s Receipts-
Paragraph, of the Report of the Comptroller and Auditor 
General of India fOT the year 1973-74, Union Government 
(Civil) ,_ Revenue Receipts, Volume I, Indirect Taxes relating 
to Customs. 

(5) Two Hundred and Twenty-first Report on OJmputerisation in 
Government Departments-Department of Electronics. 

(6) Two Hundred and Twenty-second Report on Regularisation of 
Contingency Fund Advances-Ministry of Finance {Department 
of Economic Mairs). 

(7) Two Hundred .#UJd Twenty·third Report on ·Controlled C'loth-
Paragraph 30 of the Report of the. Comptroller and Auditor 
Genetal of India for the year 1973-74, Union Government 
(Civil) relatinJ! to the Ministry of Commeree. 

8. 'Bqorts of Estimates Committee 
Shri R. K. Sinha presented the folloWing Reports of the Estimates 

Committee:-

(1) Ninety-seventh Report on the MinistrvOf Works, .and Housing 
-Slum Clearance and Housing Schemes. 

(2) Ninety-third Report on Action Taken by Government on the 
recommendations contained in their Seventy-sixth Report on 
the Ministry of Agriculture and IrrigatP.)n (Department of Agri. 
culture )-Production of Foodgrains. 

[P.T.O. 
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(3) Ninety-fourth Report on Action Taken by Goverrun.enton the 
recommendation-; contained in their Seventy-fifth Report on 
the Ministry of Shipping and Transport-Transport Coordina-
tion. 

(4) Ninety-sixth Report on Action Taken by Government on the 
recommendations contained in their Seventy-eighth Report on 
the Ministry of Steel and Mines (Department of SteeI)-Plan-
ning-development, production, distribution etc_..:>f Iron and S.teel 
and Ferro-Alloys. 

9. Reports and Minutes of Committee on PuDlic Undertakings 
Shri RamSurat Prasad presented the following Reports and Minutes 

of the Committee on Public Undertaking3:-
(1) (i) Eighty-ninth Report on Foreign OJIlaboration in Public 

Undertakings. 
{ii) Minutes of the sittiD;gs of the Committee relating to the above 

Report. . 

(2) Ninetieth Report on Action Taken by Government on the re-
commendations contained in their Sixty-ninth Report on 
Cement OJrporation of India Limited. 

(3) Minutes of the sittings of the Committee relating to Eighty-
eighth Report on Hindustan Zinc Limited. 

(4) MUiutes of the sittings of the Committee relating to Eighty-
!ifth Report on Hindustan Paper Corporation . 

. J~,IMinutes of the sittings of the Committee relating toPmcedural 
.' and Mi3cellaneous Matters. 

(6) Minutes of the sittings of the Committee relating to Reports on 
Action Taken by Government on Reports of the Committee. 

10. Report of Committee on Absence of Members 
Shri S. M. Siddayya presented the Twenty-seventh Report of the Com-

mittee on Absence oI Members from the Sittings of the House . 

... 1L The Budget (General)-1976-77-Demands for Grants 
(i) Discussion on the Demands for Grant; Nos. 29 to 31 for which the 

Ministry of Energy is responsible and the cut motions thereto moved on 
the 29th April, 1976, continued and was concluded. 

All the cut motions moved on the 29th April, 1976, were negatived. 
All the Demands for Grants . (both Revenue Account and Capital 

AcC';:mnt) for which the Ministry of Energy is re3ponsible for the 
amounts shown under column 4 of the printed List of Demands for Grants 
-Budget (General) for 1976-77 were v'oted in full. 

(ti) Discussion on the Demands for Grants Nos. 13 and 14 for which 
the Ministry of Commerce is re,ponsible commenced. 

Twenty-seven cut motions [Nos. 3, 8 to 31, 38 and 39]. were moved. 
The discussion was not concluded. 



12. MotioR regarding Sixty-thinl Report of Committee on Private Mein· 
bers' Bills and Resolutions 

Chaudhry Dalip Singh moved the following motion:-
"That tAis House do agree with the Sixty.:.thit'dReport of the Com-

mittee on Private Members' Bill, and Resolutiof\.s' presented to 
. the House on the 28th April, 1976." 

The motion was adopted. 

13. Private Member's Resolution-Negatived 
\/ 

Discussion on the following Resolution moved by Shri H. N. Mukerjee 

,. 

un the 2nd April, 1976 and the amendments thereto moved on the 15th 
April, 1976. continued:-' 

"In view of the latest disclosures in several countries of the ·sub· 
versive and corrupting activities of the multinational corpora-
tions, this House urges upon Government to exercise the utmost 
vigilance against this menaCe which confront> all developing 
countries and to take concrete measures to bar the entry into 
the nation's economic life of foreign, and particularly U.S., 
multination8;ls." 

The following Members took part in the debate:-
(1) Shri Ranen Sen 
(2) Shri Bhagwat Jha Azad 
(3) Shri Tridib Chaudhuri 
(4) Shri M. C. Daga 
(5) Shri Vayalar Ravi 
(6) Shri Sat Pal Kapur 
(7) Shri Vasant Sathe 
(8) Shri T. A. Pai 

Shri H. N. Mukerjee replied to the debate. Both the amendments 
moved were negatived. The Resolution was also negatived. 
14. PRIVATE MEMBER~ RESOLUTION-Under consideratioR 

Shri A K. Gopalan moved the following Resolution:-
''This Hou,e is of the opinion that in order to make it possible for 

the people to be involved in the democratic process and deve. 
lopmental activities the freedom provided under the COl1&-
titution to the individuals, organisations and political parties 
to carry on their legitimate political activities should be res-
tored, all political prisoners be released, and the pres3 censor-
ship established after the proclamation of the Emergency and 
the recently adopted press acts should be repealed." 

His speech was not ·concluded. 
6 P.M. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 3rd May, 1976). 
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S. L. SHAKDHER, 
Secretary-General 





LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, May 3, 19761Vaisakha 13, 1898 (Saka) 

No. 568 
11.03 A.M. 
1. Starred Questions 

Starred Questions Nos. 628, 631, 632,635, 637, 639, 641, 643, 644 and 646 
were orally answered. Replies to remaining questions were laid on the 
Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 3104-3150, 3152-3168, 3170--
3{ 73, 3175, 3178-3203 were laid on the Table. 

3. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Gujarat Education Cess (Amendment) Act, 1976 
(Hindi and English versions) (President's Act No. 9 of 1976) 
published in Gazette of India dated the 31st March, 1976, under 
sub-section (3) of section 3 of the Gujarat State Legislature 
(Delegation of Powers) Act, 1976 together with an explanatory 
memorandum. 

(2) A copy of the Annual Report (Hindi and English \iel'Sions) of 
the Himachal Pradesh Agro-Jndustries Corporation Limited, 
Simla, for the year 1974-75 along with the Audited Accounts, 
under sub-see1ion (1) of sectiOn 619A of the Cornpa.JJies Aqt, 
1956. 

(3) A couy of <the Certified Accounts (Hindi and English versions) 
of the Indian Institute of Technology, Kharagpur. for the year 
1973-74 along with the Audit Report .thereon, under bUb-section 
(4) of section 23 of the Institutes of Technology Act, 1961. 

(4) A copy each of the following Notifications (Hind.i and English 
versions) under section 159 of the Customs Act, 1962:-

(1) Notification No. 76-Customs [G.S.R. 321(E)], 77-Customs 
[G.S.R. 322 (E) ] and 78-Customs [G.S.R. 323(E)1 published 
in Gazette of India dated the 3rd May, 1!t76 together with an 
explanatory memorandum. 

[P.T.O. 



(il) Notification No. 79-Customs [G.S.R. 324(E)] pub).ished in 
Gazette of India dated the 3rd May, 1976 together with an ex-
Planatory· memO!"andum. . . r 

(5) A copy of Notification No. G.S.R. 314(E) (Hindi and English 
versions) published in Gazette of India dated the 1st May, 1976, 
under sub-section (2) of section 4A of the Indian Tariff Act, 
1934. 

4. Leave of Absence 
The following Members were granted leave of absence from the sittings 

of the House for tile periods mentioned against each:-
(1) Shrimati Shakuntala Nayar 

(2) ShriT.S. Lakshmanan 

(3) Shri P.A. Saminathan 

(4) ShriBishwanathJhunjhunwala . 

(5) ShriMahadeepak Singh Shakya 

(6) Shrimati Gayatri Devi 

(1) Shri C. Cnittibabu . 

(8) Shri Madhu Dandavate 

(9) ShriShyamnandan Mishra 

(10) Shri Murasoli Maran 

(I I) SlIxi Samar Guha • 

(12) SlIxi R. N. Goenka. 

(13) Shri Jagannathrao Joshi 

• 8th March to 8th April, 1976; 14th and 15th April ard' ~ 
26th April to 20th May, 1976 (Sixteenth Session). 

12th JanuarY to 6th FebruarY, 1976 (Fifteenth Sessior ).; 
8th March to 8th April, 1976 and 14th April, 1976 
(Sixteenth Session). 

3rj to 6th February, 1976 (Fifteenth Session); 8th 
March to 8th April, 1976; 14th and Isth April, 1976 
and 26th April to 16th May, 1976 (Sixteenth Ses-
sion). 

19th JanuarY to 6th February, 1976 (Fifteenth Session); 
8th March to 8th April, 1976; 14th and 15th April, 
1976. (Sixteenth Session). 

6th FebruarY, 1976 (Fifteenth Session); 8th March to 
8th April, 1976; 14th and 15th April, 1976 and 26th 
April to 19th May, 1976 (Sixteenth Session). 

26th March to 8th April, 1976; 14th and 15th April, 
1976; and 26th April to 220d May, 1976· (Sixteenth 
Session). 

""" 
5th. to 8th April, 1976, 14th and 15th April, 1976 ard . 

26th April to 2znd May, 1976 (Sixteenth Session). 

15th to zznd May, 1976 (Sixteenth Seesion). ",1, 

15th to 22nd May, 1976 (Sixteenth Session). 

16th to Z20d May, 1976 (Sixteenth Session). 

16th to 2zod May. 1976 (Sixteenth Session). 

16th to 22nd May, 1916 (Sixteellth Session). 

15th to und May, 1976 (Sixteenth Session). 

5. Motion for E1eetion to Committee 
Prof. S. Nurul Hasan moved the following motion:-

"That in pursuance of the provisions contained in rules 4(ii) to (iv) 
and 15 of the Rules and Regulations of the Indian School of 
Mines, Dhanbad, the members of this House do proceed to elect, 
in such manner as the Speaker may direct, two members from 
among themselves, to serve as members of the General Council 
of the !Indian School of Mines, Dhanbad. subject to the other 
provisions of the said Rules and Regulations". ,:<' 

The motion was adopted. 



6. The Budget (General)-1976-77-Demands for Grants 
(i) Discussion on the Demands for Grants Nos. 13 and 14 for which 

the Ministry of Commerce is responsible and the cut motions thereto 
moved on the 30th April, 1976, continued and was concluded. 

All the cut motions moved on the 30th April, 1976, were negatived. 
The Demands for Grants (both Revenue Account and Capital Account) 

for which the Ministry of Commerce is responsible for the amounts 
shown under column 4 of the printed List of Demands for Grants-
Budget (General) for 1976-77 were voted in full. 

(ii) Discussion on the Demands for Grants Nos. 1 to 10 for which the 
Ministry of Agriculture and Irrigation is responsible commenced. 

Sixty-eight cut motions [Nos. 14 to 35, 37 to 56, 59 to 64, 72 to 74, 86 
to 95 and loo to 108] were moved. 

The discussion was not concluded. 

6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 4th May, 1976). 
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s. L. SHAKDHER, 
SecretMy-GenerGl., 



LOK SABRA 

BULLETIN-PART .1 
[Brief Record of Proceedings] 

Tuesday, May 4, 1976/Vaisakha 14, 1898 (Salta) 

NO. 569 
11.02 A.M. 
1. Starred Questions 

Starred Questions Nos. 648-650, 652, 656, 658-660 and 664: were 
orally answered. Replies to Starred Questions Nos. 61, 653, 655, 657, 
661; 662 and 665-667 were laid on the Table. . 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 3204-3214, 3216-3296 and 3298-
3305 were laid on the Table 
3. Statement by Minister 

The Minister of Parliamentary Affairs made a statement that in order 
lIP" to provide more time for discussion on the Demands for Grants relating 

to the Ministry of Agriculture and Irrigation, the House might sit upto 
7.30 P.M. today and upto 6.30 P.M. on the 5th May, 1976: 

~~,: 
~. The House agreed. 

H, 
4. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following Notifications (Hindi and English 

versions) under section 159 of the Customs Act, 1962:-
(i) G. S. R. 583 published in Ga.zette of India dated the 24th 

April, 1976 together with an explanatory memorandwn. 
(it) G.S.R. 584 published in Gazette of India dated the 24th 

April, 1976 together with an explanatory memorandum. 
(ili) G. S. R. 585 published in Gazette of India dated the 24th 

April, 1976 together with an explanatory memorandum. 
(iv) G.S.R. 586 published in Gazette of India dated the 24th 

April, 1976 together with an explanatory memorandum. 
(2) A copy of Notification No. G.S.R. 587 (Hindi and English 

versions) publislied in Gazette of India dated the 24th April 
1976 issued under the Central Excise Rules, 1944 together wUh 
an explanatory memorandum.. 

[P.T.O. 



(3) A copy of the Delhi Sales Tax (Third Amendment) Rules. 
1976 (Hindi and English versions) published in Notification 
No. F. 4125176-Fin. (G) in Delhi Gazette dated the 24th April. 
1976, under section 72 of the Delhi Sales Tax Act, 1975. 

(4) (a) A COpy each of the following Reports of th~ Monopolies 
and Restrictive Trade Practices Commission under section 62 
of the Monopolies and Restrictive Trade Practices Act, 1969:-

(i) Report under section 22'(3) (b) of the said Act in the case of 
Mis. Ballarpur Paper and Straw Board Mills Limited, New 
Delhi and the Order dated the 28th February, 1976 of the 
Central Government thereon. 

(ii) ~rt under section 22(3) (b) of the said Act in the case 
of Mis. Rallis India Limited, Hombay and the Order dated 
the 9th February, 1976 of the Central Government thereon. 

(b) Two statements explaining the reasons for not laying simul-
taneously the Hindi versions of the Reports and Orders of 
the Government thereon mentioned. above. 

(5) A copy of the Railways Red Tariff (Fourth .Amendment) Rules, 
1976 (Hindi and English versionS) published in Notification 
No. G.S.R. 601 in Gazette of India dated the 24th April, 1976, 
issued under section 47 of the Indian Railways Act, 189().. 

5 .. Government Bill-Intreduced 
The Additional Emoluments (Compulsory Deposit) Amendment Bill, 

1976. 
The motion for leave to introduce the Bill moved by Shri C. 

Subramaniam. was opposed. 
On the motion the House divided, Ayes 154; Noes 16. The motion was 

accordingly adopted and the Bill was introduced. 

6. The Budget (General)-1976-77-Demands for Gral}ts 
Discussion on the Demands for Grants Nos. ito' 10 for which the 

Ministry of Agriculture and Irrigation is responsible and the cut motions 
thereto moved on the 3rd May, 1976, continued. . 

The discussion was not concluded. 
7.30 P.M. 

1-; 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 5th ~YJ 1976). 
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S. L. SHAKDHER, 
Secretary-General. 



LOKSABBA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, May 5, 197ijVa;s.kba 15, IB98 (Sab) 

NO. 670 
11.01 A.M. 

1. St8l'red Qaestions 
Starred Questions ·No. 66-674, 07.6. 677 and 679-681 were orally ans-

wered. Replies to remail1ing .questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 330&-3348 and 3350-3390 were 

laid on the Table. 

'- Papers laid OIl the TaWe 
The following papers were laid GIl the Table:-

(1) A COpy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

.1 

~li) Review by the Government on the working of the Mining 
• and Allied Machinery CorpOl'ation Limited, Durgapur, for 

'" the year 1974-75. V . 
(jj) .An.nual Report of the Mining and Allied Machinery Corpora-

tion Limited, Durgapur, for the year 1974.;75 along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(2) A copy of Notification No. 5.0. 170(E) (Hindi and English \'er-
sions) published in Gazette of India dated the 5th MM"ch, 1976 
regarding the continuance of control over the management of 
Messers Braithwaite and Company (India) Limited, Calcutta, 
under sub-section (2) <if section 18A 'of the Industries (Deve-
lopment and Regulation) Act, 1951. 

(3) A copy of the Tamil Nadu, General Claues (AmendJllent) 
Act, 1976 (Hindi and English versions) (President's Act No. 12 
of 1976) published in Gazette of India dated the 17th April, 
1976, under sub-section (3) of section 3 of the Tamil Nadu 
State Legislature (Delegation of Powers) Act, 1976. 

0».1'0 
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· ~ copy of the Report (Hindi and English versions) of the Com-
V(4) :Wssioner for Scheduled Castes and Scheduled Tribes for the 

year 1973-74, under article 338(2) of the Constitution. 
(5) A copy of the Budget Estimates (Hindi and English versions) 

of the Damodar Valley Corporation for the year 1976-77, under 
sub-section (3) of section 44 of the Damodar Valley Corpora-
tion Act. 1948. 

(6) A copy of the Indian Electricity (Amendment) Rules, 1975 
(Hindi and English versionS) published in Notification No. 
G.S.R. 527 in Gazette of India dated. the 10th April, 1976, under 
sub-section (3) of section 38 of the Indian Eleckicity Act, 1910. 

4. Motion for Election to Committee 
Shri Anant Prasad Sharma moved the following motion:-

"That in pursuance of sub-rule (1) (e) of rule 4 of the Coir Industry 
Rules, 1954, the mem-bers of this House do proceed to elect, in 
such manner as the Speaker may direct, two members from 
among themselves to serve as members of the Coir Board for 
a term to be specified by the Central Government. 

The motion was adopted. 

5. The Budget (General)-1976-77-Demands for Grants 
Discussion on the Demands for Grants Nos. 1 to 10 for whi,ch the 

Ministry of Agriculture and Irrigation is responsible and the cut motions 
thereto moved on the 3rd May, 1976, continued. 

The discussion was not concluded. 
*G. Report of Business Advisory Committee 

Shri K. Raghu Ramaiah presented .the Sixty-first Report of the Busi-
ness Advisory Committee. 
6.14 P.M. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 6th May, 1976). 

CORRIGENDUM 

In Bulletin Part I, dated May 4, 1976-

S. L. SHAKDHER, 
Secretary-General. 

Page 1, paragraph 1, line 2, torr "61" read "651" 

_ ....... _-- _.- -.-----
-Presented at 6.03 P.M. 
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11.0~ A.M. 

LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, May 6. 1976/Vaisakha 16, 1698 (Saka.) 

No. 571 

1. Starred Questions 
Starred Questions Nos. 692-696, 700, 701. 703, 704, 706 and 707 were 

or;:-.lly answered. Replies to remaining questions were laid on the 'Table 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 3391-3462 and 3464-3495 were 
laid on the Table. 
3. Papers laid on the Table 

The following papers were laid on the Table:-
( 1) A copy of the Annual Report of the Indian' Council for Cultural 

Relati'Ons, New Delhi, for the year 1973-74. 
(2) A copy of the Report of the Indian Council for Cultural Rela-

tions, New Delhi, for the years 1974 and 1975. . 
(3) A copy each of the following Reports (Hindi and English ver-

sions) under article 151 (1) of the Constitution:-
(i) Report of the Comptrolll"f and Auditor General of India for 

the year 1974-75, Union Government (Defence Service .. ;). 
(ii) Report of the Comptroller and Auditor General of India for 

the year 1974-75, Union Government (Railways). 
(iii) Report of the Comptroller and Auditor General of India for 

the year 1974-Union Government (Commercial)-Part IV 
-Individual pOints of interest and a Resume' of the Com.,. 

pany Auditors' Reports. 
(4) A copy of Appropriation Accounts of the Defence Services for 

the year 1974-75 and Commercial Appendix thereto (Hindi 
and English versions). 

(5) A copy of Appropriation Accounts. Railways, for 1974-75, 
Part I-Review (Hindi and English versions). 

(6) A copy of Appropriation Accounts, Railways, 1974-75, Part 
II-Detailed Appropriation Accounts (Hindi and En gUsh ver-
sions). 

(7) A copy of Block Accounts (including Capital statements com-
prising the Loan Accounts), Balance Sheets and Profit and 
Loss Accounts, Railways for 1974-75 (Hindi and English 
versions). 

(8) A copy of the Drugs and Cosmetics (Fourth Amendment) ~ules, 
i976 (Hindi and English versions) published in Nctification 
No. G.S.R. 515 in G.tte 'Of India dated the 10th April, 1976, 
under section 38 of the Drugs and Cosmetics Act. 1940. 

[p.T.O. 
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(9) A copy each of the fullowing papers (Hindi and English ver~ 
sions) under sub-section (1) section 619A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the Mysore.~ 
Iron and Steel Limited, Bhadravati (Karnataka), for the 
year 1974-75. 

(ii) Annual Report of the Mysore Iron and Steel Limited 
Bhadravati (Karnataka). for the year 1974-75 along with 
the Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. . 

-b Statement by Minister 
r They Deputy Minister of Finance made a statement (i) correcting the ., 
reply given on the 30th January, 1976 to a. sunplementaryon Starred 
Question No. 333 by Shri C. K. Chandrappan regarding violation of 
foreign exchange regulations by concerns and (ii) giving reasons for 
delay in correcting the reply. 

5. Personal explanation under Rule 357 
Pandit D. N. Tiwary made a personal expIation regarding certain re-

marks concerning him made in the House by the Minister' f)f State tor 
Agriculture and Irrigation on the 4th May, 1976 during discussion on the 
Demands for Grants relating to the Ministry of Agriculture and 
Ill"rigation. 
6. Motion regarding Sixty-First Report of Business Advisory Committee 

Shrl K. Raghu Ramaiah moved the following motion:-
"That'this House do agree with the Sixty-first Report . of the Busi-

ness Advisory Committee presented to the House on the 5th 
May, 1976." 

The motion was adopted. .~ 

1. The 'Budget (General)-1976-77-Demands for 'Grants 
(i) Discussion on the Demands for Grants Nos. 1 to 10 for which the ./ 

Ministry of Agriculture and Irrigation is responsible and the cut motions 
thereto moved on the 3rd May, 1976, continued and was roncluded. 

All the cut motions moved on the 3rd May, 1976, were negatived. 
All the Demands for Grants (both Revenue Account and Capital 

Account) for which the Ministry of Agriculture land Irrigation is res-
ponsible· for the amounts shQwn under column 4 of the Pl'inted List of 
Demands for Grants-Budget (General) for 1976-77, were voted in full. 

(ii) Discussion on the Demtmds for 'Grants Nos. 60 to 63 for which 
the Ministry of Industry and Civil Supplies is responsible 'Commenced. 

Fifteen cut motions [Nos. 5, tl and 15 to 27] were 'moved. 
The 'discussion was not concluded. 
5.59 P.M. 
(Lok Sabha adjourned till 11 A..M.on FridaY,the 7th May, 1976). 

2 

s. L. SHAKDHER, 
Secretary-General. 
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LOK'SABRA 

BULLETIN-PART I 
[Brief Re~ord of Proceeding~l 

FQda.y, May 7, 1976/Vaisakha 17, 1898 (Saka) 
,10 

No; 572 
11.'04 A.M. 
t. Starred Questions 

I !. ~ i 

Starred Ques,tions Nos. 710, 713-718, 724, 726 and 728 wer'e ornlly 
answ.e~ Replies to remaining questions' were lctid on the Table. 
2. Uilst8rred Questions· 

Replies to Unstarred Questions Nos. ~509', '3511~3522, 3524·-
3555, 3557-3577 and 3579-3598 were laid on the Table. 
3. Papers laid on the Table 

The following pap~rs ~eh;~' l~ld on theTabJe:~' ., 
(1) A copy of Notification No. G.S.R. 308(E) (Hindi and Bog-

lish versions) published in Gazette of India dated the 29th 
April, 1976, under section 159 of the Customs Act, 1962, 
together . with. ,an expl~natory memorandu.m. 

(2) A copy each of the following Notifications (Hindi and Eng-
lish versions) is!;ued under th~ Centra1E~cise Rules, 1944:-:-

(0 G.S.R. 588 published in Gazette of India dated the 24th 
April, 1976 together with an explanatory memorandum. 

(ii). G.S.R.,306(E) published in Gazette of India dated the 
29th April, 1976 together with an explanatory memoran-
dwn . 

. (iii) G.S.R. 307(E) publisbed in Gazette of India dated the 
. , 29th April, 1976 together with an explanatory memoran .. 
. dum. 

(3) A copy of Notification No. S.O. ] 165 (Hindi . .and English 
versions) published in Gazette of Indiu dated the 27th March. 

," 1916contaitling ;Corrigendum to NOtifiCatiott' No. S.O. 
625(E) dated the 31st October, 1975, under sub-section (3) 
of:section 114 of the Gold (Control) Act. 1968. 

(4) A copy each of Notification No. S.O.304(E) and 305(E~ 
published in Gazette of India ,dated the 15th April, 1976 
containing Corrigenda to Notification ~o. S.O. 267(E) dated 
the 31st March, 1976, under sub-SecttOR (4) of section 46 
of the Wealth-tax Act, 1957. 

[P.T.O, 
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(5) (i) A copy of Notification No. (GlIN 20) GST-I0761 
(S. 49)(47)-TII. published in Gujarat Government Gazette 
dated the 3rd April, 1976, under sub-section (3) of sec-
tion 49 of the Gujarat Sales Tax Act, 1969. read with 
clause (c)(iii) of the Proclamation dated the 12th March, 
1976 issued by the President in relation to the State of 
Gujarat. 

(ii) A statement (Hindi and English versions) explaining the 
reasons for not laying the Hindi version of the Notification. 

(6) A cOpy of the Annual Report (Hindi and English versions) of 
the New India Assura,nee Company Limited, Bombay, for the 
year 1974 along with the Audited Accounts and the comments 
of the Comptroller and Auditor General thereon, under s~b
section (1) of section 619A of the Companies Act, 1956. 

4. !>tatement Regarding Government Busine~s 

The Minister of Parliamentary Affairs made a statement . regarding 
Government bu,siness for the week commencing the~Oth l'JIay, 1976. 

5. Government 'BiU-lntrOduced 
. The Coal Mines (Nationalisation) Amendment Bill, 1976. 

6. Statement Regarding Ordinance-Laid on tb~ Table 
An explanatory statement (Hindi and English versions) glvmg 

reasons for immediat~ legislation by the Coal Mines (Nationalisation) 
Amendment Ordinance, 1976, was laid on the Table. 

7. The Budget (General)-1976-77-Demands for Grants 
Discussion on the Demands for Grants Nos. 60 to 63 for which the 

Ministry of Industry and Civil Supplies is respomible and the cut 
motions thereto moved on the 6th May, 1976, continued and was oon-
eluded. 

All the cut motions moved on the 6th May, 19761 were negatived. 

All the Demands for Grants (both Revenue Account and Capital 
Account) for which the Ministry of Industry and Civil Supplies is res-
ponsible for the amount> soown under column 4 of the printed List of 
Demands for Grants-Budget (General) for 1976-77, weJ'e voted in full. 

8. Private Member's Bill~WitbdraWn 

The Profiteering Prevention and P.rice 'Cant.Tol Bill, 1973 
by Sh1'i K: Lakkappa 

Discussion on the motion for consideration of the Bill moved by 
Shri K. Lakkappa on the 8th April, 1976, continued. 

The fol1owing Members t-.Jok part in the debate:~ 
(1) Shri K. Suryanarayana 
(2) Shri J agannath Mishra 
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(3) Shri Rajdeo Singh 
(4) Shri Jagadish Bhattacharyya 
(5) Shri Ramavatar Shastri 
(6) Slhri Ram Singh Bhai 
(7) Shri M. C. Daga 
(8) Shri B. R. Shukla 
(9) Shrimati Savitri Shyam 

(10) Shri A. C. George 
"I 

Shri K. Lakkappa replied to the debate. 
The Bill was withdrawn by leave of the House. 

9. Private Member's 8U1-Under Consideration 
The Constitutioon (Amendment) BiU, 1971 (Amendment of article 124) 

by Shri P. K. Deo 
The motion r:lr comideration of the Bill was moved by Shri P. K. Deo. 
The following Members took part in the debate:-

(1) Shri B. R. Shukla 
(2) Shri Somnath Chatterjee (Speech unfinished). 

The discussion was not concluded. 
6 P.M. 

(Lok Sabha adjourned till 11 A.M. on Monday. the 10th May, 1976). 

3 

S. L. SHAKDHER, 
Secretary-General 



LOK SABRA 

BULLETIN-PART I 
[Brief. Record of Proceedings] 

Monday, May 10, 1976IVaisakha 20, 1898 (Saka) 

No. 573 
11.02 A.M. 
1. Starred Questions 

Starred Questions Nos. 732.-738, 741-743 end 745 were orally answer-
ed. Replies to Starred Questions Nos. 731, 740, 744 and 746-750 were 
laid on the Table. 
2. UD$tarred Questions 

Replies to Unstarred Questions Nos. 3599-3618 and 3620-3697 were 
laid on the Table. 

3. Papers laid on the Table 
The following papers were laid 'On the Table:-

(1) A copy Of the Madurai City Municipal Corporation (Amend-
ment) Act, 1976 (Hindi and English versio;ns) (President'~ 
Act No. 20 of 1976) published in Gazette of .~dia dated the 
29th April,1976, under sub-section (3) of section 3 of the Tamil 
Nadu State Legislature (Delegation of Powers) Act, 1976. 

(2) A COpy of the Public Wakfs (Extension of Limitation) Tamil 
Nadu Amendment Act, 1976 (Hindi and English vers.ions) 
(President's Act No. 14 of 1976) published in Gazette of India 
dated ~ ...... 17th April, 1976, under sub-section (3) of section 3 
of the Tamil Nadu State Legislature (Delegation of Powers) 
Act, 1976. 

(3) A copy of the Tamil Nadu Cultivating Tenants Protectioh 
(Amendment) Act, 1976 (Hindi and English versions) (Pre-
sident's Act No. 18 of 1976) published in Gazette of India 
dated the 17th April, 1976, under sul>section (3) of section 3 
of the Tamil Nadu State Legislature (Delegation of Powcrc;, 
Act, 1976. 

(4) (i) A copy of the Certified Accounts (Hindi and English vt!r-
sions) of the Indian Council of Historical Research for the veal 
1972-73, under rule 44(d) of the Memorandum Of Associa 
tion and Rules of the Indian Council of Historical Research. 

(ii) A statement (Hindi and English versions) shOWing reasons for 
delay in laying the above document 

[P.T.C 
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" The Budget (General)-1976-77-Demands fOl' Grants 
. (i) Discussion on the Demands for Grants Nos. 89 to 92 for which 

the Ministry of Tourism and Civil Aviation is responsible commenced 
and was concluded. 

Sixty-four cut motions [Nos. 2, 3, 10 to 68 and 70 to 72] were moved 
and negatived. 

All the Demands for Grants (both Revenue Account and Capital 
Account) for which the Ministry of Tourism and 'Civil Aviatitm is re~ 
ponsible for the amounts shown under column 4 of the printed List of 
Demands for Grant&-Budget (General) for 197~77, were voted in full. 
, (ii) Discussion on the Demands for Grants N~s. 83 to 85 for which 

the Ministry of Steel and Mines is responsible commenced. 
The discussion was not concluded. 

6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 11th May. 1916). 

S. 'L. SHAKDHER, 
SeerWt:ary-General. 



LOK SABBA 

BULLETIN-PART I 
{Brief Record of Proceedings] 

Tuesday, May 11, 1976/Vaisakha 21, 1800 (Saka) 

No. 574 
11.01 AM. 
1. Starred Questions 

Starred Questions Nos. 751-754, 75&-759, 761 and 764-766 were 
orally answered.. Replies to remaining questions were laid on the Table. 
2. Unstarred. Questions 

Replies to Unstarred Questions Nos. 3698-3786 were laid on the Table. 
3. Papers Laid on .the Table 

The following papers were laid on the Table:-
(1) A copy of Notification No. S.O. 156(E) (Hindi and Enghsh 

versions) published in Gazette of India dated the 3rd March. 
1976 making certain corrections in the Delimitation Commis-
sion's Order No. 41 dated the 24th May, 1975 in respect of the 
State of Punjab, under sub-secti·.)n (2) of section 11 of the 
Delimitation Act. 1972. 

(2) A copy of the Report (Hindi version) on the General Elections 
held during the year 1974 to the Legislative Assemblies of 
Manipur, Nagaland, Orissa, Uttar Pradesh and Pondicherry-

I' Statistical. 

J (3) (i) A copy of the Annual Report together with the Audited 
Accounts (Hindi and English versions) of the Oil and 
Natural Gas Commission for the year 1974-75 and of its 
subsidiary company Hydrocarbons India Private Limited, 
New Delhi, for the year 1974, under sub-section (3) of sec-
tion 23 read with sub-section (4) of section 22 of the Oil and 
Natural Gas Commission Act, 1959. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the above Report. 

(4) A copy of the Railways (Warehousing and Wharfa~e) Third 
Amendment Rules, 1976 (Hindi and English versions) published 
in Notification No. S.O. 1504 in Gazette of India dated the 24th 
April, 1976, issued under section 47 of the Indian Railways Act, 
1890. 

[P.T.O. 



4. The Budget (General)-197G-77-Demands for Grants 
(i) Discussion on the Demands for Grants Nos. 83 to 85 for which the 

Ministry of Steel and Mines is responsible continued and was concluded. 
All the Demands for Grants (both Revenue Acoount and Capital Ac-

count) for which the Ministry OfStee1 aDd iMines is responsible for the 
amounts shown under column 4 of the printed List of Demands for 
Grants---:-13udget (General) for 1976-77, were voted in full. 

(ii) Discussion on the Demands for Grants Nos. 69 and 70 for which 
the Ministry of Law, Justice and Company Mail'S "is responsible com-
menced and was concluded. 

Seven cut motions [Nos. 15 to 211 were moved and negatived. 
The Demands for Grants (Revenue Account) for which the Mmistry 

of Law, Justice and Company Affairs is resp:>nsible for the amounts shown 
under column 4 of the printed List of Demand3 for Grants---Btldge1t 
(General) for 1976-77, were voted in full. 

(iii) At. 6 P.M. the following Demands for Grants (both Revenue Ac-
count ~ Capitf;ll Account) fOr the amounts shown untief cdhll'l\n '4 0 ()f 
the printed List of Demands fer Gran~udget (General} fot" 1976 .. 77;-' 
were submitted to the vote of the House and voted in fu1l:-

(1) Demands Nos. 11 and 12 for which the Ministry of. Chemicals 
and Fertilizers is re3ponsible; 

(2) Demands Nos. 15 to 19 for which the Ministry of Communica-
tions is responsible; 

(3) Demands Nos. 33 to 40 for which tbeMinistry of Finan~e is 
responsible; 

(4) Demands Nos. 41 to 45 for which the Department of Revenue ~ 
and Banking is responsible; 

(5) Demands Nos. 73 to 78 for which the Ministry of Planning is 
responsible; 

(6) Demands Nos. 86 to 88 for which the MiilistryofSupply and 
Rehabilitation is responsible; 

(7) Demands Nos. 93 to 97 for which the Ministry of Works and 
Housing is responsible; 

. (8) Demands Nos. 98 to 10{) for which the. Department of Atomic 
Energy is responsible;' . 

(9) Demand No. 103 for which the Department of 'Electronics is 
responsible~ 

(10) Demand No. 104 for which the Department of Sp..ace is responsi-
ble; 

(ll) Demand No. 105 for which Lpk Sabha is responsible; 
(12) Demand No. 106 for which Rajya Sabha is responsible; 
(13) Demand No. 107 for which the Department of Parliamentary 

Affairs is responsible; ~ 

(14) Demand No. 106 for which the Secretariat of the Vice-President 
is responsible. . 
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5. Government Bill-Introduced 
The Appropriation (No.4) Bill, 1976 . 

• " 6. Government BiIl-Passed 

"" 

The Appropriation (No.4) Bill, 1976 
The motion for consideration of the Bill was moved by Shri C. 

Subramaniam. " 
The motion for consideration wa3 adopted and clause-by-clause consI-

deration of the Bill was taken up. 
) Clauses 2 and 3 and the Schedule were adopted. 

'.-
j 

Clause I, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri C. Subramaniam. 
The motion was adopted and the Bill was passed. 

6.05 P.M. 
(Lok Sabha adjollrned till 11 A.M. on Wednesday, the 12th May, 1976). 

~:i.. , __ . 3 

S. L. SHAKDHER, 
Secretary-General. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday. May 12, 19761Vaisakha 22, 1898 (Saka) 

No. 5'15 
11.01 A.M. 
1. Starred Questions 

Starred Questions Nos. 771-774, 776-778, 778-A, 780 and 782 were 
orally answered. Replies to remaining questions were laid on the 
Table. 

%. Unstarred Questions 

Replies to Unstarred Questions Nos. 3787-3867 were laid Oil the 
Table. 

3. Papers Laid on the Table 
The following papers were laid on the Table:-

( 1) . A copy each of the following papers (Hindi and English va"-
sions) under suJ:>..section (1) of section 619A of the eo.-
panies Act, 1956:-

" (i) Review by the Government on the working of the IDBtnl-
. mentation Limited, Kota, for the year 1974-75. 

(ii) Annual Report of the Instrumentation Limited, Kota, for the 
year 1974-75 along with the Audited Accouats and the com-
ments of the Comptroller and Auditor General thereon. 

,(2' (a) A copy each of the following Notifications (Hindi and En,liIh 
versions) under sub-section (6) of section 3 of the Essential 
Commodities Act, 1955:-

(i) The Copper (Prohibition of Use in the Manufacture of F.JtA;;tri-
cal Cables and Wires) Amendment Order, 1975, published 
in Notification No. S.O. 592(E) in Gazette of India dated 
the 6th October, 1975. 

(ii) The Electrical Cables and Wires Control (Amendment) Order, 
1975, published in Notification No. S.O. 593(E) in Gazette 
of India dated the 6th October, 1975. 

(b) A statement (Hindi and English versions) showing reasons for 
delay in laying the above Notifications. 

[p.TO. 



(3) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 3 of the All India 
Services Act, 1951:-

(i) G.S.R. 540 published in Gazette of India dated the 17th April, ~ 
1976 containing Corrigendum to Notification No. G.S.R. 136 
dated the 1st February, 1975; 

(ii) The Indian Administrative Service (Fixation of Cadre Strength) 
Eleventh Ameadment Regulations, 1976, published in Notifi-
cation No. G.S.R. 6()2.-ift Gazette of India dated the lst May 
1976. ' 

(!ii) The Indian Administrative Service (Pay) Tenth Amendment 
Rules, 1976, published in. Notification No. G.s.R. 603 in 
Gazette of India dated the lst May, 1976. 

(4) A copy of the Central Excise (Thirteenth Amendment) Rules, 
1976 (l;Iindi and English versions) published in Notification 
No. G.S.R. 609 in Gazette of India dated the 1st May, 1976,. 
under section 38 of the Central Excises and Salt Act, 1944 .. 

(5) A copy of Notification No. G.S.R. 610 (Hindi and English ver-
o. 0 sions) published in Gazette of India dated the 1st May, 1976, 

r.'·' ::::., issued under the Central Excise Rules, 1944 together wit\1. an 
explanatory memorandum. 

(6) A copy of Notification No. G.S.R. 327(E) (Hindi and English 
versions) published in :Gazette of India dated the 7th May, 
1976,. under section 159 of the Customs Acf, 1962 together 

;:.; --'with aft explanatory memOrandum . 
. -;: 

(7) A copy each of the following Nagaland Government Notifica-
tions l,1nder sub-section (4) of section 57 of the Nagaland Sales 

'. Tax Act, 1967 read with clause (c)(iii) of the Proclamation 
,' .. dated the 22nd March, 1975 issued by the President in relation 

to the State of Nagaland:-
(il The Nagaland Sales Tax (Amendment) Rules, 1975 published 

in Notification No. FIN1REV12-7175 in Nagaland Gazette 
dated the 28th April, 1975. 

(ii) The Nagaland Sales Tax (Second AmendmeAt) ~ules, 1975, 
published in Notification No. FIN\TAX\4\75 m Nagaland 
Gazette dated the 11th september, 1975. 

(iii) A statemeilt (lfmdi and English versions) . explainjog-
(a) reasons for not laying the Hindi versions of the notifications 

mentioned at (i) and (ii) and . 
(b) reasons. for. delay in laying the notifications, 

(8) A copy each of the following papers (Hindi and English versions) 
under sub-section (1) of section 619Aof the Companie!> Act, 
1956:-



(i) Review by the Government OD the working of the Electronics 
Trade and Technology Development CorporatioD Limited New 
Delhi, for the year 1974-75. • 

(li) Annual Report of the Electronics Trade and Technology Deve-
lopment COl'pOf'ation Limited, New Delhi for the year 1974-75 
along with. the Audited Accounts and the comments of the 
Comptroller and A uditor General thereon. 

(9) A copy each of the following papers (Hindi and Enghsh ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the Delhi Sman 
Industries Development Corporation Limited, New Delhi, for 
the year 1974-75. 

(ii) Annual Report of the Delhi Small Industries Developm.!nt Cor-
poration Limited, New Delhi. for the year ,1974-75 along with 
the Auidted Accounts and the comments of theCotnptroJ1er llnd 
Auditor General thereon. 

(10) A copy of the Annual Report (Hindi and English versions) of 
the Post-Graduate Institute of Medical Education and R~search, 
Chandigarh, for the year 197~'75, under section 19" of the Post 
Graduate Institute of Medical Education and Research, Chand i-
garh, Act, 1966. 

(11) A copy of the Delhi Sikh Gurdwaras (Election of Pro-tempore 
Chairman, President, other Office-bearer and Members of the 
Executive Board) (Amendment) Rules, 1976" (Hindi and 
English versions) published in Notification No. F.16(3):76-
JudI. in Delhi Gazette dated the 24th April, 1976, under sub-
section (4) of section 39 of the Delhi Sikh Gurdwaras Act, 
1971. 

(12) A copy of the Demands for Grants for expenditure of the Cen-
tral Government on the Indian Posts and Telegraphs Depart-
ment for 1976-77 (Hindi and Englisb versions). 

(13) A copy of the Navy (Pension) First Amendment Regulatic;lns, 
1976 (Hindi and English versions) published in Notulcation 
No. S.R.O. 98 in Gazette of India dated the 1st May. 1976, 
under section 185 of the Navy Act, 1957. 

(14) A copy each of the following papers (Hindi and English versions) 
under sub-section (1) of section 619A of the Companies Act, 
1956:-

" ""(i) Review by the Government on the working of th.! Neyveli 
Lignite Corporation Limited, for the year 1974-75. 

(ii) Annual Report of the Neyveli Lignite Corporation Limited. 
for the year 1974-75 along with the Audited Accounts and 
the comments of the Comptroller and Auditor Genetal 
thereon. 

[P.T.O. 
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(15) A copy of the General Insurance (Rationalisation of Pay Scales 
and Other Conditions of Service of Development Staff) Scheme, 
1976 (Hindi and English 'Versions) published in NotIfication 
No. S.O. 327(E) in Gazettc of India dated the 29th April, 1976, 
under section 17 of the General Insurance Business (NationaH-
sation) Act, 1972. 

4. Minutes of Committee on Papers Laid on the Table-
Minutes of the sittings of the Committee on Papers laid on the Table 

held on 16th October and 14th November, 1975 and 15th April, 1976, 
were laid on he Table. 

5. RePOrt of Committee on Papers Laid on the Table 
Shri Era Sezhiyan presented the Second Report of the Committee on 

Papers laid on the Table. 

6. Report of Committee on Private Members' 
Bills and Resolutions 

Shri G. G. Swell presented the Sixty-fourth Report of the Com-
mittee on Private Members' Bills and Resolutions. 

7. ~eport of Committee on Petitions 
Shri Jagannath Rao presented the Thirtieth Report of the Committee 

on Petitions. 

8. Statutory Resolution-Adopted 
Shri Pranab Kuma'!" Mukherjee moved the following Resolution:-

"That in pursuance of sub-section (2) of section 4A of the Indian 
-Tariff Act, 1934 (32 of 1934), this House approves the notifica-
tion of the Government of India in the Department of Revenue 
and Banking G.S.R. No. 314 (E) dated the 1st May, 1976, in-
creasing the export duty on hides, skins and leather, tanned 
and untanned all sorts, but not including snake skins and 
manufactures of leather, from 20 per cent ad valoram to 25 
per cent ad valoram from the date of the said notification." 

J'he Resolution was adopted. 

9. Government Bill-Under Consideration 
The Finance Bill:, 1976 

The motion for consideration of the Bill was moved by Shri C. Sub-
ramaniam. 

The followin~ Members took part in the debate:-
(1) Shri Ranen Sen 
(2) Shri N. K. P. Salve 
(3) Shri N athuram Mirdha 
(4) Shri S. R. Damani 
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(5) Shri Bibhuti Mishra 
(6) Shd P. Gangadeb 
(7) Shri B. R. Shukla 
(8) Shri Balakrishna Venkanna Naik 
(9) Shri D. D. Desai 

(10) Sardar Swaran Singh Sokhi 
(11) Shri M. C. Daga 
(12) Shri Ramavatar Shastri 
(13) Shri Chandulal Chandrakar 
(14) Shri Paripoornanand Painuli 
(15) Shri Arjun ~thi 
(16) Shri Darbara Singh 
(17) Shri Mohan Swamp 
(18) S'hrimati Roza Vidyadhar Deshpande 
(19) SOO Chapalendu Bhattacharyyia 
(20) Shri K. Suryanarayana 
(21) Shri Ram Singh Bhai 
(22) Shri Nageshwar Dwivedi 
(23) Shri SUkhdeo Prasad Verma (Speech unfinished). 

The discussion was not concluded. 
6 P.M. 

(Lok Sabha adjourned till 11 A.M. on Friday, 
the 14th May. 1976) 

i 

S. L. SHAKDHER, 
Secretary-General. 



LOK SABRA 

BULLETIN-PART I 
[Brief ~ord of Proceedings] 

Friday, May 14, 1976jVabakha 24, 1898 (Saka) 

No. 576 
11.02 A.M. 
1. Starred Questions 

Starred Questions Nos. 795-797, 801, 805, 808, 811 and 814 were orally 
answered.,Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions No,. 3868--3977 were laid on the Table. 

3. Papers Laid on the Table 
" 

the following papers were laid on the Table:-
(1) A copy of the Annual Report (Hindi and English versions) of 

the International Airports Authority of India for the year 
1974..:,75, under sub-section (2) of section 25 of the Interna-
tional Airports Authority Act, 1971. 

(2) A copy of the Certified Accounts (Hindi and English venions) 
of the International Airports Authority of India fo·r the year 
ended 31st March, 1975 together with the Audit Report 
theroon, under sub-section (4) of section 24 of the International 
Airports Authority Act, 1971. 

(3) A copy of the Outline of Scheme of War Risks Insurance of 
Marine Hulls, 1976 together with a copy of the Scheme. 

(4) A copy of the Report (Hindi and English versions) of the Com-
troller and Auditor General of India f·:>r the year 1974-75, 
Union Government (Civil) Revenue Receipts-Volume 1-
Indirect Taxe. and Volume II-Direct Taxes, under article 
151(1) of the Constitution. 

(5) A copy of the Textiles Committee (Cess) Amendment Rules, 
.1976 (Hindi and English versions) published in Notification No. 
G.S.R. 509 in Gazette of India dated the 10th April, 1976, under 
sub-section (3) of section 22 of the Textiles Committee Act, 
1963. 

rp·T.O. 
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4. Statement Regarding Government Business 
The Minister of Parliamentary Affairs made a statement regarding 

Government business for the week commencing the 17th May, 1976. 
5. Calling Atte.ntion 

Shri Indrajit Gupta called the attention of the Minister of External 
Affairs to the reported decision of U.K. Government to compt!l resident 
Indian citizens in U.K. to adopt British citirenship or to leave the country. 

The Minister of External Affair, made a statement in regard thereto. 
6. Government Bill-Under Consideration 

The Finance Bm, 1976 
Discussion on the motion for consideration of the Bill moved on the 

12th May, 1976, continued. 
The following Members took part in the debate:-

(1) Shri Sukhde-J Prasad Verma 
(2) Shri Samar Mukherjee 
(3) Dr. V. K. R. Varadaraja Rao 
(4) Shri H. M. Patel 
(5) Pandit D. N. Tiwary 
(6) Shri Sakti Kumar Sarkar 
(7) Shri Genda Singh 
(8) Shri S. M. Banerjee 
(9) Shri Chiranjib Jha 

(10) Shri Shibban Lal Saksena 
(11) Shri Shyam Sunder Mohapatra 
(12) Shri Pranab Kumar Mukherjee 

The Discussion was not cOnJelti.ded. 
7. Motion regarding Sixty .. Fourth lWport of Committee on Private 

Members BiDs and Resolutions 
Shri Krishna Chandra Pandey moved the following motion:-

"'That this House do agree with the S~xty-fourth Report of tht! 
Committee on Private Mt!mbers' Bills and Resolutions pre-
sented to the House on the 12th May, 1976." 

The Motion was adopted. 
8. Private Members' Resolution-Negatived 

Discussion on the following Resolution moved by Shri A. K. Gopalan 
I')n the 30th April, 1976, continued:-

"This HQuse i<; of the opinion that in order to make it possible for 
the people to be involved in the democratic process and deve· 
lopmental activities the freedom provided under the Constitution 
to the individuals, organisations and political parties to carry 
on their legitimate political activities should be restored, all 
political prisoners be released, and the pre~s censorship estab-
lished after the proclamation of the Emer~ncy and the recent· 
Iy adopted press acts should be repealed. to 

Two amendments were moved by Sarvashri Balakrishna Venkanna 
Naik and M. C. Daga. . 

2 



The following Members tQok part in the debate:-
(1) Shri Dinen Bhattacharya 
(2) Shri B. R. Shukla 
(3) Shri M. C. Daga 
(4) Shri Satyendra Narayan Sinha 
(5) Shri Ram Singh Bhai 
(6) Shri Ranen Sen 
(7) Shri Balakrishna Venkanna N aik 
(8) 5hri F. H. Mohsin 

The amendment moved by Shri Balakrishna Venkanna Naik was with-
drawn by leave of the House. 

The amendment moved by Shri M. C. Daga was negatived. 
The Resolution was also negatived. 

9. Private Member's .ResoIution-Under Considel'ation 
Shri P. K. Deo moved the following Resolution:-

"This House notes with concern tlJe larJ{e scale denudation of forest 
in the country and~ urges upon the Government to have a more 
pragmatic national forest policy so that 33.3 per cent. area of 
the country is covered by forest." 

The discussion was not concluded. 
5.58 P.M. 

(Lok Sabba adjourned till 11 A.M. on Monday, the 17th May, 1976). 

3 

S. L. SHAKDHER, 
Secretary-General. 



11.03 A.M. 

LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedingsl 

Monday, May 17, 1976/Vaisakha 27, 1898 (Saka) 

No. 577 

1. Papers Laid on the Table 
The,following papers were laid on the Table;-
\ (1) A copy of the Annual Report (Hindi and English versions of 

the National Cooperative Development Corporation, New Delhi, 
for the year 1974-75 under sub-section (3) of section 14 of the 
National Cooperative Development Corporation Act, 1962 . 

. (2) A 'Corrigendum' to the Annual Report of the Indian Council of 
Agricultural Research, New Delhi, for the year 1971-72. 

(3) A copy each of Notification Nos. G.S.R. 317(E), G.S.R: 318(1:) 
and G.S.H. 319(E) (Hindi and English versions) published in 
Gazette of India dated the 1st May, 1976, issued under the 
Central Excise Rules, 1944 together with an explanatory memo-
randum. 

(4) A copy of the Tamil Nadu Commercial Crops Assessment .Act, 
1976 (Hindi and English versions) (President's Act No. 5 of 
1976) pubUshed in G.uette of India dated the 31st March, 1976, 
under sub-section (3) of section 3 of the Tamil Nadu State 
Legislature (Delegation of Powers) Act, 1976. 

(5) A copy each of the following ~eports (Hindi and Ellglish ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) Annual Report of the U.P. State Agro Industrial Corporation 
Limited, Lucknow, for the year 1974-75 along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(ii) Annual Report of the Jammu and Kashmir State Agro Indus-
tries Development Corporation Limited, Srinagar, for the 
year 1971-72 along with the Audited Accounts and the 
eomments of the Comptroller and Auditor General th~reon. 

(iii) Annual Report of the Jammu and Kashmir State Agro Indus-
tries Development Corporation Limited, Srinagar, for the year 
1972-73 alon~· with the Audited Accounts and the comments 
of the C~ptroner and Auditor General thereon. 

rp.T.O. 
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(iv) A statement (Hindi and English versions) showing reasons 
for delay in laying the reports mentioned at (ii) and (iii) 
above. , 

(6) A copy each of the following Notifications (Hindi and Englis~
versions) under sub-section (2) of section 63 of the Wild Life 
(Protection) Act, 1972:-

(i) The Sikkim Wild Life (Stock Declaration) Rules, 1976, pub-
lished in Notification N'.'). G.S.R. 312 (E) in Gazette of India 
dated the 1st May, 1976. 

(ii) The Sikkim Wild Life (Transactions and Taxidermy) Rules, 
1976, published in Notification No. G.S.R. 313(E) in Gazette 
of India dated the 1st May, 1976. 

(7) A copy of the Certified Accounts of the Indian Institute ot 
Technology, Bombay, for the year 1974-75 along with the 
Audit Report thereon, under sub-section (4) of section 23 of 
the Institutes of Technology Act, 1961. 

2. Messages from Rajya Sabba 
Secretary-General reported the following messages from Rajya 

Sabha:-
(i) That at its sitting held on the 12th May, 1976, Rajya Sabha pass-

ed the Marriage Laws (Amendment) Bill, 1976. 
(ti) That at its sitting held on the 12th May, 1976 Rajya Sabha pass-

ed the Tariff Commission (Repeal) Bill, 1976. 
(iii) That at its sitting held on the 12th May, 1976, Rajya Sabha 

passed the Merchant Shipping (Amendment) Bill, 1976. 
(iv) That at its sitting held on the 12th May, 1976, Rajya Sabha pass-

ed the Pharmacy (Amendment) Bill, 1976. 
3. Bills Passed by Rajya Sabba-Laid on tbe Table 

Secretary-General laid on the Table the following Bills, as passed by 
Rajya Sabha:-

(1) The Marriage Laws (Amendment) Bill, 1976. 
(2) The Tariff Commission (Repeal) Bill, 1976. 
(3) The Merchant Shipping (Amendment) Bill, 1976. 
(4) The Pharmacy (Amendment) Bill, 1976. 

4. G.ove:rnment Bills-Passed 
(i) The Finance BiLl, 1976. 

Discussio.:m on the motion for consideration of the Bill moved on the 
12th May, 1976, continued. 

The following Members took part in the debate:-
(1) Shri Hari Singh 
(2) Shri Dhan Shah Pradhan 
(3) Shri Shashi Bhushan 
(4) Shri E. R. Krishnan 
(5) Shri Ramsahai Pandey 
(6) Shri Ram Deo Singh 
(7)" Shri Sarjoo Pandey 

Shri C. Subramaniam replied to the debate. 
The motion for consideration was adopted a.nd clause-by-clause con-

sideration of the Bill was taken up. 
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Clauses 2 and 3 were adopted. 
Clause 4 was adopted, as amended. 
In regard to an amendment to clause 5, Shri C. Subramaniam moved 

the following motion under Rule 388:-
"That this House do suspend clause (i) of rule 80 of the Rules of 

Procedure and Conduct of Business in Lok Sabha in so far as 
it requires that an amendment shall be within the scope of the 
Bill and relevant to the subject matter of the clause to which 
it relate!f, in its application to Government amendment No. 93 
to the Finance Bill, 1976 and that this amendment may be allow-
ed to be moved." 

The motion wag adopted. 
Amendment No. 93 to Clause 5 was adopted. 
Clause 5 ~as adopted, as amended. 
Clauses 6 to 9 were adopted. 
Clause 10 was adopted, as amended. 
Clauses 11 to 16 were adopted. 
In regard to an amendment to Clause 17, Shri C. Subramaniam moved 

the following motion under Rule 388:-
. "That this House do suspend clause (1) of rule 80 of the Rules of 

Procedure and Conduct of Business in Lok Sabha in so far as 
it requires that an amendment shall be within the scope of the 
Bill and relevant to the subject matter of the clause to which 
it relates, in its application to Government amendment No. 98 
to the Finarice Bill, 19'16 and that this amendment may be 
allowed to be moved." 

The motion was adopted. 
Amendment No. 98 to Clause 17 was adopted.. 
Three other amendments to Clause 17 were also adopted. 
Clause 17 was adopted, a3 amended. 
Clause 18 was adopted, as amended. 
Clause 19 was adopted. 
Clause 20 was adopted, as amended. 
Clauses 21 to 24 were adopted. 
Clause 25 was adopted, as amended. 
Clause 26 was adopted. 
Clause 27 was adopted, as amended. 
Clauses 28 to 31 were adopted. 
Clause 32 was adopted, as amended. 
Clauses 33 to 43· were adopted. 
The First, Second, Third, Fourth and Fifth Schedules were adopted 
On amen~~ent No. 7310 the Sixth Schedule moved by Shri Ranen Sen 

the H?llSe dIVIded, Ayes 10; Noes 102. The amendment was accordingly 
negatived. 

The Sixth SchedUle was adopted. 
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Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill, as amended, be passed was moved by Shri C. 

Subramaniam. 
The following Members took part in the debate:-

(1) Shri Indrajit Gupta 
(2) Shri VaSant Sathe 
(3) Shri C. Subramaniam 

On the motion the House divided, Ayes 99; ~es '14. The motion was 
accordingly adopted and the Bill, as amended, was passed. 

(Lok Sabha adjourned at 1.40 P.M. and re-assembled at 2.50 P.M.) 
(ii) The Coat Mines (Nationalisa:tion) Amendment B~, 1976. 

The motion for consideration of the Bill was moved by Shri K. C. Pant. 
The following Members took part in the debate:-

(1) Shri Samar Mukherjee 
(2) Shri Ram Singh. Bhai 
(3) Shri Ranen Sen 
(4) Shri M. C. Daga 
(5) Shri Ramavatar Shastri 
(6) Sardar Swaran Singh Sokhi 
(7) Shri M. Ram Gopal Reddy 
(8) Shri S. C. Be'3ra 
(9) Shri Ram Dco Singh 

Shri K. C. Pant replied to the debate. 
The motion for consideration was adopted and. clause-by-clause con-

sideration of the Bill was taken up. 
An amendment for insertion of New Clause 1A was adopted. 
New Clause 1A was aloo adopted. 
Clause 2 was adopted, as amended. 
Claucse 3 was adopted. 
Clause 4 was adopted, as amended. 
Clause 1 was adopted, as amended. , 
The Enacting Formula and the Long Title were also a~opted. 
The motion that the Bill, as amended, be passed was moved by Shri 

K. C. Pant. 
The motion was adopted and the Bill as amended, was passed. 

4.11 P.M. 
(Lok Babha adjourned till 11 A.M. on Tuesday, the 18th May, 1976). 

S. L. SHAKDHER; 
&eretary-GeJ)eral .. 



LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, May 18, 1976!Vaisakba 28, 1898 (Saka) 

No. 57. 
11.03 A.M. 
1. Papers Laid on die Table 

The following papers were laid on the Table:-
(1) (i) A copy of Notification No. G.O. Ms. No. 2066 publisheu in 

Tamil Nadu Government Gazette dated the 10th December, 
1975 making certain amendmcuts to the Tamil Nadu Hindu 
Marriage (Registration) Rules, 1967, under sub-section (3) of 
section 8 of the Hindu Marriage Act, 1955 read with. clauftC 
(c) (iv) of the Proclamation dated the 31st January. 1976 
issued by the President in relation to the State of Tam it Nadu. 

(ii) A statement (Hindi and English versions) explaining tbe reasons 
for not laying the Hindi version of the above Notification. 

(2) (i) A copy of Notification No. G.O. Ms. No. lin (S.R.O . .-\.771 
76) dated the 18th February, 1976 making certain ameodments 
to the "Appointment of Auditor Rules" published in Notifica-
tion No. S.R.O. A-826 dated the 20th July, I-961. under sub-
section (3) of section 116 of the Tamil Nadu Hindu· Religious 
and Charitable EBciowmeuts Act, 1959 read with clause (e) (iv) 
of the Proclamation dated the 31st JanuaJ:Y~ 1976 issued by 
the President in relation to the State of Tamil Nadu. 

(ii) A statement (Hindi and English versions) explaining the reasons 
for not laying the Hindi version of the above. Notification. 

(3) A copy each of the following papers (in Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

.~ (i) Review by the Government on the working of the Madras Refi-
neries Limited. Manali, Madras, for the year ending 30th 
June. 1975. 

[p.T.O. 
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.' 

(ii) Annual Report of the Madras Refineries Limited, Manali, 
Madras, for the year ending 30th June, 1975 along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(4) A copy each of the following Notifications (Hinid and English 
versions) under sub-sectionM3). of section 642 of the COUl~a-
nies Act, 1956:- . 

(i) The Cost Accounting Records (Dyes) Rules, 1976, published 
in Notification No. G.S.R. 605 in Gazette of India dated 
the lst May, 1976. 

(ii) The Cost Accounting Records (Rayon) Rules, 1976, pub-
lished in Notification No. G.S.R. 606 in Gazette of India 
dated the 1st May, 1976. 

(5) (i) A copy of the Report pertaining to the execution of the 
provisions of the Monopolies and Restrictive Trade Practices 
Act, 1969, for the periOd from 1st January to 31st December, 
1974. under section 62 of the said Act. 

(ii) A statement (Hindi and English 'gersions) explaining' the 
reasons for not laying simultaneously the Hindi version of 
the above Report. 

(6) A COpy of the Annual Report (Hindi and English versions) of 
, ihe University Grants Commission for the year 1973-74, under 
. section 18 of the University Grants Commission Act, 1956. 

2. Calling .Attention 
. Shri Dinen Bhattacharya called the attention of the Minister of 

Commerce to the reported closure of more than 10 jute mills in West 
Bengal during the last few w~ks and its effect on the country's economy 
and employment position. 

The Minister of Commerce made a statement in regard thereto. The 
Minister also laid on the Table a statement showing the details of jute 
mills which are lying closed, 

3. Statement by Minister 
The Minister of External Affairs made a statement on the recent Indo-

Pakistan talks. The Minister also laid on the Table a copy each of the 
following documents:- ~ ______ 
v ... · .. 1i) Text of the Joint Statement issued at Islamabad on the 14th 

May, 1976 by the Foreign Secretary, Ministry of . External 
Affairs, Government of India and Foreign Secretary, Ministry 

J /. of Foreign Affairs, Governinent of Pakistan. 

V (2) Copy of Prime Minister of Pakistan's letter dated the 27th 
March, 1976 to the Prime Minister of IIndia. 

V/(3) Copy of Prime Minister of India's letter dated the 11th April, 
1976 to the Prime Minister of Pakistan, 

,","/'(4) Copy of Prime Minister of Pakistan's letter dated the 18th 
April, 1976 to the Prime Minister of India. 
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4. Motion Regarding Extension of Time for Presentation of Report of 
Committee of Privileges . 

Shri M. C. Daga moved the following m·.)tion:-
• "That this House do further extend upto the last day of the next 

session the time for the presentation of the Report of the Com-
mittee of Privileges on the question of privilege regarding 
handcuffing of Shri Ishwar Chaudhry, M.P., at Patna on the 
5th August, 1974." 

The motion was adopted. 

5. Government BiUs-Passed 
(i) The Nation.a.l Library Bill, 1972, as reported by Joint Committee 
The motion for consideration of the Bill, as rEQOrted by the Joint l.~om· 

mittee, was moved by Pl'.Jf. S. Nurul Hasan. 
The following Members took part in the debate:-

(1) Shri M. C. Daga 
(2) Shri Somnath Chatterjee 
(3) Shri Balakrishna Venkanna Naik 
(4) Shri H. N. Mukerjee 
(5) Shri Priya Ranjan Das Munsi 

(Lok Sabha adjourned, at 1 P.M. and re-4Ssembled at ~ P.M.) 
(6) Shri Y. S. Mahajan 
(7) Shri M. Ram Gopal Reddy 
(8) Shri Narsingh Narain Pandey 

,.. Prof. S. Nurul Hasan replied to the debate. 
The motion for consideration was adopted and clause-by-clawe con-

sideration ·:Jf the Bill was taken up. 
Clauses 2 and 3 were adopted. 
Clause 4 was adopted, as amended. 
Clauses 5 to 10 were adopted. 
Clausell was adopted, as amended . 

. Clauses 12 to 31 were adopted. 
Clause 1 and the Enacting Formula were adopted, as amended. 
The Long Title was also adopted. 
The motion that the Bill, as amended, be passed was moved by Prof. 

S. Nurul Hasan. 
The motion was arl<.)pted and the Bill, as amended, was passed. 
(ii) The Tea (Amendment) Bill, 1976 

.. The motion for consideration of the Bill was llloved by Prof. D. P. 
Chattopadhyaya. 

[P.T.O. 
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The following Members took part in the debate:-
(1) Shri Jagadish Bhattacharyya 
(2) Shri B. K. Daschowdhury 
(3) Shri Ranen Sen 
(4~ 8ltri Ram Singh Bhai 
(5) Shri Tuna Oraon 
(6) Shri Priya Ranjan Das Munsi 
(7) Shri Hari Singh 
(8) 8hri M. C. Daga 

Prof. D. P. Chattopadhyaya replied ~.) the debate. , , 
The motion for consideration was adopted and clause-by-clause con-

sideration of the Bill WE taken up 
Clause 2 was adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Pr·.)f. D. P. Chatt<J-

padhyaya. 
The motion was adopted and the Bill was passed. 

6. Govemment BilI-UndQl' Consideration 
The Workmen's Compensation (Amendment) Bill, 1976, 'ct..<; passed b1( 

Rajya Sabha I 
The motion for consideration of the Bill, as pas3ed by Rajya Sab.h.a,_ 

was moved by Shri K. V. Raghunatha Reddy. 
The following M~n\bers took part in the debate:~ 

(1) Shri Mohammad Ismail 
(2) Sardar Swaran Singh Sokhi 
(3) Shri Ramavatar Shastri 

The discussion was not concluded. 
8 P.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 19th May, 1976). 

4 

S. L. SHAKDHER, 
Secretary -General. 



LOK SABRA 

BULLETIN-PART J 
£Brief Record of Proceedings] 

Wednesday, May 19, 1976iVaisakha 29, 1898 (Sak<l) 

No. 579 
11.04 A.M. 

·1. PapIerS Laid. OB the Table 
The. following papers were laid on the Table:-

(1) A copy of the Tractors (Distribution and Sale) Control (Second 
Amendment) Order, 1976 (Hindi and English versions) pub-
lished in Notification No. S.O. 318(E) in Gazette of India dated 
the 27th April, 1976. under sub-section (6) of section 3 of the 
Essential Commodities Act, 1955. 

(2) A copy each of the following papers (Hindi and English versions) 
under sub-section (1) of section 619A of the Companies Act, 
1956:-

(i) (a) Review by the Government on the working of the Bharat 
Heavy Plate and Vessels Limited, Visakhapatnam, for the 
year 1974-75. 

j (b) Annual Report of the Bharat Heavy Plate and Vessels Limited, 
Visakhapatnam, for the year 1974-75 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

v (ij) (a) Review by the Government on the working of the Bharat 
Pumps and Compressors Limited, Naini, Allahabad, for the 

\ .. / 
year 1974-75. 

(b) Annual Report of the Bharat Pumps and Compressors Limited, 
Naini, Allahabad, for the year 1974-75 along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(3) A copy each of the following Notifications (Hindi and Engli6h 
versions) under sub-section (2) of section 3 of the All India 
Services Act, 1951;-

(i) The All India Services (Provident Fund) Amendment Rules, 
1976, published in Notification No. G S.R. 630 in Gazette of 
India dated the 8th May, 1976. 

[P.T.O. 
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(ii) The All India Services (Provident Fund) Second Amendment 
Rules, 1976, published in Notification No. G.S.R 631 in 
Gazette of India dated the 8th May, 1976. 

(4) A copy each of the following Notifications (Hindi and English 
versions) under section 185 of the Navy Act, 1957:-

(i) Th.e Na~y Leaye (~econd Amendment) .Regulations, 1976, pub-
lIshed In NotIficatIon No. S.RO. ] 00 In Gazette of India dated 
the 1st May, 1976. 

(U) ~e Na~ (Pe~ion'~ Second Amendmen! Regulations, 1976, pub-
bshed In NotificatIon No. S.R.O. 108 In Gazette of India dated 
the 8th May, 1976. 

(iii) The Navy (Pension) Third Amendment Regulations, 1976, pub-
lished in Notification No. S.RO. 109 in Gazette of India dated 
the 8th May, 1976. 

(iv) The Navy (pension) Fourth Amendment Regulation, 1976, pub-
lished in Notification No. S.RO. 114 in Gazette of India dated 
the 8th May, 1976. 

(5) 0) A copy of the Annual Report (Hindi and English versions) of 
the Damodar Valley Corporation along with the Audit Report 
on the accounts thereof for the yea!' 1972-73, under sub-
section (5) of section 45 of the Damodar Valley Corporation 
Act, 1948. 

(ii) A statement (Hindi and English versions) showing reasons for 
delay in laying the above Report. 

(6) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 17 of the Export 
(Quality Control and Inspection) Act, 1963:-

(i) The Export of Footwear (Inspection) Amendment Rul~, 1976, 
published in Notification No. S.O. 1536 in Gazette of India 
dated the 1st May, 1976. 

(ii) The Export of De-oiled Rice Bran (Inspection) Second Amend-
ment Rules, 1976, published in Notification No. S.O. 1537 in 
Gazette of India dated the 1st May, 1976. 

(iii) The Export of Gum Karaya (Inspection) Amendment Rules 
1976, published in Notification No. S.O. 1538 in Gazette of 
India dated the 1st May, 1976. 

2. ~ from Rajya Sablla 
Secretary-General reported the following messages from Rajya 

Sabha:-
(i) That at its sitting held on the 18th May, 1976, Rajya Sabha 

adopted a motion further extending the time for presentation 
of the Report of the Joint Committee of the Houses on the 
Central and Other Societies (Regulation) Bill, 1974 upto the 
last day of the Ninety-seventh Session of Rajya Sabha. 
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(ii) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Appropriation (No.4) Bill, 1976, 
passed by Lok Sabha on the 11th May, 1976. 

3. Report of COIDIDittee on Goverameot AfiSUl'aIlCeS 
Shri B. K. Daschowdhury presented tQe Sixteenth Report of the Com-

mittee on Government Assurances. 

4. GoverJUDellt Bills--Passed 
(i) The Workmen's Compensation (Amendment) 

Bill, 1976, as passed by Rajya Sabha 
Discussion on the motion for consideration of the Bm, as passed by 

Ralya Sabhs, moved on the 18th May, 1976, continued. . 

'!be following Members took part in the debate:-
(1) Shri Ram Singh Bhai 
(2) Shri Balakrishna Venkanna Naik 
(3) Shri M. C. Daga 

Shri K. V. Raghunatha Reddy replied to the debate. 
The motion for consideration was adopted and clause-by-clawc consi. 

deration of the Bill was taken up. 
Clauses 2 to 4 wa-e adopted. 
Clause I, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri K. V. R~B· 

huna9a' Reddy. . 
• 21le motion was adopted and the Bill was passed . 

../ (ii) The Additional Emoluments (Compulsory Deposit) 
A mendment Bill, 1976 

The motion for consideration of the Bill was moved by Shri C. 
Sutramaniam. 

An amendment for circulation of the Bill for the purpose of eliciting 
opinion thereon, was moved by Shri S. M. Banerjee. 

The following Members took part in the deba,te:-
(1) Shri Dinen Bhattacharya 
(2) Shri Priya Ranjan Das Munsi 
(3) Shri Indrajit Gupta 

(Lok Sabha adjourned at 1.()5 P.M. and re-assembled at 2.05 P.M.) 

(4) Shri Raja Kulkarni 
(5) Shri S. M. Banerjee 
(6) Shri Hari Singh 
(7) Shri Praaannbhai Mehta 
(8) Shri M. Ram Gopal Reddy 
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(9) Shrimati Marjorie Godfrey 
(10) Shri Balakrishna Venkanna Naik 
(11) Shtri P. G. Mavalankar 
(12) Shri Chapalendu Bhattacharyyia 

Sliri C. Subramaniam replied to the debate. 
On the amendment for circulation of the Bill fo: the purpose 0f elicit-

ing opinion thereon, moved by Shri S. M. Banerjee, the House divideJ., 
Ayes 22 : Noes 104. The amendment was accordingly negrttived. 

The motion for consideration was adopted and clause-by-clause c-Jnsi-
deration of the Bill was taken up. 

Clauses 2 and 3 were adopted. 
Clause 1, the Enacting Formula and the Long Title were al<;o adopted. 
The motion that the Bill be passed was moved by Shri C. S'ubra-

maniam. 
On the motion the House divided, Ayes 106; Noes 2:~. The motion 

was accordingly adopted and the Bil was passed. 
5. Government Bill-Under Consideration 
.' . The Life Insurance Corporation (Modification of Settlement) Bill, ] 976 

The motion for consideration of the Bill was moved by Shri C. Sub-
ramaniam. . 

An amendment for circulation of the Bill for the purpose-of elicit-
ing opinion thereon, was moved by Shri S. M. Banerjee. -

An amendment for 'reference of the Bill to a Select Committee was.~. 
moved by Shri Dinen Bhattacharya. 

The following Members took p&rt in the debate:-
(1) Shri Somnath Chatterjee 
(2) Shri Raja Kulkarni 
(3) Shri s. M. Banerjee 
(4) Shri K. Suryanarayana 
(5) Shri B. S. Chowhan 
(6) Sardar Swaran Singh Sokhi 
(8) Shri Priya Ranjan Das Munsi (Speech unfinished). 

The discussion was not concluded. 

6 P.M. 
(Lok Sabha adjourned till 11 A.M. on 1hursday, 

the 20th May, 1976) 

4 

S. L. SHAKDHER, 
Secretary -GenerCt 1. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, May 20, 1976jVaisakha 30, 1898 (Saka) 

No. 580 
11.01 A.M. 
1. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of ' the Nagaland Eviction of Persons in Unauthorised 

Occupation of Public Land (Amendment) Act, 1976 (Hindi and 
English versions) (President's Act No. 1 of 1976) pUbli3hed in 
Gazette of India dated the 5th March, ] 976, under sub-section 
(3) of section 3 of the Nagaland State Legislature (Delegation 
of Powers) Act, 1975. 

(2) A copy of the Central Excise (Fourteenth Amendment) Rules, 
1976 (Hindi and English versions) published in Notification 
No. G. S. R. 658 in Gazette of India dated the 8th May, 1976. 
under section 38 of the Central Excises and Salt Act, 1944. 

(3) A copy each of the following papers (Hindi and English versions) 
under sub-section (1) of section 619A of the Companies Act, 
1956:-

(i) Review by the Government on the working of the Hindustan 
Shipyard Limited, Visakhapatnam, for the yeai' 1974-75. 

.... (li) Annual Report of the Hindustan Shipyard Limited, Visakha-
. patnam, for the year 1974-75 along with the Audited 

Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(4) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (2) of section 103 of the Major Port 
Trusts Act, 1963:-

(i) Annual Accounts of the MormugaoPort Trust for the yean 
1974-75 and the Audit Report thereon. 

(ii) Annual Accounts of the Calcutta Port T~st for the year 
1973-74 an~ the Audit Report thereon. 

[P.T.O. 
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(5) (a) A copy each of the following documents (Hindi and English 
versions} under sub-section ( 4) of section 18 of the All India 
Institute of Medical Sciences Act, 1956:-

(i) Certified Annual Accounts of the All India Institute of .. 
Medical Sciences, New Delhi, for the year 1971-72. 

(ii) Certified Annual Accounts of the All India Institute of Medi-
cal Sciences, New Delhi, for the year 1972-73. 

(b) Two statements (Hindi and English versions) showing reasons 
for delay in laying the above documents. 

(6) A copy of the Cigarettes (Regulation of Production, Supply and 
Distribution) Rules, 1976, (Hindi and English versions) pub-
lished in Notification No. G.S.R. 266(E), in Gazette of India 
dated the 31 st March, 1976, under sub-section (3) of section 
21 of the Cigarettes (Regulation of Production, Supply and 
Distribution) Act, 1975. 

(7) A copy of Notification No. S.O. 1374 (Hindi and English ver-
sions) published in Gazette of India dated the 17th April, 1976 
rescinding the Viscose Staple Fibre Distribution Order, 1972, 
under sub-section (6) of section 3 of the Essential Commodities 
Act, 1955. 

(8) (i) A copy of the Annual Report (Hindi and English versions) of 
the Central Institute of English and Foreign Languages, 
Hyderabad, for the year 1974-75 along with the Audited 
Accounts. 

(ii) A statement (Hindi and English versions) showing reasons for 
delay in laying the above document. 

2. CaUinl AUeation 

Shri K. Suryanarayana called the attention of the Ministor of Agriculture 
and Irrigation to the reported damage to several thousands metric tonnes 
of rice and paddy purchased by the Food Corporation of India from farmers 
and rice millers in West Godavari and other coastal districts of Andhra 
Pradesh 1l1ld also damage to imported wheat kept in open places due to hot 
weather following by recent heavy rains. 

The Minister of State for Agriculture and Irrigation made a statement in 
regard thereto. 

3. 8taltetBeat ..,. MiIIiLder 

The Minister of External Affairs made a statement on Indo-Canadian 
nuclear discussions. 

4. Govemment Bill--lBtrodu.ced 

The Delhi Agricultural Produce Marketing (Regulation) Bill, 1976. 
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5. GovermDeiJlt Bills-Passed 
,·'(0 The Life Insurance Corporation (Modification of Settlement) Bill, 1976 

Discussion on the motion for consideration of the Biil and the amend-
ments thereto moved on the 19th May, 1976,continued. 

The following Members took part in the debate:-:-
(1) Shri Priya Ranjan Das Munsi 
(2) Shri Prasannbhai Mehta 
(3) SOO Amarnath Vidyalankar 
(4) Shri C. M. Stephen 
(5) Shri Chandulal Chandrakar 
(6) Shri P. G. Mavalankar 
(7) Shri P. Ranganath Shenoy 
(8) Shri Nawal Kishore Sinha 
(9) Shri Shi-bban Lal Saksena 

(Lok Sabha adjou.rned at 1 P.M. and Te--assembled at 2.05 P.M.) 
(10) Shri Indrajit Gupta 
(11) Shri Y. S. Mahajan 
(12) Dr. Kallas 
(13) Shri Dinen Bhattacharya 
(14) Shri M. C. Daga 
(15) Shrimati Parvathi Krishnan 

Shri C. Subramaniam replied to the debate. 
On the amendment for circulation of the Bill for the purpose of .elicit-

ing opinion thereon, moved by Shri S. M. Banerjee, the House divided, 
Ayes 19; Noes 111. The amendment was accordingJv negatived. 

On the amendment for reference of the Bill to a Select Committee, 
moved by Shri Dinen Bhattacharya, the House divided, Ayes 15j Noes 111. 
The amendment was accordingly negatived. 

The motion for consideration was adopted and clatise·by-clause con-
sideration of the Bill was taken up. 

Clauses 2 and 3 were adopted, as amended. 
Cla~ 1 was adopted, as amended. 
The Enacting Formula was adopted. 
The Long Title was adopted, as amended. 
The motion that the Bill, as amended, be passed was moved by Shri C. 

Subramaniam. 
The following Members took part in the debate:-

(1) Shri H. N. Mukerjee 
(2) Shri S. M. Banerjee 
(3) Shri C. M. Stephen 
(4) 8hri Dinen Bhattacharya 
(5) Shri C. Subramaniam 

On the motion the House divided, Ayes 1%2; Noes 19. The motion was 
accordingly adopted and the Bill, as amended, was paSSed.~1 

(ii) The Disturbed Areas (Special Cou.rt.) Bin 1'972, as btl 
lotrtt Committee 

The motion for consideration of the Bill, as reported by the Joint 
Committee, was moved by Shri F. H. Mohsin. 

[P.T.C. 
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The following Members took part in the debate:-
(1) Shri. Dinesh Joarder 
(2) Shri B. R. Shukla 
(3) Shri M. C. Daga 
(4) Shrimati Parvathi Krishnan 
(5) Shri Bhaoosahaib Dhamankar 
(6) Soo Balakrishna Venkanna Naik 
(7) Shri Harl Singh 
(8) Shri Md. Jamilurrahman 
(9) Shri Jagannath Mishra 

Shri F. H. Mohsin replied to the debate. 
The motion for consideration was adopted and clau3-e-by-clause con-

sideration of the Bill was taken up. 
Clauses 2 anq. 3 were adopted, as amended. 
Clauses 4 to 10 were adopted. 
The Schedule was adopted, as amended. 
Clause 1 and the Enacting Formula were adopted, as amended. 
The Long Title was also ad·3pted. 
The motion that the Bill, as amended, be passed was moved by Shri 

F. H. Mohsin. 
The following Members took part in the dcbate:-

(1) Shri Dinesh J oarder 
(2) .Shri F. H. Mohsin 

The motion was adopted and the Bill, as amended, was passed . 

. 6. Government . Bill-Under Consideration 
The MaTriage Laws (Amendment) Bill, 1976, as passed by Rajya Sabha 

The motbn for consideration of the Bill, as passed by Rajya Sabha. 
was moved by Shri H. R. Gokhale. 

The discussion was not concluded . 
. 6.03 P.M. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 21st May, 1976). 

CORRIGENDUM 
In Bulletin Part I, dated May 19, 1976-

S. L. SHAKDHER, 
Secretary·General. 

. Page 4, paragraph .5'"between "(6r'arid "(8)" insert "(7) Shri Bala-
krishna Venkanna N aik 
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11.02 A.M. 

WKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, May 2], 19761Vaisakha 31, 1898 (Saka) 

No. 581 

l:.'Papers laid on die Table 
The following papers were laid on the Table:-
(1) A copy each of the following papers (Hindi and English versions) 

under sub-section (1) of section 619 A of the Companies Act, 
1956:-
(i) Review by the Government on the working of the Hindustan 

Cables Limited, for the yeai' 1974-75. 
(ii) Annual Report of the Hindustan Cables Limited, for the yeac 

1974-75 along with the Audited Account .. and the comments 
of the Comptroller and Auditor Genera] thereon. 

(2) A copy of Notification No. G.O. Ms. No. 335 (Hindi and Eng· 
lish versions) published in Tamil Nadu Government Gazette 
dated the 7th January, 1976 containing revised storage char-
ges for certain commodities, under sub-section (4) of section 
27 of the Tamil Nadu Warehouses Act, 1951 read with clause 
(c)(iv) of the Proclamation dated the 31st Jaquary, 1976 
issued by the President in relation to the State of Tamil Nadu. 

(3) (i) A copy of the Bombay Tenancy and Agricultural Lands 
(Gujarat First Amendment) Rules, 1976, published in Notifi-
cation No. GHM176175 IM!TNC! 1 0751134879-] in Gujarat 
Government Gazette dated the 25th March, 1916 under sub-
section (4) of section 82.of the Bombay Tenancy and Agri-
cultural Lands Act, 1948 read with clause (c)(iii) of the Pro-
clamation dated the 12th March, 1976 issued by the President 
in relation to the State of Gujarat, together with an explanatory 
note . 

(ii) A statement &bowing reasons for delay in laying the above 
Notification . 

( 4) A copy of the Code of Criminal Procedure (Gujarat Amendmeat) 
Act, 1976 (Hindi and English versions) (President's Act No. 21 of 1976) . 
published in Gazette of India, dated the 7th May, 1916. under sub-section 
(3) of. section 3 of the Oujarat State Legislature (Delegation of Powers) 
Act, 1976. 

1 
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(5) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 25 of the Tamil Nadu Motor 
Vehicles Taxation Act, 1974 read with clause (c) (iv) of the Proclamation 
dated the 31st January, 1976 issued by the President in relation to the State 
of Tamil Nadu:-

(i) G.O. Ms. No. 1356 published in Tamil Nadu Government 
Gazette dated the 13th August, 1975. 

(ii) G.O. Ms. No. 1375 published in Tamil Nadu Government Gazette 
dated the 20th August, 1975. 

(iii) G.O. Ms. No. 1378 published in Tamil Nadu Government 
Gazette dated the 20th August, 1975. 

(iv) G.O.R. No. 2686 published in Tamil Nadu Government 
Gazette dated the 3rd September, 1975. 

(v) G.O.R. No. 2782 published in Tamil Nadu Government Gllz~tte 
dated the 17th September, 1975. 

(vi) G.O. Ms. No. 1890 published in Tamil Nadu Government 
Gazette dated the 12th November, 1975. 

(vii) G.O. Ms. No. 1904 published in Tamil Nadu Government 
Gazette dated the 12th November, 1975. 

(viii) G.O. Ms. No. 1988 published in Tamil Nadu Government 
Gazette dated. the 3'l"d December. ] 975. 

Ox) G.O. Ms. No. 2137 published in Tamil Nadu Government 
Gazette dated the 17th December, 1975, making certain 
amendments to the Tamil Nadu Motor Vehicles Taxation 
Rules, 1974. 

(x) G.O. Ms. NO.7 published in Tamil Nadu Government Gazette 
dated the 21st January, 1976. 

(xi) G.O. Ms. No. 335 published in Tamil Nadu Government Gazette 
dated the 3'l"d March, 1976 making certain amendffil!nts to the 
Tamil Nadu Motor Vehicles Taxation Rules, 1974. 

2. Minutes of COJDQIiUee on Pmaae Members' Bills and 'Resolutious-
Laid 811 the Table 

Minutes of the Sixty-third to Sixty-eighth sittings of the Committee on 
Private Membe1's' Bills and Resolutions held during the CUtTent session, were 
laid on the Table. 
3. Statement R.egardiDg Govenunent Busiaess 

The Minister of Parliamentary Mairs made a statement regarding Gov-
ernment business for the week commencing the 24th May, 1976. 
4. Govemmebt B~Iutrodo.ced. 

• (1) The Constitution (Forty-second Amendment) Bill. 1976 . 
• (2)Tbe Scheduled Ca*s and Scheduled Tribes Orders (Amendment) 

Bill, 1976. 
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5. Governnlent Bill-:Under Consideration 

• The Marriage Laws (Amendment) Bill, 1976, as passed by Ra.jy(l Sabha 

Discussion on the motion for consideration of the Bill. as ;passed by 
Rajya Sabha, moved on the 20th May, ]976, continued. 

The following Members took part in the debate:-

(1) Shri Dinesh Joarder 
(2) Shri Jagannath Mishra 
(3) Shrimati Parvathi Krishnan 
(4) Shri Jagannath Rao 
(5) Shri Shiv Kumar Shastri 
(6)Shrimati Mukul Banerji 
(7) Shri Ramsahai Pandey 
(8) ShrimatiSavitri Shyarif 
(9) Shrimati Roxa Vidyadhar Deshparnie 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.50 P.M.) 
(10) Sardar Swaran Singh Sokhi 
(11) Shri M. C. Daga 
(12) Pandit D. N. Tiwary 
(13) Shri B. R. Shukla 
(14) Shri Balakrishna Venkanna Naik 
(15) Shri Bhaoosahaib Dhamankar 
(16) Shri Narsingh Narain Pandey 
(17) Shri M. Ram Gopal Reddy 
(18) Shri Hari Singh· 
(19) Shri Chandra Shailani (Speech unfinished). 

The discussion was not concluded. 

6. Private Member's BiU-lntroduced 

. The Constitution (Amendment) Bill, 1976 (A~ment of artide If) 
and insertion of new lirticle 16A, etc.) by Shri D .. K. Panda. 

7. Private Member's BiU-Withdrawn 

The Constitution (Amendment) Bill, 1971 (Amendment of article 124) 
by Shri P. K. Deo. 

Discussion on the motion for consideration of the Bill moved by Shri 
P. K. Deo on the 7th May, 1976, continued. 
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The following Members took p~'.:t"t: in the debate:-
(I) Shri Balakrishna Venkanna N aik 
(2) Shri Dinesh Joarder 
(3) Shri C M. Stephen 
(4) Shri Jagannath Rao 
(5) Shri Narsingh Narain Pandey 
(6) Shri Satyendra Narayan Sinha 
(7) Shri P. G. Mavalankar 
(8) Shri N. Sreekantan Nair 
(9) Dr. V. A. Seyid Muhammad 

Shri P. K. Deo replied to the debate. 
The Bill was withdrawn by leave of the House. 

8. Private Member's Bill-Under Consideration 
The Constitution (Amendment) Bill, 1974 (Amendment of article 75) by 
Shri Bibhuti Mishra . 

T.he motion for C';:msideration of the Bill was moved by Shri Bibhuti 
Mishra. 

The following Members took part in the debate:-
(1) Shri Satyendra Narayan Sinha 
(2) Shri Balakrishna Venkanna Naik 
(3) Shri B. S. Bhaura 
(4) Shri Hari Singh (Speech unfinished). 

The discussion was not concluded. 
6.02 P.M. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 24th May, 1976). 

S. L. SHAKDHER, 
Secretary-<ieneral. 



11.03 A.M. 

LOK SABRA 

BULLETIN-PART I 
[Srief Record of Proceedings] 

Monday, May 24, 1976/Jyaistha 3, 18'98 (Saka) 

No. 582 

1. papen laid on the Table 
The fol1owin~ papers were laid on the Table:-

(1) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:- . 

(i) Review by the Government on the working of the Heavy 
Engineering Corporation Limited, Ranchi, for the year 
1974-75. 

(ii) Annual Report of the Heavy Engineering Corporation Limited, 
Ranchi, for the year 1974-75 along with the Audited Ac-
counts and the comments of the Comptroller and Auditor 
General thereon. 

(2) . (i) A ~opy of the Annual Report (Hindi and English versions) 
of the Indian Council of Agricultural Research, New Delhi, for 
the year 1973-74, together with the Audited ~ccounts. 
(ii) A statement (Hindi and English versions) showing reasons 
for delay in laying the above Report. 

(3) A COpy each of the following Notifications (Hindi and English 
versions) under section 159 of theCustl)m" Act, 1962:-

(i) G.S.R. 331(E) and 332(E) published in Gazette of India 
dated the 12th May, 1976 together with an explanatory me-
morandum. 

(ii) G.S.R. 681 published in Gazette of India dated the 15th May, 
1976 together with an explanatory memorandum. 

(4) A copy each of the following Notifications (Hindi ann English 
versions) issued under the Central Excise Rules, 1944:-

(i) G.S.R. 333 (E) to 337 (E) published in Gazette of India dated 
the 12th May. 1976 together with an t!xplanatory roemoran-
dmn. 

(ii)G.S.R. 682 and 683 published in Gatette of India dated the 
- 15th May, 1976 together with an explanatory memorandum. 

[P.T.O. 
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(5) A cOpy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:- . . 

(i) Review by the Government on the working of the Cement 
Corporation of India Limited,. New Delhi, for the year 
1974-75. 

(ii) Annual Report of the Cement Corporation of India, Limited, 
New Delhi, for the year 1974-75 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(6) (i) A copy of the Annual Report (Hindi ~nd English versions) 
of the Bihar State Agro-Industries Development Corporation 
Limited, Patna, for the year 1971-72 along with th ~ Audited 
Accounts and the comments of the Comptroller 'and Auditor 
G~neral thereon, under sub-section (1) of section 61~A of the 
Companies Act, 1956. _ ,._ 

(ti) A statement (Hindi and English versions) showing reasons for 
delay in laying the above Report. 

(7) A copy of the Post Office Savings Banks (Amendlllent) Rules. 
1976 (Hindi and English versions) pub!ished in Notification No.-" 
G.S.R. 663 in Gazette of India dated the 15th May, 1976, under 
sub-section (3) of section 15 of the Government Savings Banks 
Act, 1873. 

2. Messages from Rajya Sabha 
Secrdary-General reported the following messages from Rajya 

Sabha:-
(i) That Rajya Sabha had no recommendations to make to Lok. 

Sabha in regard to the Finance Bill, 1976, passed by Lok Sabha 
on the 17th May, 1976. 

(ii) That at its sitting held on the 20th May, 1976, Rajya Sabha 
agreed wthout any amendment to the Coal Mines (Nationali-
sation) Amendment Bill, 1976, passed by Lok Sabha on the 
17th May, 1976. 

(iii) That at it, sitting held on the 17th Mav, 1976, Rajya Sabha 
adopted a motioR to join th~ Committee of both the Houses on 
the Welfare of Scheduled Castes and Scheduled Tribes for the 
term beginning on the 1st April, 1976 and had elected the fol-
lowing Members of Rajya Sabha to s~rve ,;m th::.\ saidCommit~ 
tee:-
(1) Shri Krishna Bahadur Chettri 
(2) Shri Shyamlal Gupta 
(3) Prof. N. M. Kamble 
(4) Shi-i N. H. Kumbhare 
(5) Shri Yogendra Makwana 
(6) Shri Parbhu Singh 
(7) Shri V. C. Kesava Rao 
(8) Shri Leonard Soloman Saring 
(9) Shri Mahendra Bahadur· Singh 

(11) Shri V. V. Swaminathan 
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(iv) That at its sitting held on the 17th May, 1976, Rajya Sabha con-
curred in the recommf.ndations of Lok Sabha to elect two mem-
bers to the Joint Committee on Office, of Profit in the vacancies 
caused by the resignation of Shri Vithal Gadgil from the memo 
bership of the Committee and the retirement of Shri VeRiga11a 
Satyanarayana from the membership of Raiva Sabha and also 
communicated the following names of Members of Rajya Sabha 
who had been elected to the said Jo,mt Committee:-
(1) Shri Kameshwar Singh 
(2) Shrimati Maimoona Sultan , 

,3. Government BiU-Introduced 
'The Banking and Public Financial Ins,titutions Laws (Miscellaneous 

Provi,iops) Amendment Bill. 1976. 
4. Government Bill-Passed 
The 'Marriage. Laws (Amendment) Bill, 1976 .. as passed by Rajya Sabha 

Discussipn on the motion for consideration of the Bill, as passed by 
Rajya Sabba. moved on the 20th May. 1976, continued. 

, . S)ti Chandra Shailani took part in the:! debate. 
\/f>r. Y. A. Seyid Muhammad replied t'3 the debate. 

The motion for consideration was adop~ed and clau;(. ... by-clause con-
sideration of the Bill was taken up. 

.. Claus~s 2 to 39 were adopted. 
Clause 1, the Enacting Formula and the Lon~ Tttle were also adopted. 

I The motion that the Bill be passed was moved by Dr. V. A. Seyid 
Muhammad. 

The follo'wing Members t;..)()k part in the debate:-
(1) Shrimati Parvathi Krishnan 
(2) Shri M. C. Daga 
(3) Dr. V. A. Seyid Muhammad 

The motion was adopted and the Bill was pa"sed. 
5. Government Bill-Postponed 

The Scheduled Castes and Schedul.ed Tribes Orders (Amendment) 
Bill, 1976 

Shri K. Raghu Ramaiah moved a motion for postponing the consioera-
tion of the Bill. 

On the motion the House divided, Ayes 121; Noes 14. The motion was 
accordingly adopted and the consideration of the Bill was postponed. 
6. Government Bills-Passed 

(i) The Merchant Shipping (Amendment) Bill, 1976, as passed by 
Rajya Sabha 

The motion for consideration of the Bill, as passed by Rajya Sabha. 
was moved by Shri H. M. Trivedi. 

[P.T.O. 
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The following Members took part in the debate:-
(1) Shri Mohammad Ismail -of 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2;05 P.M.) 
(2) Shri Jagannath Mishra 
(3) Shri Ramavatar Shastri 
(4) Shri Balakrishna Venkanna Naik 

Shri H. M. Trivedi replied to the debate. 
The motion for consideration was adopted and clause-by-clause con-. 

sideration of the Bill was taken up. 
Clauses 2 to 26 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was n;J.Oved by Shri H. M. 'Trivedi, 
The motion was adopted and the Bill was passed. 

(ii) The Pha:rmacy (Amendment) Bill, 1975, as passed by Rajya Sabha 
The motion for consideration of the Bill, as passed by Rajya Sabha. 

was moved by Chowdhury Ram 8ewak. 

The following Members took part in the debate:-
(1) Shri Ranen Sen 
(2) Shri Jagannath Mishra 
(3) Sardar Swaran Singh Sokhi 
(4) Dr. Saradish Roy 
(5) 8hri Ra~deo Singh 
(6) Shri Balakrishna Venkanna Naik 
(7) Shri K. Mayathevar 
(8) Shri Chapalendu Bhattacharyyia 
(9) Shri Ramavatar Sha<;tri 

(10) Shri M. C. Daga 
Chowdhury Ram Sewak replied to the debate. 
The motion for consideration was adopted and clause-by-clause con-

sideration of the Bill was taken up. 
Clauses 2 to 20 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted . 

. The motion that the Bill be passed was moved by Chowdhury Ram 
Sewak. 

The motion was adopted and the Bill wasp;assed. 
5.07 P.M. 

(Lok Sabha adjourned till 11 A.M. on Tuesday. the 25th May, 1976). 

4 

S. L. SHAKDHER, 
Secretary-General. 
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11 A.M. 

WK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday. May 25, 19761Jyaistha 4, 1898 (Saka) 

No. 583 

1. ~ Laid. on the Table 
The following papers were laid on the Table:-

(1) A copy each of the folJ...)wing papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-:-

(1) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act. 1956;-

(ii) Annual Report of the Bharat Ophthalmic Glass Limited, 
Durgapur, for the year 1974-75 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(b) (i) Review by the Government on the working of the Bharat 
Heavy Electricals Limited, for the year 1974-75. 

(ti) Annual Report of the Bharat Heavy Electricals Limited, for 
the year 1974-75 along with the Audited Accounts and the 
comments of the Comptroller and Auditor General thereon. 

(2) (i) A copy of Notification NO. G.O. Ms. No. 1747 published in 
Tamil Nadu Government Gazette dated the 12th November, 
1975 making certain amendments to the Tamil Nadu Munici-
pal Service Rules. 1970, under sectiQll 304 of the Tamil 
Nadu District 1vlumcipalities Act, 1920 read with clause (c) 
(iv) of the Proclamation dated the 31st January, 1976 issued 
by the President in relation to the State of Tamil Nadu. 

(ii) A statement (Hindi and English versions) explaining the rea-
sons for not laying the Hindi version of the above Notifica-
tion. 

(3) A copy of Notification No. S.O. 314(E) (Hindi and English ver-
sions) published in Gazette of India dated the 26th, April, 
1976 making certain corrections in the Delimitation Commis-
sion's Order No. 43 dated the 30th June, 1975 in respect of 
the State of Bihar, under sub-section (2) of section 11 of the 
Delimitation Act, 1972. 

[p.T.O. 
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(4) (a) A copy each of the following Notifications under sub-section 
(4) of section 119 of the Tamil Nadu Co-operative Societies 
Act, 1961, read with clause (c)(iv) of the Proclamation dated 
the 31st January, 1976 issued by the President in relation to 
the State of Tamil Nadu:-

(i) G.O. Ms. No. 451 published in Tamil Nadu Government 
Gazette dated the 29th October, 1975 making certain 
amendment to the Tamil Nadu Co-operative Societies Rul~, 
1963. 

(ii) G.O. Ms. No. 488 Rublished in Tamil Nadu Government 
Gazette dated the 19th November, 1975 making certain 
amendments to the Tamil Nadu Co-operative Apex Societies 
(Management and Conduct of Elections) Rules, 1974. 

(iii) G.O. Ms. No. 541 published in Tamil Nadu Government 
Gazette dated the 17th, December, 1975 making certain 
amendment to the Tamil Nadu Co-operative Societies Rules, 
1963. 

(iv) G.O. Ms. No. 595 published in Tamil Nadu Government 
Gazette dated the 31st December, 1975 making certain 
amendments to the Tamil Nadu Co-operative Societies Rules, 
1963. 

(b) A statement (Hindi and English versions) showing reasons for 
delay in laying the above Notifications. 

(c) A statement (Hindi and English versions) explaining the reasons 
for not laying the Hindi versions of the Notifications mentioned 
at (4)(a) above. 

(5) A copy of the Annual Report (Hindi and English ver .. ions) for 
the year 1974-75 on the activities of the Coir Board and the 
working of the Coir Industry Act, 1953, under sub-section 
(1) of section 19 of the Coir Industry Act, 1953. 

(6) A copy of the Petroleum and Natural Gas (Amendment) Rules, 
1976 (Hindi and English versions) published in Notification 
No. G.S.R. 684 in Gazette of India dated the 15th May, 1976, 
under section 10 of the Oilfields (Regulation and Development) 
Act, 1948. 

(7) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies, 
Act, 1956:-

(i) Review by the Government on the working of the Cochin 
Refineries Limited, for the year ended 31st August, 1975. 

(li) Annual Report of theCoohin Refineries Limited, for the year 
ended 31st August, 1975 along with the Audited Accounts 
and the comments of the Comptroller and Auditor General 
thereon. 
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(8) (i) A copy of the Report of the Moo~s and ~~ve 
Trade Practices Commission under section 21 (3) (b) of the 
Monopolies and Restrictive Trade Practices Act, 1969, on the 
proposal. of Philips India Limited Bombay for effecting substan-
tial expansion in the manufacture of General Lighting Service 
Lamps and Flourescent Tube Lamps and the Order dated the 
5th May. 1976 of the Central Government thereon under 
section 62 of the said Act. 

(ii) A statement (Hindi and English versions) expiaining the reasons 
for not laying simultaneously the Hindi version of the above 
Report and order of the Govemmeat thereon. 

(9) (i) A copy of the Compensation Tribunal Order, 1914 (Hindi 
and English versions) published in Notification No. G. S . R . 
149(E) in Gazette of India dated the 29th March, 1974. 
issued under rule 100, 101 and sub-rule (6) of rule J02 of the 
Defence of India Rules, 1971. 

(u) A statement (Hindi and English versions) showing reasons for 
delay 'in laying the above Notification. 

( 10) A copy of the Report (Hindi and English versions) of the 
Comptroller and Auditor General of India for the year 1975-
Union Government (Commercial) Part lII.-appraisal of the 
working of the Hindustan Teleprinters, Umited, Madras. 
under article 151 ( 1) of the Constitution. 

2. Message from Rajya Sabha 

Secretary-General reported a message from Rajya Sabha that at its 
sitting held on the 24th May, 1976, Rajya Sabhaadopted a motion 
further extending the time for presentation of the Report of the Joint 
Committee qf the Houses on the Adoption of Children Bill, 1972, upto 
the last day of the Ninety-seventh Session of Rajya Sabha. 

3. Report and Minutes of Committee on Petitions 
8hri Jagannath Rao presented the following Report and Minutes of 

the Committee on Petitions:-
(1) Thirty-first Report, 

(2) Minutes of Seventy-eighth to Eighty-second sittings . 

.. Statemeats by MiDisters 

(1) The Minister of Petroleum laid on the Table a statement on the 
commencement of commercial production of crude oil in the Born bay 
High. 

(2) The Minister of S~eel and Mines laid on the Table a statement' 
regarding restructuring of Hindustan Steel Limited. 

[P.T.O. 
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5. Government Bill-Passed 
The Constitution (Forty-second Amendment) Bill, 1976 

The motion for consideration of the Bill was moved by Dr. V. A. 
Seyid Muhammad. 

An amendment for circulation of the Bill for the purpose of eliciting 
opinion thereon was moved by Shri Dinen Bhattacharya. 

The following Members took part in the debate:-

(1) Shri Somnath Chatterjee 
(2) Shri Jagannath Rao 
(3) Shri Indrajit Gupta 
(4) Shri C. M. Stephen 
(5) Shri Satyendra Narayan Sinha 
(6) Shri Dinesh Chandra Goswami 

.. 

(Lok Sabha adjoorned a.t 1 P.M. find re-assembled at 2.05 P.M.) 
(7) Shri C. T. Dhandapani 
(8) Shri K. Suryanarayana 
19) Shri G. Viswanathan 

(10) Shri B. R. Shukla 
(11) Sardar Swaran Singh Sokhi 
(12) Shri Hari Singh 
(13) Dr. H. P. Sharma 
(14) Shri K. Narayana Rao 

(15) Shri Balakrishna Venkanna Naik 
(16) Shri N. K. P. Salve 
(17) Shri Dharnidhar Das 
(18) Shri K. Mayathevar 
(19) Dr. Kailas 

Dr. V. A Seyid Muhammad replied to the debate. 

The amendment moved by Shri Dinen Bhattacharya was negatived. 

On the motion for consideration of the Bill, the House divided, 
Ayes 320; Noes 3. The motion was adopted by a majority of the total 
membership of the House and by a majority of not less than two-thirds 
of the Members present and voting. 

Clause-by-clause consideration was then taken up. 
On the motion for adoption of Clause 2, the House divided, Ayes 329; 

Noes 1. 
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Clause 2 was adopted by a majority of the total membership of the 
House and by a majority of not less than two thirds of the Members pre-
sent and voting. 

On amendment No. 8 to Clause 3 moved by Shri C. K. Chandrappan, 
the House divided, Ayes 36; Noes 287. The amendment was accordingly 
negatived. 

On amendment No. 12 to Clause 3 moved by Shri Dinesh Joarder, the 
House divided, Ayes 34; Noes 294. The amendment was accordingly ne-
gatived. 

On the motion for adoption of Clause 3, the House divided, Ayes 311i 
Noes Nil. 

Clause 3 was adopted by a majority of the total membership of the 
House and by a majority of not less than two-thirds of the Members 
present and voting. 

Clause 1 was adopted, as amended. 
The Enacting Formula and the Long Title were also adopted. 
The motion that the Bill, as amended, be passed was n:oved by Dr. 

V. A. Seyid Muhammad. 
On the motion the House divided, Ayes 313; Noes 1. 
The motion was adopted by a majorIty of the total membership of the 

House and by a majority of not less th&n two-thirds of the Members 
present and voting. The Bill, as amended, was passed by the required 
majority. 
5.58 P.M. 

(Lok Sabh4 adjO'lLmed till 11 A.M. on Wednesday, the 26th Ma.y, 1976) 

5 

S. L. SHAKDHER, 
Secretary-General. 



11.02 A.M. 

LOti:: SABRA 

BULLETIN-PART l' 
[Brief Record of ,Proceedings] 

Wednesday, May 26, 1976\Jyaistha 5; 1898 ( Sakal 

Ne. !84 

1. Papers Laid on the Table 
The following papers were laid on the Ta.ble:-

(1) A copy of the "Annual Plan, 1976-77" (Hindi and English ver-
sions). 

(2) A copy each of the following papers (Hindi and EngJish versions) 
under sub-section (1) of section 619A of the C~mpanies Act, 
1956:-

(i) Review by the Government on the working of the Hindustan 
Paper Corporation Limited. New Delhi. for the year 1974-75, 

Oi) Annual Report of the Hindustan Paper Corporation Limited. 
New Delhi, for the year 1974-75 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(3) A copy each of the following Notifications (Hindi and English 
versioas) under sub-section (2) of section 3, of the All India 
Services Act, 1 95 1 : --

(i) The Indian Administrative Servicc< (Appointment by Promo--
tion) Second Amendment Re~ulations, 1976, published in 
Notification No. G.S.R. 626 in Ga~ette of India dated the 
8th May, 1976.' '. ' 

(ii) The Indian Administrative Service (Appointment by Promo-
tion) Third Amendment Regulation~. 1976, published in 
Notification No. G.S.R. 627 in Gazette of India dated the 
8th May, 1976.-

(iii) The Indian Police Service (Appointment by Promotion) 
Amendment Regulations. 1976, pUblished'in Notification 
No. G.S.R. 628 in GaZette of India dated the 8th May. 
1916. 

[P.T.O. 
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(iv) The Indian Forest Service - (Appointment by Promotion) 
Amendment Regulations, 1976, published in Notification 
No. G.S.R. 629 in Gazette of India dated the 8th May, 
1976. 

(v) The Indian Administrativ.,c, Service (Fixation of Cadre 
Strength) Tenth Amendment Regulations, 1976, published 
in Notification No. G.S.R. 329(E) in Gazette of India dated 
the 11th May, 1976. 

(vi) The Indian Administrative Service (pay) Ninth Amendment 
Rules, 1976, published in Notification No. G.S.R. 330(E) 
in Gazette of India dated the 11 th May~ 1976. 

(vii) The Indian Police Service (Fixation of Cadre Strength) 
Sixth Amendment ReguJations, 1976, published in Notifica-
tion No. G.S.R. 340(E) in Gazette of India dated the 15th 
May, 1976. 

(viii) The Indian Police Service (Pay) Fifth Amendment Rules, 
1976, published in Notification No. G.S.R. 341 (E) in 
Gazette of India dated the 15th May, 1976. 

(4) (i) A copy of the Annual Report (Hindi and English versions) of 
the Central Vigilance Commission for the year 1974-75. 

(ii) Memorandum (Hindi and English versions) explaining the rea-
sons for non-acceptance by Government of the Commission's 
advice in certain cases mentioned in the above Report. 

(5) A copy each of the following documents (Hindi and English 
versions) under sub-section (4) of section 3 of the Commissions 
of Inquiry Act, 1952:-/[i) Report of the Commission of Inquiry into the allegations 

V. against certain former Ministers of Punjab-Volume II. 

(u) Memorandum of Action taken on the Report. 

(6) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act, 1962:-

(i) G.S.R. 338(£) published in Gazette of India dated the 14th 
May, 1976 together with an expluatory memoraftdum. 

(ii) G.S.R. 680 published in Gazette of India dated the 15th 
May, 1976. 

(7) A copy of Notification No. G.S.R. 342(E) (Hindi and English 
versions) published in Gazette of India dated the 17th May, 
1976 issued under the Central Excise Rules, 1944 together 
with an explanatory· met,norandum. 

(8) A copy of the Report (Hindi and English versions) OR the work-
in, of the Commission of Railway Safety for the year 1974-75. 



(9) A copy each of the following papers (Hindi and English ver-
sions) under sub-rule (5) of rule 3 of the Air Corporations 
Rules, 1954:-

(i) Summary of Budget Estimates for Revenue and Expenditure 
of Air India for the year 1976-77. 

(ii) Summary of Actuals for the year 1974-75. Budget Estimates 
and Revised Estimates for the year 1975-76 and Budget 
Estimates for the year 1976-77, of Air India. 

(iii) Summary of Revenue and E'{penditure Budget Estimates for 
the year 1976-77 and Revised Estimates for the year 
1975-76 of the Indian Airlines. 

(iv) Summary of Actuals for the year 1974-75. Budget Estimates 
and Revised Estimates for the year 1975-76 and Budget 
Estimates for the yea'r 1976-77, of Indian Airlines. 

(l0) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the Central 
Inland Water Transport Corporation Limited, Calcutta. for 
the year 1974-75. 

(ii) Annual Report of the Central Inland Water Transport Cor-
poration Limited, Calcutta. for the year 1974-75 along with 
the Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(11) A copy of the Merchant Shipping (Examination of Engineers 
in the Merchant Navy) Amendment Rules, 1976 (Hindi and 
English versions) published in Notification No. G.S.R. 646 in 
Gazette of India dated the 8th May, 1976, under sub-section 
(3) of section 458 of the Merchant Shipping Act, 1958. 

(12) The following statements showi.ng the action taken by the 
Government on variou:;; assurances, promises and und':!l'~akings 
given by the Ministers during the various sessions of Fifth 
Lok Sabha:-

(i) Statement No. XXV-Third Session, 1971. 
(ii) Statement No. XXII-Eighth Session, 1973. 
(iii) Statement No. XIX.....-Ninth Session. t973. 
(iv) S~atement No. XXIII-Tenth Session, 1974. 
(v) Statement No. XVI-Eleventh Session, 1974. 
(vi) Statement No. XV-Twelfth Session, 1974. 

(vii) Statement No. XIX-Thirteenth Session, 1975. 
(viii) Statement N? III-Fifteenth Session, 19'76. 
(be) Staten.ent No. I-Six~eenth Session, 1976. 

3 
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~A copy of the Agreement dated the 6th April, 1976 (Hindi 
and English versions) entered into bei';ween the Central Gov-
ernment and the Government of the State of Rajasthan in 
respect of the devdopment and maintenance of road links 

'of Nationa! Highways situated in the State of Rajasthan, under 
section 10 of the Na~ional Highways Act, 1956. 

2. Minutes of Estimates Committe&-Laii on the Table 
The following Minutes of the Estimates Committee were laid on the 

Table:-
(1) Minute3 of the sittings relating to the Eighty-ninth, Ninety-

seventh, Ninety-eighth, Ninety-ninth, Hundred and first and 
Hundred and second Reports of the Committee. 

(2) Minutes of the sittings of ;~he Committee relating to the Pro-
cedural and General Matters. 

3. Minutes of ~mlnittee on Absence of Members-Laid on the Table 
'Minurtes of the sittings of the Committee on Absence of Members 

from the Sitting:> of the House held on the 23rd March, 7th April, 29th 
April and 25th May. 1976, were laid on the Table. 
t. Report of Commit.tee en Absence of Members 

Shri S. M. Siddayya presented the Twenty-eighth Report of the 
Committee on Absence of Members from the Sittings of the House. 
S. Report of Joint Committee on Offices of Profit 

8hri S. B. P. Pattabhi Rama Rao presenLed the Eighteenth Report of 
the Joint Committee on Offices of Profit. 
6. Matter under Rule 377 

Shri Prasannbhai Mehta raised matter regarding the reported talk by 
Acharya Vinoba Bhave with the, Prime Minister about extending help to 
the families of political detenus in the country. 

The Minister of Home Affairs made a statement on the subject. 
7. Government BiDs-Passed 
(i) The Banking and Public Financial Institutions Laws (Amendment) 
Bill, 1976 

The motion for consideration of the Bill was moved by 8hri Pranab 
Kumar Mukherjee. 

The following Members t',:>ok part.in the debate:-
(1) Shri Somnath Chatterjee 
(2) Shri K. Suryanarayana 
(3) Shri Ramavatar Shastri 
(4) Shri Nawal Kishore Sinha 
(5) Shri S. R. Damani 
(6) Shri K. Mayathevar 
(7) Shri Balakrishna Venkarma Naik 
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(8) Shri K. M. "Madhukar" 

(Lok Sabha adjenLrned at 1 P.M. and re-assembled at 2.05 P.M.) 
(9) Shri Chapalendu Bhattacharyyia 

(10) Shri Onkar Lal Berwa 
(11) Shri Hari Singh 
(12) Shri Amrit Nahata 
(13) Shri Priya Ranjan Das Munsi 
(14) Shri Nathu Ram Ahirwar 
(15) Shri Nathuram Mirdha 
(16) Shri Shibban La} Saksena 

Shri Pranab Kumar Mukherjee replied to the debate. 
The motion for consideration was adopted and cla~se-by-cl~use con-

sideration of the Bill was taken up. 
Clauses 2 to 6 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Pranab Kumar 

Mukherjee. 
The following Members took part in the debate:-

(1) Maulana Ishaque Samhhali 
(2) Shri Pranab Kumar Mukherjee 

The motion was adopted and the Bill was passed. 
(ii) The Tariff Commission (Repeal) Bill, 1976, as passed by Rajya SabhG 

The motion for consideration of the Bill, as passed by Rajya Sabba. 
was moved by Prof. D. P. Chattopadhyaya. 

The following Members took part in the debate:-
(1) Shri Dinesh J oarder 
(2) Sardar Swaran Singh Sokhi 
(3) Shri K. M. "Madhukar" 
(~) Shri Y. S. Mahajan 
(5) Shri Bhaoosahaib Dhamankar 

Prof. D. P. Chattopadhyaya replied to the debate. 
The motion for consideration was adopted and clause-by-clause con-

sideration .oJf the Bill was taken up. 
Clauses 2 to 4 were adopted. -
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Prof. D. P. ChattD--

padhyaya. 
The motion was adopted and the Bill was passed. 

[P~T.O. 
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8. Motion 
Prof. S. Nurul Hasan moved the f'Jllowing motion:-

"That this House do consider the Report of the Committee on the 
Status of Women in India, laid on the Table of the House on 
the 18th February, 1975." 

The following Members took part in the debate:-
(1) Shrimati Bibha Ghosh Goswami 
(2) Shrimati Ganga Devi 
(3) Shrimati Parvathi Krishnan 
(4) Shri Balakrishna Venkanna Naik (Speech unfinished). 

The discussion was not concluded. 
e P.M. 

(Lok Sabha adjourn.ed till 11 A.M. on Thusday, the 27th May, 1976). 

.:.";. .. 

CORRIGENDUM 

S. L. SHAKDHER, 
Secretary-General. 

In Bulletin Part I, dated May 25, 1976-
Page 1, paragraph 1, jor the matter printed in lines 5 to 7 
reM "(aL (i) Review by the Government on the workin~ of the 

Bharat Ophthalmic Glass Limited, Durgapur, for the year 1974-
,~ '.. \. 75." 
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WKSABHA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Thursday, May 27, 1976'jJyaisth'a 6, 1898 (Saka) 

No. 585 
11.01 A.M. 
1. :RefeRace by Spealrer 

The Speaker paid a tribute to the memory of Pandit Jawaharlal Nehru 
on the 12th anniversary of his death. 
2. Papers Laid on the Table 

The foUowing papers were laid on the Table:-
(1) A copy each of the following papers (Hindi and English versions} 

under sub-section (I) of section 619A of the Com.panies Act. 
1956:-

(i) Review by the Government on the working of the National Ins-
truments Limited, Calcutta, for the year] 974-75. 

(ii) Annual Report of the National Instruments Limited, Calcutta 
for the year 1974-75 along with the Audited Accounts and the 
comments of the Comptroller and Auditor General thereon. 

(2) A '"'Opy each of the following papers (Hindi and English versions) 
under sub-section (1) of section 6J 9A of the Companies Act. 
1956:-

(a) (i) Review by the Government on the working of the National 
Buildings Construction Corporation Limited, New Delhi. for 
the year 1974-75. 

(0) Annual Report of the National Buildings ConstruCtion Corpora-
tion Limited, New Delhi, for the year 1974-75 along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(b) (i) Review by the Govenunent on the working of the Housing 
and Urban Development Corporation Limited, New Delhi, for 
the year 1974-75. 

[P.T.O. 



(ii) Annual Report of the Housing and Urban Development Corpora-
tion Limited, New Delhi, for the year 1974-75 along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. 

~j. 

(c) (i) Review by the Government on the working of the Hindustall 
Housing Factory Limited, New Delhi, for the year 1974-75. 

(ii) Annual Report of the Hindustan Housing Factory Limited, New 
Delhi, for the year 1974-75 along with the Audited Accounts 
and the comments of the Comptroller and Auditor General 
thereon. 11 

(3) A copy of the Annual Report (Hindi and English versions) of l 

the Jute Corperation of India Limited, Calcutta for the year 
1974-75 along with the Audited Accounts and the c9mments 
of the Comptroller and Auditor General thereon, under sub-
section (1) of section 619A of the Companies Act. 1956. 

(4) (i) A copy of Notification No. 28350iA175-5 (Hindi and English 
versions) published in Tamil Nadu Government Gazette dated 
the 3rd March, 1976 making certain amendment to the Tami) 
Nadu Vanaspati (Regulation of'Trade) Order, 1974, under 
sub-section (6) of section 3 of the Essential Commodities Act, 
1955. 

Oi) A statement (Hindi and English versions) showing reasons for 
delay in laying the above Notification. 

(5) (i) A copy of the Annual Report (Hindi and English versions) 
of the Indian Council of Agricultural Research, New Delhi, for 
the year 1974-75-Part I (Te!;hnica1). 

(ii) A statement (Hindi and English versions) showing reasons for t 
delay in laying the above Report. 

(6) A statement (Hindi and English versions) showing reasons for-
delay in laying Tamil Nadu Government Notification No. G.O. 
Ms. 187 (S.R.O. A-77176) dated the 18th February, 1976 
containing amendments to the ·'Appointment of Auditor Rules". 

(7) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act, 1962:-

(i) G.S.R. 709 published in Gazette of India dated the 22nd 
May, 1976 together with an explanatory memorandum. 

(ii) G.S.R. 710 published in Gazette of India dated the 22nd 
May, 1976 together with an explanatory memorandum. 

(iii) G.S.R. 711 published in Gazette of India dated the 22nd 
May, 1976 together with an explanatory memorandum. 

(iv) G.S.R. 712 and 713 published in Gazette of India. dated the 
22nd May, 1976 together with an explanatory memorandum. 

(v) G.S.R. 7] 4 published in Gazette of India dated the 22nd 
May, 1976 together with an explanatory memorandum. 
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(vi) G.S.R. 715 published in Gazette of India dated the 22nd 
May, 1976 together with an explanatory memorandum. 

(8) A copy of Notification No. G.s.R. 693 (Hindi and English 
versio~) published in Gazelte of India dated the 22nd May, 
1976 ISSued under the Central Excise Rules, 1944 together with 
an explanatory memorandum. 

(9) A copy of the Report (Hindi and English versions) of the Com-
mittee to evolve a strategy for development programme for 
Small Scale Industries in backward areas. 

(10) A copy each of the following papers {Hindi and English ver-
sions) under sub-section (l).of sectjpn 619A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the National 
Small Industries Corporation Limited, New Delhi, for the 
year 1974-75. 

(ji) Annual Report of the National Small Industries Corporation 
Limited, New Delhi for the year 1974-75 along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(11) A copy of the following papers (Hindi and English versions) 
under sub-section (I) of section 619A of the Companies Act, 
1956:-

(i) Review by the Government on the working of the National Seeds 
Corporation Limited, New Delhi, for the year ended 31 st May, 
1975. 

(ii) Annual Report of the National Seeds Corporation Limited, New 
Delhi, for the year ended 31st May, ]975 along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(12) 'White Paper on Steel Industry' (Hindi and English versions). V 
(13) A copy each of the following Notification (Hindi and English 

versions) under sub-section (3) of section 24 of the Passports 
Act, 1967:-

(i) The Pass'ports (Amendment) Rules, 1976, published in Notifi-
cation No. G.S.R. 247(E) in Gazette of India dated the 
22nd March, 1976, together with Erratum thereto. 

(ii) G.S.R. 293(E) published in Gazette of India dated the 14th 
April, 1976. 

(14) (i) A copy of the Haj Committee (Amendment) Rules, 1974, 
(Hindi and English versions) published in Notification No. 
S.O. 4407 in Gazette of India dated the 11th October, 1975, 
under sub-section' (3) of section 17 of the Raj Committee 
Act, 1959. 

(ii) A statement (Hindi and English versions) showing reasons for 
delay in laying the above Notification. 

[P.T.O 
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(15) (i) A copy of the Gujarat State Tax on Professions, Trades, Cal-
lings and Employments Rules, 1976, published in Notification 
No. (GHNI27)PFT-1176 (S. 27)(1)-TX in Gujarat Government 
Gazette dated the 27th April, 1976 under section 27 of the 
Gujarat State Tax on Professions, Trades, Callings and Em-
ployments Act, 1976 read with clause (c)(iii) of the Proclama-
tion dated the 12th March, 1976 issued by the President in 
relation to the State of Gujarat. 

(ii) A statement (Hindi and English versions) explaining the reasons 
for not laying the Hindi version of the above Notification. 

(16) (a) A copy each of the following Notifications (Hindi and English ~ 
versions) issued ;under &eetion 47 of the Indian Railways Act, 
1890:-

(i) The Railway (Warehousing and Wharfage) Amendment Rules, 
1976, published in Notification No. S.O. 119] in Gazette of 
India dated the 27th March, 1976. 

(ij) The Railways (Warehousing and Wharfage) (Second Amend-
ment) Rules, 1976, published in Notification No. S.O. 1400 
in Gazette of India dated the 17th April, 1976. 

( b) Two statements (Hindi and English versions) showing reasons 
for delay in laying the above Notifications. 

(17) A cdpy each of the following Notifications (Hindi and English 
versions) under sub-sec·tion (2) of section 25 of the Tamil 
Nadu Motor Vehicles Taxation Act, 1974 read with clause 
(c)(iv) of the Proclamation dated th~ 3]st January, 1976 issued 
by the President in relation to the State of Tamil Nadu:-

(i) G.O.R. No. 3627 published in Tamil Nadu Government Gazette 
dated the 26th November, 1975. 

(ii) G.O. Ms. No. 2138 published in Tamil Nadu Government 
Gazette dated the 17th December, 1975. 

(18) A copy of the Bonded Labour System (Abolition) Rules, 1976 
(Hindi version) published in Notification No. G.S.R. 534 in 
Gazette of India dated the 10th April, 1976, under sub-section 
(3) of section 26 of the Bonded Labour System (Abolition) 
Act, 1976. 

(19) A copy of the Employees' Provident Funds (Second Amendment) 
Scheme, 1976 (Hindi and English versions) published in 
Notification No. G.S.R. 707 in Gazette of India dated the 22nd 
May, 1976, under sub-section (2) of section 7 of the Employees' 
Provident Funds and Family Pension Fund Act, 1952. 

(20) (i) A copy of the Certified Accounts together with the Audit 
Report thereon (Hindi and English versions) of the Employees' 
Provident Fund Organisation for the year 1969-70. 

(ii) A statement (Hindi and English versions) showing reasons tor 
delay in laying the above document. 
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(21) A copy of the Annual Report (Hindi and English versions) of the 
Indian Council of Historical Research for the year 1973-74, 
under rule 45 of the Memorandum of Association and Rules of 
the Indian Council of Historical Research. 

(22) A copy of the Certified Accounts (Hindi and English versions) 
of the Indian Council of Historical Research for the year 
1973-74 under rule 44(d) of the Memorandum of Association 
and Rules of the Indian Council of Historical Research. 

3. Messages from Kajya Sabha 
Secretary-General reported the fullowing messages from Rajya 

Sabha:- . 
(i) That at its sitting held on the 25th May, 1976, Rajya Sabha 

agreed without any amendment to the Tea (Amendment) Bill, 
1976, pS3sed by Lok Sabha 011 the 18th May, 1976. 

(ii) That at its sitting held on the 25th May, 1976, Rajya Sabby" 
agreed with·.)ut any dmenclment to the National Library Bill, 
1976, passed by Lok Sauha on the 18th May, 1976. 

(iii) That at its sitting held on the 20th May, 1976, Rajya Sabhs 
concurred In the recommendation of Lok Sabha to nominate 
seven members from Rajyo. Sabha to associate with the Com-
mittee on Public Accounts of Lok Sabha for the term begin-
ning on the 1st May, 1970 and also Nmmunicated the follow-
ing name3 of members of Rajya Sabha who had been elected 
to the said Committee:-

(iv) 

(1) Shrimati Sushila Shankar Adivarekar 
(2) Shri Sardar Amjad At. 
(3) Shri Fiare all Kureel urf Piare Lall Talib 
(4) Shri H. S. Narasiah 
(5) Shri Indradeep Sinha 
(~) SOO Omprakash Tya,zi 
(7) Soo Zawar Husain 

That at its sitting held on the 20th May. 1976, Rajya Sabha 
concurred in the recommtmdation of Lok Babha to nominate 
seven members from Rajya Sabha ~o associate with the Com-
mittee on Public UndertElkings of Lok Sabha for the term 
beginning on the 1st May, 1976 and aho communicated the fol-
lowing names of members of Rajya Sabha who had been elect-
ed to the said Committee:-
(1) Shri Sriman Prafulla Goswami 
(2) Shri Jagbir Singh 
(3) Shrimati Kumudben Manishankar Joshi 
(4) Shri Ganem Lal Mali 
(5) Shri Bezawada Papireddy 
(6) Shri K. L. N. Prasad 
(7) Shri Sultan Sinl!h 
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4. Assent to Bills 
Secretary-General laid on the Table following two Bills pa~sed by the 

Houses of Parliament during the current session and assented to:-
(1) The Apprt.)priation (No.4) Bill, 1976. 
(2) The Workmen's Compensation (Amendment) Bill, 1976. 

5. Leave of Absence 
The following Members were granted leave of absence from the sit-

tings of the House for the periods mentioned against each:-
(1) Shri K. Gopal ~6::h April tt.) 27th May) 

1976 (Sixteenth Session). 
(2) Shri Atal Bihari Vajpayee 6th February, 1976 

(Fifteenth Session); 
8th March to 8th April; 
1976; 14th and 15th 
April, 1976 and 26th 
April to 19th May, 1976 
(Sixteenth Se3sion). 

(3) Shri Noorul Huda - \ 8th March to 8th April, 
1976; 14th and 15th 
April, 19'76 and 26th 
April to 20th May. 1976 
(Sixteenth Session). 

(·n Shri A. K. Gopalan 10th to 27th May, 1976 
(Sixteenth Session). 

(5) Shrimati V. R. Scindia 6th February, 1976 
(Fifteenth Session); 
8th March to 8th April, 
1976; 14th and 15th 
April, 1976 and 26th 
April to 19th May, 1976 
(Sixteenth Session). 

(6) Shri M. K. Krishnan 28th April to 27th May, 
1976 (Sixteenth Session). 

(7) Shri Piloo Mody 6th February, 1976 
(Fifteenth Session); 
8th March to 8th April, 
1976; 14th and 15th April, 
1976 and 26th April to 
19th May, 1976 (Sixteenth 
Sesnon). 

(8) Shri T. S. Lakshmanan - 15th April, 1976 and 
26th April to 27th May. 
1976 (Sixteenth Sessi-;>n). 

(9) Shri J. Rameshwar Rao - 3rd to 27th May, 1976. 
/ (Sixt~nth Session) . 

. ~. Statement 1ty Miaister 
The Minister of Information and Broadcastin~ made a statement re-

garding Code of Journalistic Ethics. The Minister also laid on the Table 
a copy of the Code (Hindi and English versions). 
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7. Statement under Direction 115 
Shri Sarjoo Pandey made a statement regardin~ certain information 

given by the Minister of State f\>l Agriculture and lrr\gation in the 
House on the 4th May, 1976 during discussion on the Demands for Grants 
relating to the Ministry of Agriculture and Irrigation about lysine con· 
tent in Sharbati Sonora wheat. 

The Minister of State for Agriculture and Irrigation laid on the Table 
a statement in reply thereto. 

8. Motion regardi~ report of Joint Committee-Extension of Time 
8hri Darbara Singh moved the following motion:-

"That this House do further. extend upto the last day of the next 
Session, the time for the presentation of the Report of the 
Joint Committee on the Bill further i'') amend the Constitution 
of India." 

The motion was adopted. 
9. Government Bill-Introduced 

The Government of Union Territories (Amendment) Bill, 1976. 

to. Matters Under Rule 377 
(1) Shri Somnath Chatterjee raised matte: regarding reported virtual 

breakdown of telephone system in Calcutta. 
The Minister of Communications r,nade a statement on the subject. 
(2) Shri S. M. Banerjee raised matter regarding taking over of Laxmi 

Rattan Cotton Mill and Atherton West Mill, Kanpur by the Government. 
The Minister of Commerce made a statement on the subject. 
(3) Shri Ramavatar Shast:i raised matter regarding his alleged illegal 

arrest and ill·treatment meted out to him by police at Jhajha in Monghyr. 
The Minister of Home Affairs made a statement on the subject. 
(4) Shri Krishna Chandra Halder raised matter regarding the reported 

death 'Jf three workers in the Bhanora.Colliery near A'5ansol. 
The Minister of Energy made a *statement on the subject. 

ll. Motions 
(1) Discu3sion on the followinJ! motion moved by Prof. S. Nurul 

Hasan on the 26th May, 1976, continued:-
"That this House do consider the Report of the Committee on the 

Status of Women in India. laid on the Table of the House on 
the 18th February, 1975." 

The following Members took part in the debate:--
(1) Shri ;Balakrishna Venkanna Naik 
(2) Shri Syed Ahmed Aga 
(3) Shrimati T. Lakshmikanthamma -----

*Made at 6.05 P.M. 
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(4) Shri K. Suryan~rayana 
(5) Shri Onkar Lal Berwa 
(6) Sardar Swaran Singh Sokhi 
(7) 8hri. B. R. Shukla 

(Lok Sabha adjoorned at 1 P.M. and re-assembledat 2.05 P.M.) 
(8) 8hri K. Mayathevar 
(9) Shri Hari Singh 

(10) Shri D. D. Desai 
(11) Shri Chapalendu Bhattacharyyia 
(12) Shri Priya Ranjan Da, Munsi 
(13) Shrimati Premalabai Dajisaheb Chavan 
(14) Shri Ramavatar Shastri 
(15) Shri Nathu Ram Ahirwar 
(16) Shri P. G. Mavalankar 
(17) Shri Rajdeo Singh 
(18) Shri Paripoornanand Painuli 
(19) Shri M. C. Daga 
(20) Shri Chandra Bhal Mani Tiwari 

Prof. S. N urul Hasan replied to the debate. 
The discussion was concluded. 
(2) Shri D. P. Yadav moved the following motion:-

\ 

'That this House do consider the Government Resolution No. 1-14/ 
74-CDD dated the 22nd August, 1974 on National Policy for 
Children, laid on the Table of the House on the 26th August, 
1974." 

The following Members took part in the debate:-
\ 

(1) Shri Krishna Chandra Halder 
(2) Shri Jaganna';h Mishra 
(3) Shri Satyendra Narayan Sinha 

The discussion was r.·:>t concluded. 

12. Statement by Minister 
The Minister of Finance made a statement regaTdin2 payment of 

Bonus to Clas, III and Class IV employees of the LJ.C. 
(Lok Sabha adjourned" sine die at 6.()7 P.M.) 

S. L. SHAKDHER. 
Secretary-General. 
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